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LEGISLATIVE ASSEMBLY
Monday, 17th February, 1947

The Assembly met in the Assembly Chamber of the Council House at

Eleven of the Clock, Mr. President (The Honourable Mr. G. V. Mavalankar)
in the OChair.

STARRED QUESTIONS AND ANSWERS
(a) ORAL ANSWERS

DIFFICULTY IN REGARD TO PRINTING OF QUESTION LISTS DUE TO STRIKE IN THE
. Prrss.

Mr. President: Before I call the questions, I have to invite the attention of
Honourable Members to the fact of the strike in the Government Central Press.
It bas, therefore, become impossible to get the Questions printed in sufficient
numbers and we have to resort to cyclostyling the copies. Naturally, we
cannot get a sufficient number of copies in cyclostyling. @~ We have therefore
no other alternative but to ration the distribution. So, what is proposed to
be done, and will be done, till the Press is available for printing Questions, will
be that copies of the cyclostyled questions will be sent only to Honourable
Members whose names appear in the List. As regards the other Honourable
Members who wish to have copies, they can have them from the Secretary
and the Notice Office. It will not be possible to despatch copies to Honour-

able Members at their places and to place them on the table here. That is one
part.

Then, as regards Questions, we do not reach or take everyday more than
about twenty-five questions on an average for answers. Instead, therefore,
of cyclostyling copies consisting of all the questions for the day, it is proposed
to cyclostyle about forty questions per day, so that, that much work also will
be saved. We shall see how the system works. It is not anticipated that
more than 40 questjons would be taken up in one day. Even assuming that some
Members are absent and their questions are passed over, forty will be the
maximum number that will be reached. The answers to those Questions which
are not included in the cyclostyled List will be laid on the tablegef the House
and later on printed in the debates.

I shall now take up Questions.

‘

Prax¥ing PANELS FOR THE DEVELOPMENT OF FoOD INDUSTRIES CONNECTED WITH
Sucear PropuoTs, FLOUR MILIING AND B1scUIT INDUSTRY.

322, *Pandit Sri Krishna Du¥4 Paliwal: Will the Secretary of the Food
Department please state:

(a) whether the Planning panels for the development of food industries con-
-nected with sugar products and confectionery, the flour milling and biscuit
induetry in India have submitted any plans;

(b) the steps which have been taken or are proposed to be iaken to reduce
the price of the products of the industries referred to above and to improve
their quality; aqé

(c) the results achieved so far?

Mr. K. L. Panjabi: (a) No, the Panels have met once and have only con-

sidered the outlines of plans which they will finalise when further information
is available.

(b) and (c). No steps have been taken, pending the receipt of the reports
of the Panels.

(837 )
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Pandit Sri Krishna Dutt Paliwal: May I know how long it will take fof the
Panels to finalise their plans?

Mr, K. L. Panjabi: The next meeting of the Panels is fixed at the end of
*hig month and we hope to receive the reports as soon as possible.

ASSISTANCE TO Foop INDUSTRIES

323. *Pandit Sri Krishna Dutt Paliwal: Will the Secretary of the- Food De-
partment please state:

(a) the proposals for assistance by .Government to food industries which
huve been materialised; and ’

(b) whether the research institutes, reformation Bureau and an institute
for standards have been started?

/ Mr. K. L. Panjabi: (a) No proposals have been finalised so far. They are

. awaiting the recommendations of the technical Panels which have not et

" reported. These panels, of which two have met, are considering the assistance
which Government should give to food industries.

(b) (i) The proposal for the setting up of an Institute of Food Technology
is still under consideration.

(ii) Necessary information is being collected to set up an Information
Bureau. ’

(iii) The Industries and Supplies Department are setting up the Indian
Standards Institute in which food items are included.

Mr. Sasanka Sekhar Sanyal: May I know whether there has been any
materialisation in respect of the proposition of tinned -milk food?

Mr. K. L. Panjabi: The technical panel has not yet reported on the ques-
tion,

INCREASE IN THE S1ZE OF Post CARD

324, *Pandit Sri Krishna Dutt Paliwal: Will the Secretary of the Communi-
eations Department please state: .

(a) whether Government propose to increase the size of the post cards; and
(b) if nob, the 1-asons for keeping the present size?
- Sir Harold Shoobert: (a) No.

(b) The dimensions of the post card were standardised many years ago and
the post card machines at the Security Press were built to produce cards of
‘that size. No change could be made without extensive alterations to the
machinery. :

Shri Srl Prakasa: When Government permit private postcards to be of a
larger size than the embossed one, may I know why they cannot now take
steps to make the necessary improvements in those machines and print out s
larger postcard than is actually printed.

Sir Harold Shoobert: I feel that the posteard which Government issues %o
the public for use has plenty of room for correspur.dence—I have got one here
and there is space for a lot of correspondence in it. Aoctually, it would be
possible under the Buenos-Aires Convention to mske the postcard about half
an inch bigger each way. But, as I have explained, it involves a very great deal
of alteration and very expensive alteration to the machinery of the press. In
view of the fact that Government supplies to the public a posteard for the price
of the starap without any additional charge for the stationerv, T do not think
that the Honourable Member need press this question.

Pandit Sri Krishna Dutt Pa"~al: May [ know how lnng it will take for the
present machinery to wear out?
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-

Sir Harold Shoobert: I must have notice of that question. )

Seth Govind Das; May 1 know from the Honourable Member the expendi-
ture which would be involved if the machinery is changed? )

Sir Harold Shoobert: We have no estimate, but-the expenditure would be
very considerable; and indeed we are already losing a great deal of money on
the Posts «nd Telegraphs Department by reducing the postage on the card.

Khan Abdul Ghani Khan: Can it not be duplicated?

Mr. President: Order, order.

Shri Sri Prakasa: May I know the difference between the larger size post-
card permitted and the embossed postcards that are being sold to the. public?

Sir Harold Shoobert: The embossed postcard which is sold to the public
is 5} inches by 3} inches. The largest postcard which mnay be permitted by
the Convention is 15 centimetres by 10 centimetres, that is, approximately 6”
by 4”. .

4 Mr. Sasanka Sekhar Sanyal: Is it not possible to release some portion of
the space in the posteard which is occupied by the printed portion and the
stamps?

Sir Harold Shoobert: Sir, I think the Honourable Member has probably to
deal generally with calligraphists, because I feel that most members of the
general public already find small enough space for writing the address. We
cannot reduce the space for the address.

RESTORATION OF RATLWAY MILEAGE AND ROLLING STOCK RFMOVED FROM INDIA
DURING THE WAR :

325. *Seth Govind Das: (a) Will the Honourable Member for Railways
please state the total Railway mileage and rolling stock removed from
India during World War II for other War theatres;

(b) how much of these have been restored after the war; and

-(¢) how long will the completion of such restoration would take?

The Honourable Dr. John Matthai: The question has been split up into two
parts. Part I relates to Rolling Stock and Part II to Railway Mileage.

Part. I—(a) I lay on the table a Statement showing Rolling Stock removed
from India during Werld War II for other war theatres the stock returned from
overseas and additional stock put into service.

(b) It will be seen from columns 4 and 5 of the statement that the addi-
tions made far exceed the numbers retained oversess.

(c) Does not arise. ) .

Part 11.—(a) As regards Railway Mileage, a track of 591 miles was des-
patched overseas. .

(b) Out of the Branch lines dismantled the following lines extending to 484
miles are being considered for rest'?ration. '

Assam—
*(1) Shaistaganj-Habiganj . . . . . . 10 Miles B.A,
(2) Moranhat-Khowang. . . . . . . 8 Miles B.A,
(3) Amnura Chapai-Nawabgonj . . . . . 8 Miles B.A,
Bombay—

(4) Vasad Ksth&na . . « . e . . . 27 Miles B.B &. O. I.
Madras—

(5) Bobbili-SBalur . ST . . . . 10 Miles B.N.
Punjab— ;

(6) Nogrota-Jogindernagar . . . . . . 35 Miles N.W.

(7) Rohtak-Panipat via Gchana . . . . . 20 Miles N.W, "
U. P.— '

(8) Cawnpore-Khairada . . . . . . 81 Miles G.1.P.

(9) Unao-Madhoganj-Balamau . . . . . 78 Miles E.I.

(10) Bijnor-ChandpurSiau < . . . . . 21 MilsEL
(11) Utraitia Sultanpur-Zafarabad . . . . . 136 Miles E.T.

434 Miles,
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The traffic survey reports of items (1), (2) and (4) have since been received
and a scrutiny of these reporte reveals that the lines, if restored, will be com-
mercially unremunerative. On obtaining further information from the Rail-
ways concerned regarding capital cost of the various assets of these lines, a
reference will be made to the Provincial Governments regarding subsidising these
lines if they consider-the restoration necessary. The restoration of No. (8),

viz., Cawnpore- Khairada has been sanctioned and the preliminary works in
connection with its construction are now in progress.

(o) It is not possible at this stage to state which of the above lines will

eventually be restored and how long such restoration will take untill the survey
reports ‘are received and scrutinised. :
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Mr. Manu Subedar: Will the Honourable Railway Minister tell this House
in what form the loss incurred and the great sacrifice imposed on the people
of this country by the removal of these wagons as well as railways and the cost
of restoration and reconstruction which will be incurred by us will be made
good? What is the financial compensation with regard to this item?

The Honourable Dr. John Matthai: I can answer this question only from
the point of view of the Railway Department. As far as the Railway Depart-
ment is concerned, we have been paid for these materials removed by the
Defence Department and the formula.on which these.materials were sold to
the Defence Department, briefly is replacement cost prevailing in 1915 less
depreciation.  As regards the general question of financial compensation, thas
concerns the Finance Department.

Mr. Manu Subedar: As regards the cost incurred by the Government on the
reconstruction of these lines, from where is this expected. Is it also expected
from- the Defence Department or will it bé a sacrifice on the part of the Railway
finance ?

The Honourable Dr. John Matthai: That is a matter that would require
consideration.

Shri Sti Prakasa: Is it not a fact that the Bijnor-Chandpur Siau Line was
put on the priority list and has the idea of its restoration been abandoned now?

The Honourable Dr. John Matthai: That is one of the lines which are being
examined. The survey in respect of it has not been received yet.

Dr. Zia Uddin Ahmad: Is the Honourable Gentleman putting in the regu-
lar budget the expenditure to be incurred on the restoration of these lines?
Will he show some income against that? .

The Honourable Dr. John Matthai: That question has not arisen yet,
because as you will have seen from my answer none of these schemes have been
finally decided on. The survey reports in respect of them are expected. @ We

have to come to a decision whether the restoration of Yhese lines will be re-
munerative or not.

Dr. Zia Uddin Ahmad: The Honourable Member is going to present the
Budget. Will he show there the sums needed for reconstruction?

The Honourable Dr. John Matthai: Wait and see.

Seth Govind Das: By what time is a decision expected to be reached on
this?

The Honourable Dr. John Matthai: As soon as possible is the only answer
I can give at present.

BooRING CLERKS AT DELHI RAILWAY STATION:

826. *Seth @ovind Das: Will the Honourable the Railway Member be
pleased to state:

(a) whether it is a fact that the booking clerks on East Indian, Grea$

" Indian Peninsular, Bombay, Baroda and Central India Railways Booking Offices
at Delhi Railway Station are heavily overworked;

(b) whether it is a fact that only three persons are required to deal with
the whole booking in all the 24 hours for which the office is supposed to be
open and that when the booking clerks change duty passengers have-to waib
for a long time at the risk of missing trains for getting tickets;

(c) whether Government are aware that these Booking clerks have to work
for extra three hours every day in counting cash and adjusting accounts; and

(d) if so, whether Government propose to take immediate steps to set this
right in order to give proper facility to passengers and relieve the booking clerks
of their burdensome duty?

The Honourable Dr. John Matthai: (a) Information received from the Rail-

way .Administrat'on does not support the allegation that the staff in question
are heavily overworked. ’ -
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_ (b) Each booking window is manned by three men working in shifts of
eight hours each, excepting the*E. I. Railway 1II class booking window, which
on account of heavy work has two men in each shift of eight hours.

As regards the second portion, Government are informed that the change
of duty of the booking clerks is effected without much delay and does not cause
any inconvenience to the public. The Railway Administration have so far
received no complaints from the public in regard to this matter.

(c) This is not the case. The counting of cash and adjustment of accounts,
which constitute the normal duty of a booking clerk, ordinarily involve nof
more than 20 to 30 minutes’ work.

(d) Does not arise in view of the reply to parts (a) to (c).

Seth @ovind Das: Will the Honourable Member take it from me that even
I had to wait at the window of the booking office of first class and second class
several times and the information, which the Honourable Member has received
from his department is not true? ,

The Honourable Dr. John Matthai: The question of the hours of work and
the rest to be given to booking clerks and the staff generally is now under
examination by the adjudicator and before his report issreceived I should be
reluctant to make any change in the present system.

Maulana Zafar Ali Khan: May I know whether these clerks get any re-
muneration for the extra work they do every day?

The Honourable Dr. John Matthai: The position is that under the statutory
rules which have been made in regard to hours of employment on railwayvs the
maximum limit of hours of work is 60 per week on the average during a month
for booking clerks, so that if you take a shift of eight hours and add 20 to 80
minutes to it. that would still be within. the statutory limit. That is techni-
cally the position.

Shri Sri Prakasa: Is the Honourable Member aware that the trouble is due
to the fact that printed tickets are not available in sufficient quantities these
days and that clerks have to take extra time to make up these tickets on cards
and that is why passengers are kept waiting in queues?

The Honourable Dr. John Matthai: T am aware of the position. Tt is being
looked into and the position is improving.

FAILURE.OF INDIAN FooD SUPPLIES.

327. *Mr, Ahmed E. H. Jafler: (a) Will the Secretary of the Agriculture
Department please make a statement in the House on the failure of Indian
food supplies for the past year and since the end of the war?

(b) Are Government aware that despite the fact that the war ended nearly
two years ago, the food supplies, especially rice, are more short than ever
before, resulting in great hardship on the people? ’

(¢) Why the Deltaic plains of India have not been stimulated into producing
the necessary quantity of rice for the starving population of India?

(d) Have Government worked out a policy for the stimnlation of the Deltaic
plaing for the production of increased quantities of rice in future years, instead
of relying on imports of this important item of food?

... Sir Pheroze Kharegat: (a) A comprehensive review of the food position was
given to the House during the last session of the Assembly and a Memorandum
bringing the position up-to-date has been circulated at the beginning of this
session.

(b) Before the war India used to import rice to the extent of about 1} million
tons per year. Since then the population has probably increased by approxi-
mately 80 million. The situation was met in 1942—45 by inereased produec-
tion in India but in 1946 both the Kharif and the rabi crops were bad in the

L
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greater part of the country and there was a shortfall estimated at about six
million tons. It was also difficult to obtain supplies from abroad, as world
produ_ctlon and distribution had not recovered from the devastation and dis-
l.oc;atxon caused by the war. The Government of India succeeded in obtaining
imports of 2} million tons during the year which included 325,520 tons of rice.

(¢) The whole of India, including the deltaic plains have been stimulated
to produce as much grain as possible.

(d) Targets for increased production, for the works to be constructed, and
the supplies to be made available for the purpose have now been fixed in gon-
sultation with the provinces and special arrangemients are being made for the
purpose. But it has to be pointed out that there is an acute shortage of
materials and that the bringing of uncultivated land into cultivation in deltaic
areas, involves measures against the encroachment of salt water or for reduc-
ing the intensity of flood waters. The consiriction of embankments for the
purpose often results in damage to larger areas in the upper regions of the
rivers. In the circumstances, there are practical difficulties and the progress

has been slow but wherever practicable works are undertaken to encourage the
production of foodgrains in these areas.

Mr. Ahmed E. H. Jaffer: What is the period during which the population

is supposed to have increased by 80 millions and what are the causes of such
an increase?

Mr. President: The Honourable Member may answer about the period only.

Sir Pheroze Kharegat: 1941 was the year of the census and it is presumed

that, roughly, there has been an increase of about five million people per year.
That means 30 million in six years.

Mr. Ahmed E. H. Jafler: I only wanted to know the causes by which the
population has been increased. Has the population been increased by import-
ing people from abroad?

Mr. President: That is outside the scope of the question.

Shri Sri Prakasa: With reference to the answer to part (c) of the question,
may I ask if the use of rice is provocative to the increase of population?
Mr. President: Mr. Gounder.

Sri V. O. Vellingiri Gounder: In view of the very poor return of the last
year from the grow-more-food campaign, may I ask what suggestions Govern-
ment are going to make for the improvement in the coming grow-more-food
campaign, which Government is going to finance for another five years?

Sir Pheroze Kharegat: Government have already announced that they pro-
pose to tontinue the grow-more-food campaign for another five years; but the
question of the finance to be made available for the purpose is still under con-
sideration, :

Sardar Mangal Singh: May I know whether the Government of India has
considered the proposal of collective farming as a method of increased produc-
tion along with the grow-more-food campaign?

Sir Pheroze Kharegat: The matter has certainly been considered and various
practical difficulties are expected in implementing the proposal. ~ But there
is a definite ~ancrete proposal to take up an experiment in this in a selected
area and to trv it out on a practical scale and see how the difficulties are going
to be overcome. :

Dr. Zia Uddin Ahmad: Is the Honourable Secretary in a position to give
us an assurance that the additional amount of food which can be produced in
this country by virtue of the improved method of cultivation and the increase
in the cultivable land will be at least 11 per cent. more everv vear than what

we have been producing, because the increase in population has been.1.2 per
cent.?
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Sir Pheroze Kharegat; I can only give my personal opinion on the subject.
As I have stated more than once before, if all the facilities that are required for
increased production can be made available in the shape of money, materials
and men and a guarantee in respect of prices, it is perfectly possible for India
to become self-supporting within a period of five to ten years. o

Sreefut Rohini Kumar Chaudhuri: May I ask if the Government has consi.
dered that a propaganda or a campaign of eating less food is more effective
than the grow-more-food campaign?

Sir Pheroze Kharegat: I am afraid that when pecple are already starving

or living on the border-line of starvation, it is not possible to ask them to eat:
less food.

Sri V. Gangaraju: May I know whether the Government. knows that the
reason for not producing more paddy is the low price offered to the producer?

Sir Pheroze Kharegat: That, Sir, is a matter of opinion.
BNQUIRY AGAINST CHIEF S1GNAL INSPECTOR, NEEMUCH, B. B. & C. I. RamLway

328. *Mr, Ahmed E. H. Jaffer: (a) Will the Honourable Member for Rail-
ways please state whether it is & fact that an enquiry was made by the Signal
Engineer, Bombay, Baroda and Central India Railway, M. G. System, against
Chief Signal Inspector, Neemuch, in the year 1943?

(b) If so, what was the enquiry about and what was the final resnlt of the
enquiry ?

(c) Are Government aware that adverse remarks were passed by the Presi--
dent of the said enquiry committee stating that it was a made up case anhd there
w.3 no material substance available to substantiate the charges?

(d) Is it a fact that the findings of the enquiry eommittee were not given-
(as per rules it should have been given) to the said subordinate for his informa--
tion though asked for by him?

(e) What action is being taken for redressing the wrong done to him?

The Honourable Dr. John Matthai: (a) An enquiry against the Chief Signak
Inspector, Neemuch, was ordered by the Signal Engineer, Metre Gauge
System, in 1942.

(b) The enquiry was for the purpose of investigating certain allegations
against the Chief Signal Inspector, viz., mis-appropriation an1 misuse of rail-
way material, falsification of movement certificated and nepotism.  Govern-
ment understand that this enquiry led to a further enquiry which was ordered
by the Chief Engineer in respect of the three charges mentioned. 'The result
of the latter enquiry was that the three main charges against the Chief Signal
Inspector were not proved,” though the enquiry committee reported dissatis--
faction with the working of the Chief Signal Inspector, for which he was repri--
manded.

(c) Government are informed that only in respect of one charge, the Com-
mittee of enquiry ordered by the Chief Engineer considered that the statemen®
of one of the witnesses was malicious and not supported by facts.

(d) The rules do not provide for copies of the findngs of enquiry committees
being given to the subordinate concerned. but Government are informed that
in the case in question the substance of the finding of the enquiry committee:
was communicated to the Chief Signal Inspector. .

- (e) Government do not consider that action is called for in view of the replies.
to parts (b), (c) and (d) above.

Dr. Zia Uddin Ahmad: Will the Honourable Member lay a copy of this
report on the table of the House?

The Honourable Dr. John Matthai: T will consider the matter.
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Mavriocrous SearcH oF THE PERsoN o CHIEF SigNAL INSPECTOR, NEEMUCH

‘ 329. *Mr, Ahmed E. H. Jafter: (s) Will the Honourable Member for Rail-
‘wuys please state if it is a fact that the Assistant Signal Engineer, Bombay,
Baroda and Central India Railway, M. G. System took search of one of the
Subordinates Bungalow (CSI) at Neemuch who was a Chief Signal Inspector?

(b} Will Government be pleased to stat r whi
o 2 Wil Govern: pleased to state the law and order under which

(¢) Is it a fact that no order from any Magistrate wag obtained for such

:action and he was taken unaware when he was on sick bed suffering with high
fever? |

(d) Is it a fact that charges levelled against the said subordinate proved
false and malicions ?

(e) Will Government be pleased to state the amount spent on this enquiry?
) “The Honourable Dr. John Matthai: (a) Government are informed that the
facts are not as stated by the Honourable Member, but that the Chief Signal

Inspector himself invited three officials into his house and volunteered to show
-them whether he had any railway material.

(b) and (c). Do not arise in view of the reply to para. (a).

(d) T presume that the Honourable Member is referring to the proceedings
against the Chief Signal Inspector mentioned in his preceding question. If
-80, I would refer him to the reply given to part (b) of that question.

. (e) Government have no details, but the only expenditure, if any, incurred
‘in holding such enquiries is that on account of travelling allowances where an
-employee has to come from another station in connectionn with the enquiry.

DiSPARITY IN THE Price oF Pappy AND RickE 1N BENGAL

'330. *Mr, Sasanka Sekhar Sanyal: Will the Secretary of the Food Depart-
‘ment be pleased to state:

(a) whether Government are aware that during the last three months
remarkable disparity in the price of paddy and rice is prevailing in Bengal,
‘that i, whereas they are selling at, forbidden rates in several parts of East
Bengal, in some parts of central and west Bengal they are not fetching even
‘remunerative price; and

(b) the reasons for the abovementioned state of things aud the steps that
-Government propose to take for preventing or remedying the same?

Mr. K. L. Panjabi: (a) and (b). Government are aware of the disparity in
the prices of rice and paddy in various parts of Bengal. This is due to heavy
purchases by traders in certain areas and shortage of Government stocks and
-the tendency to withhold stocks in some areas in expectation of getting higher
-prices later in the year. The Government of Bengal have a network of pro-
.curement godowns in Central and West Bengal districts and Government offi-
cers there are ready to purchase stocks direct from any seller at the ceiling
prices fixed by Government, which are considered remunerative. In the
districts where prices are high, the Government of Bengal are placing as much
of their stocks on the market as they can with a view to bringing prices down.
“Phe Provincial Government have also decided to restriet the area of operations
of licensed paddy and rice traders to one thana as was the case til  August,
when this restriction was relaxed. . Steps have also been taken to restrict the
pumber of licensed traders in procurement areas..

Mr. Sasanka Sekhar Sanyal: Mayv I know what steps the Government of
‘India take for bringing about parity of prices between one province and an-
.other, particularly when on the border-line between the two provinces there is
80 mueh disparity?
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. Mr. K. L. Panjabi: The existing prices of paddy and rice in various pro-
vinces have been fixed in consultation with the Government of India and no
particular steps are necessary to bring them in parity.

Dr. Zia Uddin Ahmad: What steps have Government taken to see that
there is parity of price between district and district in the same province?

Mr. President: The Honourable Member’s reply_ is that parity is considered
not necessary. '

.Sr} V. C. Vellingiri Gounder: How does Madras price compare with Bengal
price ?

Mr, President: A comparison of inter-provineial prices will not be admissible
under this question. '

Sri V. C. Vellingiri Gounder: The Madras prices are poor.

Sreejut Rohini Kumar Chaudhri: Is it a fact that rice is exported from Assam
to Bengal at a cheaper rate and sold at a higher, rate by the Bengal Government?
Will the Honourable Member give me the respective control prices of Bengal
and Assam? Who is pocketing the profit?

Mr. K. L. Punjabi: I have not got complete information about the prices.
FixaTioN oF REMUNERATIVE PricE or Papbpy

331. *Mr. Saganka Sekhar Sanyal: Will the Secretary of the Food Depart-
Tuent be pleased to state:

(a) the ratio that the present price of rice bears to the price that it bore in.
an average year immediately preceding the outbreak of the last war, so far as
sclling in the market is concerned;

(b) the proportion that such ratio bears to the ratio of the present price of
any other non-agricultural essential commodity for domestic consumption in
relation to its price in an average year immediately preceding the last year, so
{ar as purchasing in the market is concerned, not referring to any such non-
agricultural esssential commodity, whose price has been controlled; and

(c) whether Government have examined the price index of all common
articles of domestic consumptiou of the average agriculturist family in consider-
ing whether price of paddy should be fixed at a level higher than-what is_pre-
vailing at present, and also in considering whether such price is remunerative?

Mr. K. L. Panjabi: (a) There is considerable disparity in prices of rice in
different parts of the country, but taking the average for a few important centres
in the Eastern Region, the present prices may be taken to be about 3% times
the pre-war level,

(b) The prices of most of the essential non-agricultural commodities, such
as sugar, cotton textiles, iron and kerosene, which enter into the eost of living
of the agriculturists are controlled. The only other factor of some importance
to the agriculturists of which the price is not controlled is leather and its pre
sent price is 8.6 times of the pre-war price.

(c) While fixing prices of rice and paddy, Government takes into account
the prices of consumer goods commonly used by the agriculturists. The pre-
sent prices are considered fair and Government does not think that there is a
case for an increase in the present level of prices.

Mr. Sasanka Sekhar Sanyal: May I know-if in preparing the reply to this
question, -particularly ‘with regard to parts (b) and (c¢) whether Government
have taken into consideration the pre-war prices and the present prices in
respect of indispensable and essential articles such as hurricane lanterns and
8o on?

Mr. K. L. Panjabi: The price of hurricane lanterns was not taken into "
account.
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_ Dr. Zia Uddin Ahmad: People are praying that you cease to exist in order
that they might get more food, better food, and cheaper food.

Sri V. Gangaraju: Will the Honourable Member give figures for price of
paddy in Madras presidency both before the war and in the present day?
Mr. K. L. Panjabi: I want notice.

ProMoTION OF TEMPORARY EMPLOYEES IN THE FooD SuppLY DEPARTMENT OR THE
BENGAL Assam Rammway

832. *Mr, Nagendranath Mukhopadhyay: (a) Will the Honourable Member
for Railways please state if it is & fact that during the last war the employees.
and even the temporary employees of Food Supply Department on the Bengal

Assam Railway were not ordinarily permitted to apply for better jobs danywhere
else?

(b) Are Government aware that the Food Supply Department of that’ Rail-
way, in their Circulars No. 150, dated 22/23-5-45 and 194, dated 23-7-45 held
out ‘prospect of future promotions to Assistant Store-keepers and Ward-keepers
among whom there are many temporary employees?

(c) Are Government aware that the General Manager (Personnel) issued
some Circulars after war, whereby all temporary employees have been debarred
froi1 being eligible for promotion to the temporary posts of Inspectors and
Assistant Store-keepers of the Food Supply Department?

(dj If the answer to part (c) above be in the affirmative, do Government
propose to get the said disability of those tempgrary employees removed?

The Honourable Dr. John Matthai: (a) The reply is in the affirmative.

(b) In 1945, the Bengal Assam Railway Administration having found that
the verification of stocks in the Grain shop depots revealed heavy shortages
issifed a warning to Ward-keepers, clerks in charge, Stores Delivery clerks and
Food Supply Inspectors indicating the procedure which it was proposed to
follow to deal with cases where such shortages occurred.  The staff addressed
were also warned that a record of shortages against the persons concerned
would be maintained and that future promotion would largely depend on the
results as shown by the record. The second letter referred to by the Honour-
able Member gave a list of the names of the staff at whose grain shops losses
of one per cent., two per cent. and over had occurred and specifically warned
the persons concerned.with losses of over two per cent. of the consequences.
It will thus be seen that while the effect which had working would have on
future promotion was generally referred to, the circulars could not be cou-
sidered as holding out prospeets of promotion in cases where the staff were not
eligible for such promotion.

(¢) In a Circular letter issued by the Railway Administration in September
1945, it was made a condition of eligibilitv for promotion to the posts of Food
Supply Inspectors that the staff should have completed ten years’ service.
Temporary employees were ineligible for promotion as they did not fulfil this
condition.

(d) As the Honoursble Member will no doubt appreciate, it is essential that
in such a large orgapization as the Railway Grainshops the satisfactory work-
ing and the prevention of leakage of stocks is vitally necessary. ~Gnvernment.
therefore, consider that the action of the Railway Administration was eminently
desirable and do not see anv justification for reversing it.

Foop SureLY INSPECTORS ON THE BENGAL AsssM RarLway.

333. *Mr. Nagendranath Mukhopadhyay: (a) Will the Honourable Member
for Railways please state if it is a fact that the General Manager (Personnel)
Bengal Assam Railway issued Circular letter No. 80E/69(S), dated 6/7-9-45

for filling up temporary nosts of Food Supnlv Inspectors? Tf so. did it impose
any conditions to be satisfied by the candidates?
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(b) Did the Selection Board select some eflicient temporary employees 1n
January 1946 for those posts besides other permanent employees and place the
arnues of the selected candidates on the panel in order of merit?

(¢c) Were the names of only ghose selected candidates who were temporary,
-emiployees subsequently removed from the panel? If so, why?
€

~ (d) Do Government propose to see that the names so removed are restored
in the panel and appointments thrown open to them?

The Honourable Dr. John Matthai: (a) The reply to the first part is in the
affirmative. As regards the second part, the circular stated that, as far as
possible, the posts in question would be filled by permanent employees of that
Railway having ut least ten years service to their credit and drawing a salary
-of not less than Rs. 100 per month.

(b) The reply is in the affirmative.

(c) The reply to the first part is in the affirmative.  With regard to the
second part, the reason for removing the names of temporary employees from
the panel was that they had no chance of appointment to the posts in question
in view of the condition of ten years service laid down by the Administration
and referred to in my reply to part (a) above.

(d) Does not arise in view of my reply to part (c) above.

SELECTION OF SECTION CONTROLLERS AND ASSISTANT STATION MastTeERs oN N. W,
RAiLway

334. *Seth Sukhdev: (a) Will the Honourable Member for Railways be
pleased to state whether it is a faet that a selection was held in the North
Western Railway Headquarters Office, Lahore in August or September last, to
<cloet employees from amongst qualified employees, for promotion as Section
Controllers and Assistant Station Masters grade IV?

(b) Will Government please layv on the table of the House & statement
showing the number of candidates who appeared at the selection and the num-
ber who were selected, from each division separately?

(c) Is it a fact that from a large number of candidates sent by Karachi
division, only one Christian employee was selected? If so, why?

(d) Is it g fact that employees have expressed dissatisfaction with such
selections ?

(¢) Do Government propose to issue instructions for abandonment of such
selections and make promotions on the examination results?

The Honourable Dr. John Matthai: (a) The Honourable Member is presum-
ably referring to & selection which was held in the North Western Rallwray
Headquarters Office, Lahore, in July 1946 to select employees for promotion
to posts of Assistant Station Masters, Grade IV. .

(b) T lay a statement on the table of the Housc giving the required details
in respect of the selection referred to in my reply to part (a).

(¢) The reply to the first portion is in the affirmative. As regards the latter
portion, of the persons recommended by the Karachi Division only one was
considered suitable by the Selection Board on grounds of merit.

(d) and (¢). Government are not aware that there has been any general dis-
satisfaction regarding the procedure for making promotions by se!ectlo.n. As
regards the question of making promotions on the basis of examinations instead
of by selection, I would refer the Honourable Member to the reply to Seth
Gqvind Das’s Starred question No. 43 on the 28th October, 1946.
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Statement showing the number of candidates who appeared and the number selected at the

selection held in July 1946 on the North Western Railway for gosts of Assistant Station
Masters, Grade 1V.

) Divisiors
®
—_— Walton Total
Rawal- Tnlniui
’ Delhi [Ferozpur| Lahore] Multan|Karachi| Quetta pindi| Schoo
Numbef appeared . 32 6 8 6] 10 5 9 1 7
1
Number selected . 6 1 2 1 1 1 os | . 17

Sreejut Rohini Kumar Chaudhuri: May I know if there is anything like
provincial quota in the matter of appointments and also if the length of miles

In any particular province is taken into consideration in making appointments
in that province in the Railway Department?.

The Honourable Dr. John Matthai: This question refers to promotion and
not to initial recruitment.

PeErMIT SysSTEM FOR PuRcCHASE oF MoTOR CARs

335. *Sardar Mangal Singh: Will the Honourable Member for Transport
please state:

(a) whether Government are aware of the fact that motor cars are scarcely
-available at the controlled prices and that very often the purchasers have to

pay an extra amount over and above the fixed price to complete the bargain;
and

(b) whether Government propose to re-examiue the question of introducing
the permit system or do something else to remedy this evil?

The Honourable Dr. John Matthai: (a) and (b). The prices of motor cars
are no longer controlled by the Central Government. Towards the end of last
year, Government did receive complaints that exorbitant prices were being
charged for motor-cars, and methods for preventing black marketing were con-
sidered in consultation with motor-vehicle importers. A Press report of this
meeting was published about December 12th, 1946, in which it was stated that
any member of the public who considers himself to be a victim of profiteering

should not hesitate to report the dealer concerned to the distributor and to
the Motor Dealers’ Association,

The power to control the distribution and price of motor cars has yested in
the Provincial Governments since the lapsing of the Defence of India Rules.

At present, however, only four Provincial Governments exercise control by
means of Provincial Legislation. '

Sardar Mangal Singh: Is the Honourable Member aware that blackmarket-
ting in motor cars is going on in Delhi under the very nose of the Government?
What steps are Government taking to put a stop to this?

The Honourable Dr. John Matthai: As regards this question of black-market-
ting, motor cars are imported generally through the two maritime provinces of
Bengal and Bombay. At present I understand the arrangement is that the
Association of Motor Manufacturers and Importers publish retail prices from
time to time in the newspapers; so that the only way in which black market-
ing can be prevented is that if a person finds that he is being charged s price

above the retail price notified he should report the fact at once to the distri-
butor concerned.
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. SBeth Govind Das: In part (b) the question was asked whether Government
in these circumstances would like to reimpose the permit system which existed
befqre this control was lifted. Will Government consider the advisibility of
having the control and permit system aghin, as black marketing is going on?

The Honourable Dr. John Matthai: I presume the Honourable Member is
asking whether the centre should resume control.  The. difficulty with regard
to that is that the control of this particular article normally vests in the pro-
vincial legislature, so that it is only by special Parliamentary authority that
the central legislature can act in this matter. This happens to be one of the

articles which have not been included in the Parliamentary legislation recently
enacted.

Mr. Manu Subedar: Will Government examine the possibility of making at
least a certain number of taxis available in New Delhi, where they are not
available, and whether they will not take some steps so that those who wish
to run taxis in New Delhi may be enabled to acquire the vehicles?

The Honourable Dr. John Matthai: There was a recent conference between
officers of my department and the principal distributors, and the arrangement
arrived at was that regional distribution would be based on prewar sales; that

I think would be the most equitable arrangement that we could think of at
present.

Mr. Manu Subedar: May I not urge once again that it is desirable to make
a few public vehicles available before private parties are enabled tn acquire
vehicles? And may I know whether Government will not take this aspect
into consideration and have the question examined whether those who run
public vehicles may not be given some chance to acquire these vehicles in order
to run them as taxis in New Delhi?

The Honourable Dr. John Matthai: T will have that question examined.

Mr. Ahmad E. H. Jaffer: In view of the fact that some of the provinces:
have got the permit system in force at present, will the Government of India
consider the advisability of having s uniform policy throughout the country
of control and distribution of these vehicles?

The Honourable Dr. John Matthai: That refers again.to the point raised by
my Honourable friend Seth Govind Das.

Lala Deshbandhu Gupta: Has the Honourable Member’s attention beem
drawn to an advertisement in the Statesman offering for sale a V-8 Ford car for
Rs. 15,000, whereas the retail price fixed is Rs. 9,000?

The Honourable Dr. John Matthai: If the Honourable Member will give.
me the date of the advertisement I will look into it.

Mr. Ahmed E. H. Jafer: May I take it then that there is still control over
the sale prices? I am told it.is not so.

The Honourable Dr. John Matthai: As I have said, there is Government
control only in four provinces. The centre has no power of control in this
matter, and therefore I am not in a position to give a reply to these questions.

Lala Deshbandhu Gupta: If control rests with the provinces what is the
position of Delhi, which has to be looked after by the centre?

The Honourable Dr. John Matthai: Delhi stands on the same footing as
other provinces. I would mention again two point§ in the present arrange-
ment. The first is that regional distribution iz on the basis of pre-war sales;
and the second is that retail prices are published from time to time by the
motor importers, and therefore the public are in a position to know what prices
are to be paid for cars.
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MANUFACTURE IN INDIA OF THE FroATING Dock For U. K. GOVERNMENT.

336. *Mr. Manu Subedar: (a) Wil] the Honowabie Member for Industries
and Supplies please stute under what arrangements was the floating dock for
the United Kingdom Government manufactured in India?

(b) What quantity of timber and steel have been used?

(c) On what basis and by whom and at what rate were these maferials
supplied for this purpose?

(d) What was the total cost?

(e) Have the Government of India incurred any liability in connection with
87/

The Honourable Sri 0. Rajagopalachari: (a) The Honourable Member pre-
sumably refers to Admiralty Floating Dock No. 85. The Contract for the
construction of this Dock was placed on Messrs. B. B. J. Construction Co.
Ltd., Calcutta, by the Director General of Munitions Production on behali of
the late Department of Supply as agent for the Admiralty Commissioners.
The basis for the contract was actual cost plus a fixed profit of Rs. 7,50,000.

(b) The actual tonnage of steel and timber used is not known as the cost
accounting has not been completed. The estimated requirements for steel
were, however, 20,400 tons as detailed below:—

Tons

Plates . . 13,000
Heavy structurals 5,300
Light structurals . . . 200
Bars . . . . .. 40
Rods . . . . 60
Nut, Bolts and Rivets 1,000

Total . 20,400

The value of timber is estimated at Rs. 5-76 lakhs.

(c) Except for 368 tons of Rivets, which were obtuined from the U. K., the
steel, as detailed in (b) above, was found either from Lease-Lend stocks, or
from indigenous sources at controlled rates. In return for structural steel
supplied from Indian production, U. K. supplied 6,000 tons of rails to India.

The supply of timber was arranged by the Director of Timber Supplies at rates
determined by him. ‘

(d) The total cost is not yet known as the cost accounting has not been
completed. It is, however, estimated that the cost will amount to about
Rs. 93 lakhs. 2

(e) No.

Mr. Manu Subedar: May I know why steel and timber which were required
for use in this country were permitted to be used for this purpose? And if
they were so permitted during the war period, will Government now try to
retain this dock for the Government of India as the bulk of the material was

not only supplied from India but was probably paid for by India and is merely
going into the accounts?

The Honourable Sri C. Rajagopalacharl: This order and its execution were
during the war period, but the war ended a little earlier than was expected,
and so it happens that this construction was completed after the war was over.
The dock was a very large one capable of accommodating a 50,000 ton battle-
ship, and it is no use whateoever for the Government of India to retain it. I
may also mention that, as I have already said, all the steel did not come from
Yndia, and I have given the details. @ We received back 6,000 tons of rails
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trom the U. K. As regards .ciaming it, I have already said that it will be a
white elephant, or perhaps, worse than a white elephant,—a floating war dock.
may be more expensive and less useful than a white elephant. As regards

the question of future policy referred to by the Honourable Member that will
of course be kept in. mind.

Shri Sri Prakasa: Where is the dock floating at present?

- The Homourable Sri C. Rajagopalachari: It was completed at DBombay,

where it now is, and will go to the Admiralty very soon.

Mr. Ahmed E. H. Jafter: May I know who paid for it? Did the Govern-
ment of India pay anything towards the cost?

The Honourable Sri O. Rajagopalachari: No, Sir, the Government of India
does not pay for it. It was only an adjustment; the Admiralty will pay for 1t.

Mr. Manu Subedar: Did not the Government of India pay out 95 lakhs.
plus 74 per cent. commission to the party which constructed it? And has
not this merely gone into the general account against the U. K. and added to
the sterling balances?

The Honourable Sri 0. Rajagopalachari: That may be so.’

RepuctioN oF Foop Rarions 1IN DeLHI

337. *Sardar Mangal Singh: Will the Secretary of the Food Department
please state: .

() Whether it is & fact that the scale of wheat ration in Delhi has pro-
gressively been reduced during the last two months;

(b) Whether Government propose to consider the question of increasing the
wheat quota in the case of Punjabees and of giving more rice to the people from
the south; and

(c) the efforts that Government have made to restore the ration to its
original minimum scale of 1 Ib. a day?

Mr. K. L. Panjabi: (a) Yes, Sir. .

(b) It is not administratively feasible to make any differentiation between
eonsumers on the basis of Provinces from which they come. The present com-
position of the cereal ration permits limited choice to the consumers. Of the
12 oz. cereal ration pe# adult per day wheat and rice can together be drawn
upto the limit of 10 oz; rice alone upto the limit of 10 oz. and wheat or wheat
products upto the limit of 6 oz; Gram upto the limit of 2 oz; Maize and barley
can be drawn to the fullest extent of 12 oz.

(¢) Government have been making and are continuing to make’ all efforts
to get the maximum quantities of cereals by imports and through tightening
up of internal procurement in order to be able to increase the size of the overall
eerea] ration.

Seth Govind Das: Are Government aware that the wheat that is available
in Delhi is of bad quality which it is often difficulti to eat?

Mr. K. L. Panjabi: No, Sir, it is of fair average quality.

Lala Deshbandhu Gupta: In view of the fact that Delhi has no rural ares
%0 support it and will always remain a deficit area, have Government considered
the desirability of linking Delhi with the Punjab for purposes of rationing?

Mr. K. L. Panjabi: No, Sir.

Lala Deshbandhu Gupta: If so, will Government now consider the desirability
of requesting the Punjab Government to include Delhi in the Punjab for pur-
poses of rationing?

Mr. K. L. Panjabl: Government will consider that suggestion.

shri Sri Prakasa: Is the quantity prescribed for vegetarians and mead-
eaters the same?

Mr. K. L. Panjabi: Yes, Sir.
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Bari 8ri Prakasa: Then how does the Honourable Member expect vegetarians
to make up for the amount of meat that the other people get?

Mr. K. L. Panjabi: By eating more vegetables.

Lala Deshbandhu Gupta; May I know if the Honourable Member has made
enquiries about the quality of gram which is being supplied in Delhi for the
last 15 days is not fit for human consumption.

Mr. K. L. Panjabi: Some complaints have been received, but they are
being examined.

/  Shri D. P. Karmarkar: Is the Honourable Member aware that some officer
. connected with the Rationing Department in Delhi actually went round him-

“gelf and said that the gram available was unsuitable for human consumption? -

Mr. K. L. Panjabi: I am not aware of the identity of the officer nor the
incident. '
TexTILE CONTROL BOARD

338. *Shri D. P. Karmarkar: Will the Honourable Member for Industries
and Supplies be pleased to state:

(a) the number and names of members of the Textile Control Board;
(b) the date of their appointment and duration; .

(c) the number of members representing the interests of (i) Mills, (ii) Labour,
(ii) Cotton Growers, (iv) Consumers on the Textile Board; and

(d) whether Government propose to reconstitute the Board giving adequate
representation to the cotton growers and the consumers’ interests?

The Honourable Sri C. Rajagopalachari: (a) A statement is tabled showing
the names of the 25 members of the Textile Control Board.

(b) All these members were appointed on the 26th June, 1943, except Sir
V. N. Chandravarkar and Messrs.- Hamid-ul-Huq, Dange, Morarji and Price,
who were appointed in January 1944, July 1943, July 1943, July 1944 and
September 1946 respectively. No duration has been prescribed.

(c) Fifteen for mills, two for labour; and I believe it may be counted thab
“the list includes two representing cotton growers’ interests and two consumers’
interests. Interests other than the millowners are rore strongly represented
on the appropriate Committees of the Board.

(d) The Government have under consideration a proposal to reconstitute
the Board. I would, however, point out (i) that the Board does not take deci-
sions for Government, and its advice can be and has on occasion been rejected
by the Government of India, and (ii) that since its functions are largely techni-
cal it is necessary to have ‘represented on it all textile producing areas and
interests whose numbers alone do not have many significance since Govern-
ments decisions do not depend on the voting strength of any of the interests
represented on the Board.

Statement .
1) Mr. Krishnaraj M. D. Thackersey. (2) Mr. T. V. Baddeley. (3) Mr. Kasturbhai

leg)hai. (4) Mr. Salarlal Balabhai. (5) Dewan Bahadur C. S. Ratnasabapathi Mudaliar. *

6) Mr. B. W. Batchelor. (7) Sir Padampat Singhania. (8) Mr. K. J. D. Price. (9)
éelh Chaturbhujdas Chimanlal. (10) Sir Shri Ram. (11) Mr. R. C. Jall. (12) Mr. B, N.
Bagri. (13) Sir V. N. Chandravarkar. (14) Sir James Doak. (15) Mr. J. C. Lancashire.
(16) Sir Purshotamdas Thakurdas. (17) Sir Chunilal ‘B. Mehta. (18) The Honourable Mr.
Hossain Tmam. (19) Mr. H. A. Sather H. Essak Sait. (20) Mr. 8. A. Dange. (21) Mr.
8. C. Mitra: (22) Mr. &. G. Morarji. (23) Mr. Hamid-ul-Huq. {24)Mr. Mohanlal L. Shah.

(25) Mr. Bhogilal Suteria.
Mr. Ahmed E. H. Jaffer: May I ask the Honourable Member, in regard to
part (b) of his reply, why is there no duration presgnbed, Whe‘n the new Board
will come into being, and how long is the Board going to continue?

-
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The Honourable Sri O. Rajagopalachari: The duration was not prescribed
when it was formed many years ago and we cannot now discuss the policy
followed by Government at that time. But as regards the merits of the ques-
4ion now, the producers’ interests are represented and the mills do not change,
and we will have to repeat the names even if we have renominations. As I

have said, the Government have under consideration the proposal to reconsti-
tute the Board. -

Shri D. P. Karmarkar: With reference to part (b) of the question, is the
Honourable Member in a position to state by what time the Board will be
reconstituted ?

The Honourable Sri C. Rajagopalachari: As soon as possible.

Shri Sri Prakasa: Does this Board impose any financial liability on the
‘Government ? '

The Honourable Sri C. Rajagopalachari: No, Sir.

Seth Govind Das: Will the Government also consider the advisability of
fixing some duration of the present Board so that it may be changed?

The Honourable Sri C. Rajagopalachari: It will be taken into consideration.

Dr. Zia Uddin Ahmad: May I ask whether the handloom industry is re-
presented on the Board? If not, why not?

The Honourable Sri C. Rajagopalachari: The handloom industry has nothing
to do with the functions on which advice is tdken from this Board, but there
is a committee on which the interests of handloom industry are represented.

Shri Mohan Lal Saksena: Is it a fact that the decisions of this committee
again come up before the Board for sanction? -

The Honourable Sri C. Rajagopalachari: No, they do not come up before
the Board, but there is nq, objection to the Board considering them. but they
all come before the Government. :

Shri Mohan Lal Saksena: Is the Government aware that several statements
have appeared in #he press in which the millowners themselves have criticised
the policy followed by this Board?2 ‘

The Honourable Sri C. Rajagopalachari: Very likely, because individual
interests always differ from the combined decisions of the Board, and- must
differ. .

.Shri Mohan Lal Saksena: Is it a fact that in spite of the decisions of this
. Board there has been scarcity of cloth and people have not been able to get
even the cloth for which permits were given to them?

The Honourable Sri C. Rajagopalachari: The decisions of the Board cannot
make cloth it is obvious, but the Board has to recommend méthods by which
the production may be increased, and they are very actively considering the
question at the present time.

Mr. Ahmed E. H. Jaffer: Are the interests of consumers represented on this
Board? *

The Honourable Sri C. Rajagopalachari: Government which is in close
contact with the Legislature whose members are in close contact with the
consumers must be presumed to represerit the interests of consumers. There
is no way of getting representation of the consumers, other than this method.

Mr. Manu Subedar: In view of the feeling in the country that this Board
has misled Government on several mnaterial issues, and that the millowners
have reaped extra advantages more than they should have at the expense of
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the consumers, will Government re-examine the whole position about the
constitution of this Board, and revise it ?

The Honourable Sri C. Rajagopalachari: As I have already said, we are
reconstituting the Board and considering the various aspects, but I do not wish
it to be left unanswered, the allegation that the Board has misled the Govern-
ment. The Government knows very well the constitution of the Board; the .
Government knows that the Board consists mostly of producers of cloth in
their respective mills. We therefore with open eyes take the opinion of the
principal producers concerned and act according to the best of our judgment.

Seth Govind Das: How can the Honourable Member know whether the
previous Government was misled by thjs Board, or not?

The Honourable Sri 0. Rajagopalachari: That is why I do not go into that
question, but the allegation has been made that they were misled and I did not
wish it to be left untouched. When we deal with the planters, we know they
will deal with the matter according to their own interest; when I deal with
the millowners, I know they will deal with the problems according to their
own interest; but the Government’s function is to keep a watchful eye and ach
according to the best of their ;udgment

-Dr. Zia Uddin Ahmad: Does the Government know that the prices were
fixed by the millowners themselves without the interests of the consumers and
the cottage industry being represented on that Board, and the Government
accepted those prices?

The Honourable Sri 0. Rajagopalachari: The Government when it accepts
a particular price {pkes the responsibility for it. The decisions of the Board
are not the final voice in the matter of the fixation of prices.

Dr. Zia Uddin Ahmad: But the Government have accepted them.

Mr, President: Next question.

CoNTrOL PRICES OF COoPRA AND CoCcoyuT OmL

3839. Shri D. P. Karmarkar: Will the Honourable Member - for Industries
and Supplies be pleased to state: ;

(a) whether it is a fact that prices of copra and cocoanut oil have been
controlled and if so, what are the current controlled prices; and

(b) whether it is a fact that while edible copra and cocoanuts have been
excluded from price control, and if so, what are the reasons ‘therefor?

The Honourable Sri 0. Rajagopalachari: (a) Yes, Sir. The ceiling prices of
copra and coconut oil have been fixed as follows with effect from 15th January
1946 : —

_ Copra | (withoat son-
tainers)
l (per ton)
Rs: Ras.
Cochin e e e e ol s 1,300
Madras . . . . . .. ... 936 1,456
Bombey . , « .- « . . .+ e 934 1,463
Caloutta . . . . . . . . . . 978 1,483
Kersohi . - - . . . . . . %48 1,476
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_(b) Yes, Sir. White edible copra is of a superior quality and the above
<ceilings cannot apply to it. Coconuts vary both in size and quality and prices
would be fixed best by Provincial Governments. The Provincial Governments
have been addressed to fix suitable ceilings for coconut and edible copra if they
consider it necessary.

SHORT SUPPLY OF CLOTH FOR POORER CLASSES

340. ‘,S.hri D. P. Karmarkar: Will the Honourable Member for Industries
and Supplies be pleased to state:

(a) whether it is a fact that there is a cloth shortage in India at present,
especially of cloth required by the poorer classes of the population;

(b) whether such shortage is partially due to the fact that Textile Mills have
bren rgenufacturing more cloth of finer count than before; and

(c) the steps Government propose to take for the adequate supply of cloth
required by poorer sections of the population at fair prices?

The Honourable Sri C. Rajagopalachari: (a) Yes, Sir, there is a general
shortage of all types of cotton cloth at present inclusive of that required by
the poorer classes.

(b) It is probable that mills have changed the scope of their production wits
8 view to producing types and varieties which are comparatively more remuner-
ative to them than others which are less; but it is doubtful whether such shif§
of production could be responsible to any significant extent for the shortage.

(c) Fall in production is due to many causes: (i) to reduction of the working
day from nine hours to eight hours since August last; (ii) to disturbances,
strikes and absenteeism; and (iii) to some extent to shift 6f production from
relatively coarser to relatively finer types and counts. The problem is com-
plicated. Government will enquire into the problem and obtain recommend-
ations after consultation abouti measures for rationalization of production, so
that it may be concentrated on types and varieties required in greater quantity
and for rationalization of prices so that mills will have no inducement to shif
from one type of production to another to the detriment of yardage; Govern-
ment will also encourage mills to work three shifts and extend such assistance
- a8 is required for the purpose besides endeavouring to induce mills where three
ghiff working is impracticable to work nine hours in place of eight.

Mr. Ahmed E. H. Jaffer: May I ask the Honourable Member the reasons
why a huge quantity of cloth was disposed of by the Textile Comnmissioner,
o Bombay merchants who have not only exported it out of India but it has
gone into the black market. This cloth would have been useful to the poorer
people of this country.

The Honourable Sri 0. Rajagopolachari: That is an allegation, Sir, and if
he will give me details as to who broke the law, I shall take steps to get them
prosecuted.

Mr, Ahmed E. H. Jafter: Why was it not sold to-the poorer people? Why
was it sold to merchants?

Mr. President: Order, order. Question hour is over.

TuPORT OF RICE FROM RURMA

841. *Shri D. P. Karmarkar: Will the Secretary of the Food Departmen$
be pleased to state: .

(a) the quantity of rice imported from Burma from 1st April, 1946 to 81sb
December, 1946 and at what rate: :

(b) whether Government propose to import rice from Burma during the
next year and if so, what is the quantitv anticipated to be imported; and

(c) whether Government had consultations with the Interim Government#
fn Burmsa in this matter and with what result?
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Mr. K. L. Panjabi: (a) A statement is laid on the table of the House.
(b) Yes. The Burma rice surplus is allocated by the International Emer-
gency Food Council. India’s allocation for the first half of 1947 is 3,86,000

fons. The allocation for the remainder of the year has not yet been made.
(c¢) No, Sir.

Statement showing arrival of Burma Rice in India from 1-4-46. to. 31-12-1946

Tons
April . Nil
May 9,381
June 24,317
July 36,568
August . 22,908
September . 54,248
October . Nil
November 10,045
December 40,743
Grand Total 198,270

The price paid from old rice was Rs. 10-3-9 per maund and for new rice Rs. 14 per
maund F. O. B, Burma Ports.

N N
EXPORT AND SLAUGHTER OF MILCH CATTLE

342. *Shri D, P. Karmarkar: Will the Secretary of the Department of Agri-
eulture be pleased to state:

(a) the number of milch and draught cattle exported from India or
slaughtered in India every year from 1939 to 1946;

(b) whether Government propose to initiate measures for prevention of

depletion of cattle now going on in India by slaughter or export and if so,
whut those measures are; and

(c) the steps that Government are taking for conservation of, and increase
in tbe cattle-wealth in India?

Sir Pheroze Kharegat: (a) A statement showing the number of cattle ex-.
ported is placed on the table. As was mentioned in reply to Question No. 147
of Mr. Manu Subedar on 11th February 1946, no figures are available about
the number of cattle slaughtered for the civil population.

(b) There is no evidence to show that any depletion of cattle is going on..
But the restrictions on the slaughter of useful cattle imposed during the war
lapsed on the 30th September last. It was suggested to Provincial Govern-
ments that they should take suitable action. Madras and Bombay have passed
$he necessary legislation and the question is under consideration in the U. P.
Bengal do not consider such legislation to be necessary as in their opinion, with
the. cessation of military demard, the incentive for ’ghe sale of usgful cattle for
slaughter has disappeared. Replies from other Provinces are awaited.

The restrictions imposed under the Defence of India Rules on the export.

of cattle have been re-imposed under the Emergency Provisions (Continuaneés)
Ordinance of 1946.

-
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(c) The Honourable Member may kindly see the repli given to part (e) of
Question No. 147 asked by Mr. Manu Subedar on 11th February 1946.

————

Statement showing number of cattle and buffaloes exported from India from 1988-89

towApril 1046,
1938-39  1039-40  1040-41 1941-42  1942-43 1943-44 1944-45 1945-46 April 1946.
1,836 2,244 L,371 1,824 2,609 3446 1,512 8 Nil

CONFERENCR OF. PROVINCIAL AND STATES MiNi1sTERs re CLOTH

_ 848, *Shri D. P. Karmarkar: (a) Will the Honourable Member for Indus-
tries and Supplies be pleased to state whether .a Conference of Provincial and:
Btates Ministers was held under his Chairmanship on the 10th January 1947
regarding production and distribution of cloth?

(b) If so, what was the nature of discussions and the conclusions arrived
at in the Conference? )

The Hpqourable Sri O. Rajagopalachari: (a) A conference of Previncial add
States Ministers was held under the Chairmanship of Dr. John Matthai, on
10th January, 1947.

(b) The Conference discussed the Textile Control generally in all its aspects.
and the following were the main matters which arose for discussion. . Some of
these ;re under examination of Government and in others decisions have been
arrived ab.

The view of the Conference was that the Textile Control should continue.

It was suggested by the conference that the Textile Control Board should
be reconstitu‘ed so that consuming interests would have a larger representation
on ib. The decision will shortly be implemented.

It was agreed at the conference that the Government of India will take
decisions on major matters and questions of policy after consulting Provineial
Governments. ‘

It was agreed that competent whole time experts should assist the Textile
Commissioner for the purpose of scrutinizing production, deliveries and stocks
at mills. This is under consideration, the difficulty being one of securing
eompetent men.

It was suggested by the Conference that an sppeai should be made to labour
as Labour’s co-operation is one of the major elements required for improving
production of cloth. This question is under consideration.

It was the general feeling of the conference that quota-holders should be
eliminated. The  quota-holders maintain it would be wrong to interfere with
normal commercial channels which have played their part in the recent past and
would be necessary when conditions of supply once more become normsl.
They further affirm that they are performing an essential function in the pre-
sent system of distribution. The question has been fully examined and a deci-
sion will be taken very shortly. :

The conference also discussed the question of per capita quotas of cloth for
the Provinces. Reduced quotas have been fixed for this year on a consider-
stion of the points made in discussion and our present estimates of production.

One major decision taken at the conference was that the whole matter of
prices of cloth and yarn on which Government have been unable to accept the
Textile Confrol Board’s advice should be dealt with by a Government com-
mittee. The Government of India will shortly have at their disposal a report
on (i rafionalisabion of prices with a view to checking the tendency of mills
%0 move from less remunerative to more remunerative types of production from
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time to time; and (ii) the standardization of cloth with a view to reducing the
number of varieties produced and increasing production. This material will
be placed before the Commodity Prices Board on whose recommendation the
prices of cloth and yarn will be fixed by Government, and will also be dealt

with by Government in the Industries and Supplies Department for improving
production.

AGREEMENT BETWEEN S1ap, U. S. A. AND U;'K. OVER THE DELIVERY OF RICE

344. *Prof. N. @. Ranga: Will the Secreta.ry of the Food Department be
pleased to state: ' ;

- (8) whether Government are aware of the report dated 25th December 1946
of an agreement between Siam, U.S.A. and U.K. over the delivery of rice;

(b) why it is that the Governmment of India were not represented at tha$
conference;

(c) whether Government of India has ite own representative in Siam; and’
Ind(d) whether any portion of 600,000 tons of undelivered rice is to be gent to

ia? -

Mr. K. L. Panjabi: (a) Yes, Sir.

(b) As the Government of India was not a signatory to the original Tripartite
Agreement between Siam, U. 8. A. and U. K., relating to Siamese rice signed
in May 1946, she was not made a party to the fresh agreement reached in
December 1946, which, in fact, is a continuation of the old agreement with slight
modifications. )

(c) A Consul has been recently appointed at Bangkok.

(d) The entire rice made available under this agreement goes into the South
East Asia Pool from which allocations are made by the International Emergency
Food Council. India’s share for the first half of 1947 has been allocated from
Burma and French Indo-China and the arrangement is that if there is a short-
fall in a particular source of supply in South East Asia, the allocations are

revised with a view to give proportionate share to each country from the sup- -
plies available.

DETENTION OF TRAINS AT HOWRAH YARD OF E. 1. RarLway

8458. *Mr, Nagendranath Mukhopadhyay: Will the Honourable Member for
Railways please state why are the local trains and passenger trains detained at
Howrah yard of the East Indian Railway since October, 1946 which causes the
passengers much inconvenience?

The Honourable Dr. John Matthal: Since 1st October, 1946, the suburban
train services have been increased by a little over 38 per cent. These trains
are run in quick succession and detention to one train, or the late running of &
through train, reacts on the services generally and. the late running in turn
causes disorganisation of reception platform arrangements at Howrah Station
resulting in a hold-up of trains outside signals.

There has also been an increase in recent months of trains being stopped
on account of improper use of alarm chains which has contributed to the deten-
tions complained of by the Honourable Member.

The Railway Administration are taking steps to improve the running of both
through and suburban trains.

TRANSFER OF DELIVERY WORE FROM STEAMERS CARRYING FoOD AT WxsT
CoasT PorTs FROM EUROPEAN FirMS TO INDIAN FimMS.
946. *8rl A, K. Menon: (a) Will the Secretary of the Food Department be
pleased to state whether it is & fact that when -steamers carrying food stuffs
(rice, etc.), ab the instance of the Government, arrive a$ the 'Wesd Coast Ports,



* STARRED QUESTIONS AND ANSWERS - 661

European ﬁrrps are always interposed for the purpose of taking delivery ap
the pier as middlemen between the Agents of the said steamers and the Agents:
of Government empowered to receive the food stuffs?

(b) What is the rate of commission paid to such European Companies and
what function do they perform?

(c) Have the Government of India received any petition or memorials from
any Indgan Compamies of the West Coast to transfer this work from European
Comp;ames to them in case intermediaries are considered necessary by Govern-
ment - .

(d) Do Government propoge to transfer such work to those Indian Companies
who have already applied?

Mr. K. L. Panjabi: (a) The Honourable Member is presumably referring
to the clearing agents appointed by the Government of India for the landing
and clearance of foodgrains from the ships, and delivering them to the reci-
pient Governments. Out of the six ports on the Western Coast, namely, Okha,
Bhavnagar, Bombay, Marmagoa, Cochin and Karachi, the clearing agents
ab the first four posts are Indian firms. At the other two ports the work is
handled by European firms.

(b) The functions of the clearing agents are the following: (i) Landing and
clearing foodgrains from the ships, (ii) Bagging the foodgrains arriving in bulk,
(iii) Giving delivery ex-Port Commissioners’ Transit shed to recipient admini-
strators, (official nominees) against a clear discharge and (iv) Removing the
foodgrains to the Storage Depot in case they are not to be handed over ex-
Transit shed directly on arrival.

It will not be in the public interest to make puhlic the terms of the agency
agreements, as the question of fresh contracts for the agency work is under
consideration., -

(c) Yes. .

(d) Notices of termination of the Agencies on the Western Coast ports have
already been given and tenders have been invited. New appointments will be
made after due consideration of the tenders received.

«

INTERFERENCE BY JODHPUR RAILWAY IN THE MANAGEMENT oF HYDERABAD
(SnD) STATION

347. *Seth Sukhdev: With reference to the Honourable the Railway Mem-
ber’s reply to parts (b), (c) and (d) of starred question No. 17, asked on 28th
October, 1946 regarding the interferencé by the Jodhpur Railway Administra-
tion in the management of Hyderabad (Sind) Station, will the Honourable
Member for Railways be pleased to state: .

(a) whether under para. 5 (c) of the agreement between the North Western
and Jodhpur Railways, the former has to book all Jodhpur Railway traffic in
Hyderabad Sind area; if o, why Jodhpur Railway has allowed a e&eparate
Tourist Agency at Hyderabad Sind;

(b) whether it is a fact that there is no genuine tourist traffic at present;

(c) why tourist agency was terminated by the North Western Railway ab
Hyderabad Sind; ' .

(d) whether it is a fact that the number of uprer class tickets issued by the
Jodhpur Railway Tourist agency at Hyderabad 8ind is too small;

(e) whether it is a fact that the Tourist Agents recognised by the Indian
Railway Conference Association are allowed to operate in the area in which
e particular railway system can issue-tickets; and .

(f) whether it is proposed to terminate this Tourist Agency at Hyderabad
8ind, if not, why not? i .
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. The Honourable Dr. John Matthai: (1) Yes. Thc agreement entered into-
between the North Western and Jodhpur Railways is in respect of the perform-
ance of all work in connection with Jodhpur Railway traffic at Hyderabad sta-
tion as is expressly stated in the preamble to the agreement. The expression
‘‘Hyderabad area” in clause 5(c) therefore refers to the area of Hyderabad
station and not to Hyderabad City. The tourist agency of the Jodhpur Rail-
way is working in Hyderabad (Sind) City and not in Hyderabad (Sind).
(b) There is some, although not very much, tourist traffic at\present.
~ (¢) This question presumably relates to the agreement which formerly
existed between the North Western Railway and a recognised firm of tourist:

agents. /This agreement was terminated as the Railway were not entirely
satisfied with the work of the agents. ’

(d) This question presumably relates to the number of upper class tickets.
which is permitted to be issued each day. The issue of upper class tickets
from Hyderabad (Sind) is at present regulated by a quota allotted by the Jodh-
pur Railway since provision has to be made for through passengers from Karachi
who have to be given preference. @~ With the decline in Military passenger-
traffic from Karachi a larger quota is being allotted for traffic from Hyderabad
(8ind).

(e) Yes. BSuch agents are permitted to issua tickets in towns in which they
have their offices.

_(H) The question is under consideration by the Jodhpur Railway.

NOBRTH WESTERN RAILWAY SUBORDINATE SERVICE CCxMISSICN.

848. *Seth Sukhdev: Will the Honourable Member for Railways be pleased
to state:

(a) when the North Western Railway Subordinate Service Commission was
appointed ; ,

(b) how long the Superintendent and Secretary of the Commission have
remained in their posts;

(c) whether it is a fact that these are tenure-posts; if so, the duration of
the tenure posts;

(d) what steps Government propose to take to ensure that one officer does
not monopolise a tenure post?

The Honourable Dr. John Matthai: (a) The North Western Railway Service
Commission was set up as a temporary, measure from 15th July 1942 and has
been made permanent since 15th July 1946.

(b) From 15th July 1942 to 14th July 1944, the office of the Commission
was in charge of a Superintendent. This post was abolished from the 15th July
1944 and a post of Secretary to the Commission was created from the same
date. The incumbent of the post of Superintendent, who occupied the post-

for the two vears of its existence, was appointed to the post of Secretary from
the 15th July 1944 and is still holding it.

(c) The (iuestion of making the Superintendent’s post a tenure post _did not
arise as the Commuission was originally sanctioned on an e}fpenmental basis. The
port of Secretary is a tenure post, the period of tenure being four years.

(d) In view of my reply to part (c) of the question, this does not arise.

DENIAL oF RELIEF OF Rs. 4.8-0 P.M. TO RATLWAY EX-FMPIOYFYS.
/ .

349. *Seth Sukhdev: (a) With reference to the Honourable the Rmhug
Meimber'’s reply to part (c) of my starred question No. 18, asked on the ]

October 1946 regarding the denial of relief of Rs. 4-8-0 in pay to Railway
employees who ceased to be in service after 1st July, 1945, will the Honoursble
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Member for Railways be pleased to state whether the interim relief of Rs. 4-8-0

per 1uensem granted to ‘each raiiwayman with effect from 1lst July 1945 is part.
of his wages?

(b) Were the orders of denial of this amount to such employeés who ceased .
& be in service before 1st August 1946, represented to the Railway Board, as.
involving infringement of the provisions of the Payment of Wages Act? Was-
this aspect of the question considered by Government?

(c) If the reply to second portion of part (b) above be in the negative, is it.
preposed to do so now?

(d) Was the Labour Department of the Government of India consulted on:
the subject?

(e) What steps do Government propose to take to avoid mass infringemens..
of the law contained in the Wages Act?

The Honourable Df. John Matthai: (a) The additional pay granted by way of
interim relief is part of the wages of persons to whom it is admissible. It is,
of course, not included in the wages of persons to whom it is inadmissible and,
a8 indicated in my predecessor’s reply to the Honourable Member’s previous
question, it is inadmissible to former railway servants who left the service
before the 1st August, 1946. .

(b) and (c). No such representation was made and for the reason indicated
in my reply to part (a) the Payment of Wages Act has, in the opinion of
Government, no conceivable application to the question at issue.

(d) The Honourable Member is not entitled to be informed of the course
of inter-Departmental discussion.

(e) No question of mass infringement of the law arises but I may point
out that any person who considers that the additional pay in question is part-
of his wages ie free to make an application under sub-section (2) of section.
.15 of the Payment of Wages Act an the footing that payment of his wages has
been- delayed.

PERCENTAGE OF INDIANS IN THE PosTs oF FOREMAN 1N L0CO AND CARRIAGE
DrparTMENT OF B. B. & C. I. RatLway ' .

850. *Pandit Mukut Bihari Lal Bhargava: (a) Will .the Honourable the-
Railway Member be pleased to state whether Government are aware that the
percentage of Indians (excluding Anglo-Indians) in the posts of Foremen and:
Assistant Foremen in the Loco and Carriage Departments of the B. B. & C. I.
Railway Metre Gauge is less than 10?

(b) If the reply to (a) be in the affirmative, what are the reasons therefor-
snd do Government propose to take steps to accelerate Indianisation?

The Honourable Dr. John Matthai: (a) If only the posts designated as Fore-
men and Assistant Foremen are taken into consideration, the percentage of
Indians (excluding’ Anglo-Indians) holding these posts is less than ten. To-
get a correct appreciation- of the position, however, we would have to include-
other posts which though designated differently, such as Junior Foremen,
Chief Progressmen-and Progress Inspectors, are equivalent to those of Foremen
and Assistant Foremen. On this basis the percentage of Indians is over 28.

(b) The policy of Indianisation is being implemented to the fullest extent
possible having regard to the availability of trained Indian staff and to the-
elaims of other senior men eligible and fif for promotion. The pace of Indiani--
sation will increase as the present numbers of non-Indians become reduced by-
retirements and normal wastage.
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PROMOTION OF INDIANS IN CABRRIAGE AND WacoN DerirTMENT OF B. B. & C. 1.
RarLway

351. *Pandit Mukut Bihari Lal Bhargava: (a) Will the Honourable the Rail-
‘way Member be pleased to state whether Government are aware that no Indian
(excluding Anglo-Indian) subordinate of the Carriage and Wagon Departmen$
-of the B., B. & C. 1. Railway Metre Gauge has ever been promoted to the ranks

-of (1) Assistant Loco and Carriage Superintendent, (2) Foreman and (3) Assist-
-ant Foreman ?

(b) If the reply to (a) be in the affirmative, do Government propose o
‘investigate the reasons therefor?

- The Honourable Dr. John Matthai: With your permission, Sir, I propose to
‘réply to questions Nos. 851 and 852 together.

.1 have called for the information and will lay a statement on the table of
‘the House in due course, :

AxNaLo-INDIANS OF Loco DEPARTMENT PROMOTED TO CARRIAGE AXD WaGOXN
DeparTMENT OF B. B. & C. I. RarLway

$352. *Pandit Mukut Bihari Lal Bhargava: Will the Honourable the Railway
"Memnber be pleased to state the number of Anglo-Indians of the Loco Depar$
‘ment of the B., B. & C. 1. Railway Metre Gauge transferred on promotions to
-the Carriage and Wagon Department ever since the amalgamation of the two
‘Departments, and the reasons why no employee of the Carriage and Wagon
‘Department could be trained for those posts?

CULTIVATION OF VEGETABLES NEAR CENTRAL VisTa 1¥ Ntw DEIE]

383. *Mr. Tamizuddin Khan: (a) Will the Secretary of the Department of
Agriculture please state whether the cultivation of vegetable and Indian corn,
-ete. near Central Vista in New Delhi under the ‘‘Grow More Food Scheme"’
-during the last summer season was carried out under the supervision of anm

-officer of the Agricultural Depertment or under the supervision of the Superin-
-fendent, Horticultural Operations ?

(b) What was the acreage under each vege‘table and the out-turn per acre?
(¢) What has been the total expenditure on the scheme?
(d) Is it a fact that the scheme has resulted in a loss?

(6) What are the reasons and circumstances which led Government to give
-4his work of vegetable growing to a contractor for the winter season, 1946-479

Sir Pheroze Kharegat: (a) The work was done under the supervision of &
~Grow' More Food Committee consisting of representatives of both the Works,
Mines and Power and Agriculture Departments. The actual cultivation of
‘this land was carried out by the Superintendent, Horticultural Operations.

(b) A statement is laid on the table.
(c) Rs. 10,178 including Rs. 3,000 for fencing,

(d) The: income so far realized is Rs. 6,405/13/9. The loss is due to the
fact that the whole of the capital expenditure in a case like this cannot be
recovered in the first year. Moreover 55 acres were ploughed up, trenched,
manured and prepared for cultivation but due to acute shortage of labour and
~waler only 25.8 acres could be sown in the summer.

(e) The normal strength of labourers and jnalis in the employment of the
Horticultural Division was considered inadequate for continuing vegetable
growing through them.

t For answer to this question see answer to question No. 351
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Statemens
Quantity pro-
Vegetables grown in the Central Vista Area sown duced and
marked

(Acres) (Maunds).
Lauki . . . . 3 21
Khira . . . . . . 14 1.
Red Gourd . . . 2 19:
BitterGourd . . . . . . . . 2 314
Lady's Finger . % 5¢
Arvi . . . . . . . . . t 22
Tinda . . . . . . . . . 14 6¢
White Gourd . . . . . . 1/8 12:
Kulfa 8ag . - . . . . . . 1/16 1}
Spinach . . . . . . . 1/16 5.
Maize . .. . 1¢-3 Not known"

a8 it was sold?
as a standing
crop.
MISAPPROPRIATION IN THE PAoY AND Casrm OFFicE oF MADRAS AND SOUTHERN:
MAERATTA RATLWAY

354. *Sri Ananthasayanam Ayyangar: Will the Honourable Member fYor:
Railways be pleased to state: )

(8) ‘'whether Government are aware that three members of the staff of the
Pay and Cash office of Madras and Southern Mahratta Railway were charged
with misappropriation of a sum of Rs. 40,000 of the Railway and whether two-
of them were finally convicted by the High Court of Madras;

(b) whether Government are aware that one of the persons so convicted—
Thangavelu . Pillai—had a bad record even prior to his appointment and that.
in spite of it Mr. W. Jolly who was the Deputy Chief Accounts Officer was.
primarily responsible for putting him in charge of Pay and Cash office, and
whether it is a fact that the Sessions Judge passed strong remarks in his judg--

ment stating that the Accounts Officer failed to exercise proper check on the
sccounts of his Branch;

. (o) whether Mr. Jolly has retired in November, 1846 and if his gratuity is.
yet payable;

(d) whether Government propose to withhold his gratuity until Mr. Jolly’s.
responsibility is fixed; and

(¢) the steps Government propose to take for realising this sum of _
Rs. 40,000?

The Honourable Dr. John Matthai: (a) The reply to both parts is in the.
affirmative ?

~ (b) Government are informed that the facts as given by the Honourable
Member are not correct. I would add that the conviction by the lower Court.
of Mr. Thangavelu Pillai was set aside by the High Court of Madras.
(c) The reply to both parts is in the affirmative.
(d) Does not arise, in view of the reply to part (b).
(e) The provident fund bonus, interest and special contribution of the $wo.

employees convicted in this case have been withheld. It may be mentioned,
however, that they have appealed to the Privy Couneil.
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WarTiNG Room AT MoxamEH GHAT StaTioN oXN E. I. RAILway

855. *Mr. B. B. Varma: Will the Honourable Member for Railways be
pleased to state:

(2) whether Government are aware that the absence of a waiting room or
-even u proper shed at Mokamah Ghat is causing “great inconvenience to
parsengers during cold nights, when the steamers coming from Semariaghat
mirs connection at Mokamah Ghat, with the trains on the main line of the
East Indian Railway resulting in hundreds of passengers, including ladies and
schildrer being stranded ir the open with nothing to protect them against the
/inclemency of the weather; and
*  (b) whether Government propose to take necessary steps to redress the
.grievances of the travelling public by providing » waiting room or a proper shed ?

The Honourable Dr. John Matthai: (a) Upper Class Waiting Rooms, an
Inter Class Waiting Hall, and a IIT Class Waiting Hall are provided at Mokameh
‘Ghat which is the normal point of transhipment of passengers between the
0. T. and E. I. Railways. Due to the river channel at Mokameh Ghat closing,
the passenger jetty had on the 13th November last temporarily to be moved
to Hathdah Ghat, a station which has to be brought into use for short periods
on such occasions which are rare. At Hothdah Ghat waiting facilities are not
provided as they are not normally required there. Tt is expected that the
passenger jetty will be returned to Mokameh Ghat by the end of May 1947.

(b) Arrangements are being made to provide a temporary waiting shed at
Hathdah Ghat. '

RaiL Roap BRIDGE OVER THE GANGES TO CONNECT NORTH BIHAR WITH PATNA
3b6. *Mr. B. B. Varma: Will the Honourable Member for Railways be
pleased to state: :

(a) whether Government have arrived at a definite couclusion regarding the
-ecnstruction of a Rail Road bridge gover the Ganges to connect North Bihar
with Patna; o '

(b) where the bridge will be constructed;

(c) when the construction is likely to take place;

(d) whether Bihar Government have made any representation in this con-
‘nection; if so, what is its nature; and

(e) what is the Government of India’s decision thereon?

The Honourable Dr. John Matthai: (a) No; the matter is still under examin-
ation.

. (b) The Honourable Member is referred to the replv given in this House
on the 6th November 1946, #o part (b) of Mr. Madandhari Singh’s starred
question No. 215.

(c) It is not possible to reply to this part of the question at present in view
of the reply under (a) above.

(d) and (e). Yes; the Bihar Government desire the bridge to be con-
structed at Patna, but as already stated under (a), the matter is still under
examination. \

RE-INTRODUCTION OF RETURN JOURNEY TICKETS AND GRANT OF CERTIFICATES BY
GUARDS. :

357. *Mr. B. B. Varma: Will the Honourable Member for Railways be
pleased to state:

(2) whether Government are aware that. the discontinuance of the .system
of issuing Return Journey Tickets and the grant of certificates by Guards is
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‘causing great hardship to the travelling public particularly on ‘the Qudh and
Tirhut Railway and the East Indian Railway; and

; (k) whether Government propose to re-introduce the system in ‘the near
uture ?

The Honourable Dr. John Matthai: (a) Government are aware that the sys-
tem of issuing return journey tickets and of granting of certificates to passen-
gers without tickets by guards of trains has been discontinued, and that this
may be causing inconvenience to the travelling public using the Oudh Tirhut,
the East Indian and other railways.

(b) It is the Government’s intention that these facilities shall be restored
ab the earliest possible moment, i.e., as soon as travel conditions have improved
sufficiently to permit of this.

RETRENCHMENT IN ORDNANCE DEPARTMEXT.

358. *Sft. Seth Damodar Swroop: Will the Honourable Member for Indus-
tries and Supplies please stafe:

() if it is a fact that great discontent and resentment prevails amongst the
employees of the Ordnance Department because of the retrenchment scheme
of Government; if so, whether Government propose to set up a joint Govern-
ment Labour Board to provide employment to the retrenched employees or
employees due to be retrenched;

(b) if it is a fact that in the Ordnance factories only 8 years' service is
recognised as war service; if so, how do Government propose to help those
employees who have leng period of service to their credit and being over aged
after discharge, are not eligible for Government service elsewhere;

(c) if it is a fact that in carrying out the scheme of retrenchment in the
Ordnance Department not only the period of service but educational qualifica-
tions and confidential reports are also taken into consideration; and

(d) whether Government propose to secure the co-operation of various other
Departments of the Government of India to meet the question of re-employ-
ment of those who are retrenched or are about to be retrenched from the
Ordnance Department?

The Honourable Sri O. Rajagopalachari: (a) Retrenchment has given rise to
-a certain amount of discontent. The Government of India have set up Employ-
ment Exchanges to assist retrenched personnel in finding other employment.
These Exchanges are notified of all dlscharges. from Ordnance Factories carried
out under retrenchment.

(b) Yes. Bervice in Ordnance Factories between the 1st May 1942 and the
8th May 1945 has been recognised as War Service.  Discharged personnel
who have long service and are over-aged are normally qualified for Provident
Fund benefits. Employment Exchanges render them assistance if they re-
quire further employment.

(¢) Retrenchment in Ordnance Factories is made in the following order: (i)
Men over 55, (ii) Men who wish to be.releaged, (iii) Men to be transferred to
parent Establishments, (iv) Others. Claims for retention are . considered
according to the following factors: (i) Conduct, particularly regu]ati'qv of
attendance, (ii) Ability and efficiency in work, (iii) ‘Key’ nature of man’s em-
ployment. (iv) Length of service. Normally the latest recruits are the first
to be discharged. .

(d) As T have stated, all discharged f)eréonnel are notified to the Employ-
ment Exchanges and other Departments of the Government of India, so far as
T am aware, make full use of these Exchanges in recruiting nersonnel.
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INDIAN CATERING ARRANGEMENTS IN TRE BENGAL NagPur Ramway

359. *Mr. Sasanka Sekhar Sanyal: Will the Honourable Member for Rail-
ways be pleased to state:
(8) whether Government are aware that in the Bengal Nagpur Railway

European catering arrangements are subsidised by licence fees trom Indian
catering contractors to the tune of one lakh rupees; and

(b) the reasons for the sbove and the steps Government propose to take for
remadying the same?

The Honourable Dr. John Matthai: (a) No. Kuropean catering arrange-
ment$ on the B. N. KRailway are departmental and they are not subsidised by
license fees received from Indian Catering Contractors.

(b) Does not arise in view of reply to part (a) of the question.

PASSENGER FAciLITIES AT PURI STATION ON B. N. RatLwaAY

. 360, *Mr. Sasanka Sekhar Sanyal: (a) Will the Honourable Member for
Railways be pleased to state whether Government are aware of the importance
of the Puri Station on the Bengal Nagpur Railway where large number of
pilgrims visit from all parts of the country throughout the year;

(b) if so, do Government propose to consider the advisability of providing
that station with (1) covered platforms, (2) permanent catering arrangemefits.
for Indians, and (3) permanent tea stalls? -

The Honourable Dr. John Matthai: (a) Yes.

(b) (i) The Post-war Reconstruction Programme for 1947-48 includes the
provision of covered passenger platforms at Puri station.

(ii' During pilgrim festival periods, temporary structures are provided to:
meet pilgrim catering requirements; more permanent arrangements for Indian
catering have not been found necessary.

(iii) A permanent tea stall is already provided.

LaTE RUNNING OF TRAINS BETWEEN CALCUTTA AND Derm

361. *Mr, Hafiz M. Ghazanfarulla: (a) Will the Honourable Member for
Railways please state how many days in the month of January 1947 the 13-Up
ard 14-Down trains of the East Indian Railway have reached their destinations
Delhi and Calcutta in time?

(b) Is it & fact that these trains are running late every day about 4 to &
hours ? :

(c) What are the causes of their late running?

(d) Has any action been taken in regard to the late arrival of both these
trains and with what result?

(¢) Are Government aware that all other trains on the East Indian Railway
main line also run late for nesrly 15 days in a month?

The Honourable Dr. John Matthai: (a) and (b). Enquiries made show
that 13 Up train did not arrive at Delhi to time on any day during the month
of January 1947. Information in regard to the arrival of 14 Down train a%
Calcutta could not be obtained in time, but it is presumed that the running of
14 Down train was equally bad in view of the fact that the rake which arrived
ab Delhi as 183 Up was also utilised to work 14 Down from Delhi.

(¢) The late running of these trains was due mainly to the fact that o
to disturbances in Calcutta in the early part of January, 13 Up and 14 Down
trains had be to diverted from Sealdah. which is the normal despatching and
receiving station for these trains, o Howrah, with the resulf that 13 Up often
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started late owing to inadequate platform facilities at Howrah. There wes
also difficulty in providing a sufficient number of rakes for these trains due to
a shortage of stock, with the result that the running of 14 Down has been
adversely affected by the late running of 13 Up owing to the narrow margin
between the arrival of 13 Up at and departure of 14 Down from Delhi.

(d) An additional rake is now being provided and engine power arrangements
on the Sahibganj loop line have been strengthened in order to eliminate deten-
- tions. The Railway Administration is also considering further steps to improve
the running of these trains.

(e) There has been a good deal of unpunctuality in the running of trains o
the East Indian Railway, but in a number of cases, this is due to causes which
are beyond the control of the Railway Administration, such as the frequent mis-
use of Alarm Chains and delays at stations due to very heavy passenger traffic.

CONSTITUTION OF RATLWAY BOARD

362. *Diwan Ohaman Lall: Will the Honourable the Member for Railways
please state: ‘ .

(a) the present constitution of the Railway Board, its functions, its responsi-
bilities and powers, as also the qualifications considered necessary for member-
ship normal tenure of a member and the conditiong for confirmation;

(b) whether the Bailwa.y Board functions collectively or whether all authority
18 centered in the Chief Commissioner of Railways; :

(c) the extent to which the Chief Commissioner can over-rule other mem-
kers singly or collectively; .

(d) whether when asking for orders of Government on any important ques-
tion of policy, it is incumbent on the Chief Commissioner to inform Government
if he hag consulted other members of the Board, and in the event of-a differ-
ence of opinion within the Board, to place before Government the views of
dissenting members besides his own, or whether the dissenting members~can
claim that their views shall be so placed; and .

(e) the exact position of the Financial Commissioner in the Railway Board?

The Honourable Dr. John Matthai: (a) The Railway, Board as at present
constituted consists of the Chief Commissioner. Financial Commissioner and
three Members, viz., Members Staff, Transportation and Enginecering. The
Secretary, Transport Department is ex-officio Member of the Board and attends
all Board meetings. The Railway Board is responsible for the management
of Indian Government Railways, and for the application of relevant sections
of the Indian Railway Act to Company owned and Irdian States Railways.
For this purpose they exercise with certain exceptions, the powers of the Central
Government. The qualifications for Membership are wide experience of the
particular subject of which a Member will be in charge together with proved
technical and administration ability of & high order. The normal tenure of the
posts mentioned above is five years. There are no special conditions pre-
. soribed for confirmation in a post of Member, except that of the Financial Com-
missioner, in which post an officer is eligible for confirmation after two years.

(b) Constitutionally all authority is centred in the Chief Commissioner act-
ing in concurrence with the Financial Commissioner where financial consider-
ations are involved. In practice, in imporfant matters the Board functions
collectively, and in others individual members dispose of cases on behalf of the
Chief Commissioner.

(c) The Chief Commissioner has the authority to overrule the other Members
singly and collectively, except the Financisl Commissioner on matters in which
finance is involved. AxB
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(d) The reply to all three parts of the question is in the negative, except that
where financial policy is involved the Chief Commissioner has to.mention the
Financial Commissioner’s views. In practice, however, the views of all the
Members of the Board are available to Government in most matters.

(e) In respect of finance, the Financial Commissioner is the representative
of the Finance Department in the Railway Board and has the powers and
status of a Secretary to Government with the right of direct access to Honoux-
able’ Member Finance in financial matters. In respect of matters which do not
involve finance, he has the same standing as any other Member of the Board.

INDIANIZATION OF THE RATLwAY BoARD.
363. *Diwan Chaman Lall: Will the Honourable Member for Railways
please state: :
(a) the names of the present members of the Railway Board, the dates of
appointments and confirmations of each, and the reasons for the non-confirma-
tion of those who have not yet been confirmed; and

(b) the reasons for there being only one Indian member of the Railway
Board iu spite of Government having accepted as far back as 1924 the Assembly’s
resolution for rapid Indianisation of the Railway Board?

The Honourable Dr. John Matthai: (a)

Date
Name of Date of confirmation
. appointment

(1) CoL. R. B. Emerson, C.LE., O.B.E. (Chief| 20th May, 1946 | Confirned in August, 1046
. ‘_‘Comfnissioner.) with effect from 20th May,

e . 1946.
@) Xr.l_‘%. g Tg&er, C.8.L, C.LE., M.B.E., | 30th June, 1945 | Not yet corfirmed.

»,;ﬁ('l?indncial Commissioner)

o8
(8) Mr. G. A. Rowlerson (Member, Trans- | 28th September,| Not yet confirmed.
por*ation) ' 1946.

(4) Mr. Z. H. Khan (Member, Staff) . | 19th July, 1946 | Confirmed in August, 1946
r’s‘;: effect from 19th July,

October, | Confirmed in May, 1846 with
. effect from 18th October,
1946.

(8) Dr.H.J. Nichols (Member, Engineer- 18th
ing). ! 1045

Two years have not yet elapsed since Mr. Turner took charge of the ~post,
and t:herefore, as mentioned in answer to part (a) of Question No. 862, the
/questxon of his confirmation has not yet arisen.

‘Mr. Rowlerson’s confirmation is under consideration.

_(b) Government have implemented the policy referred to to the extent that
suitable Indians with the necessary experience have been available.

SuPrpLY oF FUEL T0 THE PERSONNEL OF GOVERNMENT OF INDIA IN NEW DELHT AND

364.. *8ri B. Venkatasubba Reddiar: Will the Honourable Member for
Industries and Supplies please state:

(8) whether Government are aware that for some months past th
fuel—charcoal, soft coke and firewood—to the personnel of tge Gov:r:umpg{ g
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Indis in New Delhi and Delhi has been very bad in quality and limited in
«quantity and that damp fuel is being sold at exorbitant rutes;
" (b) whether there is any difficulty in procuring charcoal and firewood from
surrounding areas, from which the trade used to get them in pre-war days, and
if so what are those difficulties; and

(c) whether Government are aware that there is a widely believed rumour
that the officials in charge of fuel-control are putting every obstacle in the way
of free movements of fuel, in order to prolong their own tenure of office, and
‘whether Government propose to investigate to what* extent this is true?

The Honourable Sri C. Rajagopalachari: (a) Yes, Sir. Neighbouring Pro-
vinces and States appear to be diverting better quality charcoal to Bombay
where prices are higher than Delhi and inferior varieties to Delhi.  Prices have
:since been increased in Delhi for good dry charcoal, and new rates sanctioned
for wet-and inferior coal.

(b) Yes, Sir. The difficulty arose in respect of charcoal exported from
“Gwalior territory along the Bina Kotah Line owing to a ban of C. P. Government
having been by mistake interpreted to cover exports along that line.  This
misunderstanding was removed and booking reopened from the latter part of
December 1946. But as stocks of reserve had been exhausted, the shortage
was felt.

As regards firewood, the difficulty was due to the ban imposed by Govern-
‘ment of Punjab on exports. This ban has since been withdrawn but wagons
are not available within the priority sanctioned for the booking of firewood.
The Railway Authorities had reported shortage of wagons but they have-now
agreed to make empties available. As a result the position_has eased to some
extent.

(c) No Sir. Such rumours have no basis, and the question of any investiga-
#tion into the matter does not arise.

FERTILIZER FACTORY AT SINDHRI

365. *Babu Ram Narayan Singh: Will the Honourable Member for Indus-
tries and Supplies be pleased to state: '

(a) the stage the proposed scheme of establishing a fertiliser factory a$
Sindhri near Dhanbad has reached; the estimated amount to be required; and

(b) the period within which it is expected to be completed?

The Hondurable Sri O. Rajagopalachari: (a) and (b). According to - the
programme as it stands now, it is anticipated that pilot production of ammonium
sulphate will starf early in 1949, and that full production will be established
by the middle of 1949. The estimated cost of the project is Rs. 10-76 crores
exclusive of the cost of the additional plant required for the supply of electricity
fo the Bihar Grid. '

An agreement has been concluded with an American firm of consultants for
the design of the factory. An agreement is being negosiated with a British
firm of chemical engineers (Messrs. Power Gas Corporation) for the supply of
some plant and for construction of the factory. In the meantime the supply
of some of the plant is proceeding, in anticipation of the finalisation of details
of the contract. About three quarters of the plant recuired has been ordered,
with fairlv good delivery dates having regard to the world shortage of capital
goods. The first instalment of plant from abroad will begin to arrive towards
the end of 1947.

. IAdqonsiderable amount of plant and all the structural steelwork will be made
In 1nqa.

A]].Iand req?ired for the factory is in Government’s possession. Difficulties
iare bring experienced over the acquisition of land for the township, but it is
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hoped this matter will be settled shortly. All necessary arrangements for water
supply are in hand. Work is well advanced on the preparation of the factory:
site and the installation of foundation will commence in March. A consider--
able amount of temporary accommodation has been constructed for staff engag-
ed on erecting the factory. The construction of permanent accommodatéon
for.staff to operate the factory will start shortly. A temporary railway siding.
has been installed for the receipt of plant. The permanent railway link, five
miles long, will be completed as a single track connection by August this year;.
the construction of the marshalling yard and the factory sidings will follow.
Arrangements for the supply of raw materials, such as, coal, coke and gypsum:
are in hand. .
The draft of the constitution of the Statutory Corporation for the operation:
of the factory is in the final stage. Particulars of the staff required for operat-
ing the power-house have.been sent to the Federal Public Service Commission
for recruitment, particulars of the chemical and engineering staff will be sent
shortly.  Arrangements have been made for Indians to be sent abroad for-
training. They will return to the country before the factory starts operation.

Specifications have been drafted for the machinery for the cement factory -
“to operate on the lime sludge thrown up as a by-product in the manufacture of
fertilizers.

More detailed information is available in the Chief Technical Adviser's.
Monthly Situation Report for January, a copy of which is laid or the table.t:

UNSTARRED QUESTIONS AND ANSWERS
SurpPLY OF M1LK AXD FoDDER

46. Mr, Sasanka Sekhar Sanyal: Will the Secretary of the Department of’
Agriculture be pleased to state:

(a) whether Government are aware that fresh milk as an article of food has.
become very secarce and dear in the country;

(b) whether Government are further aware that our children and expectant
-and nursing mothers have been suffering from malnutrition for want of
adequate milk;

() if so, the reasons for the above mentioned state of things and what is
being done by Government in the matter;

(d) whether Government are aware that fodder for cattle is either not
available or is available at prices which are heyond the reach of ordinary
families; if so, whether Government have considered the questfon of supplying:
cattle fodder at control prices; and

(e) whether Government have in contemi)lation the starting of a network

of dairy farms for increasing and improving fresh milk and for making that.
available at reasonable prices? '

Sir Pheroze Kharegat: (a) Government are aware that the present milk-
supply is inadequate and consequently the price is comparatively high.

(b) Government are aware of the fact that there is a considerable amount
of. llll:nder nutrition in India due to lack of adequate protective foods including-
milk. '

_(c) The main reason for this is the lack of adequate production. The steps.
being taken to increase milk production are mentioned in the reply to part (g)
of question No. 146 asked by Mr. Manu Subedar on the 11th February 1946.

(d) There is a shortage of cattle fodder and its production has to be increased.

The question of the control of fodder prices was dealt with in reply to tion-
No. 119 asked by Seth Govind Das on the Tth February, 19471’.?-. question

+ Not printed in these Debates. Copy placed in the Library f the Honc.—Ed. of D..
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(¢) The Government of India invited the attention of Provincial Governments
4n 1945 to the need for establishing dairy farms wherever necessary or subsidis-
dng their establishment as one of the means for ensuring a regular supply of
dresh milk.

i RULES re GRANT OF LEAVE PREPARATORY TO RETIREMENT ON RAILWAYS

47. Seth Sukhdev: Will the Honourable Member for Railways be pleased
4o state what principles have been laid down in granting leave preparatory to .
.retirement in respect of Railway staff? If-no such principles or rules exist,
s it proposed to frame them now? _

The Honourable Dr. John Matthai: The grant of leave preparatory to retire-
ament is subject to the provisions of Rules 2106 and 2127 of the Btate Railway
Establishment Code, Vol. II, a copy of which is in the Library of the House.
Provision exists in the rules for the refusal of leave preparatory to retirement

" if the requirements of the public service so demand. But in March 1948, the

i Railway Board ordered that with a view mainly to facilitating the absorption
.of surplus non-gazetted staff on Railways, leave preparatory to retirement
-ghould not be refused. Where it is neeessary for special reasons to refuse such
" Jeave, the sanction of the Railway Board is required. The latter portion of
the question does not arise.

IMMUNITY FROM TRANSFER OF CERTAIN CATEGORIES OF RAILWAY STAFF
TO0 QUETTA DIvisioN

48, Seth Sukhdev: (a) Will the Honourable Member for Railways be
pleased to state whethef it is a fact that certain categories of railway staft
are immune from transfer to Quetta Division of the North Western Railway
after attaining the age of 45 years owing to climatic and other conditions;
if so, what are those categories?

(b) Are Special Ticket Examiners and their Group Inspectors so exempted
from transfer to Quetta Division? If not, why not?

(¢) Do Government propose to review the list of exempted categories?
If not, why not? .

The Honourable Dr. John Matthai: (a) to (c). The North Western Railway
‘having found it necessary, iu the interests of Administration, to require certain .
classes of staff such as Station Masters, Assistant Station Masters, Commer-
-cial clerks, Drivers, Guards, Permanent Way Inspectors and Train Examiners,
to gain experience of working on the Frontier and Ghat sections of the Railway,
introduced & scheme whereby staff of these classes are transferred to the
Quetta Division for a period of three years. In view of the climatic conditions
prevailing on the Quetta Division, however, an exemption from transfer in terms
-of the scheme has been allowed in the case of the categories of staff, subject
1o the scheme, who are over 45 years of age. This exemption does not apply
‘where transfers to the Quetta Division are made in respect of any category,
‘including those mentioned above, in the interests of the service or on promo-
‘tion. Special . Ticket Examiners and their Group Inspectors do not belong to
-classes covered by the scheme and they are, therefore, liable to be transferred
‘to Quetta in the interest of the service or on promotion. The question of
‘granting them the same exemption as is allowed to persons falling under the
scheme referred to does not, therefore, arise.

"RECOMMENDATIONS OF MITRA COMMITTEE IN CONNECTION WITH CONSTRUCTION OF
RAILWAY QUARTERS
49. Seth Sukhdev: Will the Honourable Member for Railways be pleased
$o0 state:
(a) the summary of the recommendations of the Mitra Committee appoint-

-ed by the Railwav Board in connection with the £
ructed for railway staff; e type of quarters to be cons-
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(b) the Committee’s recommendations in connection with expansion of old
quarters to conform to the new standards; and

(c) the decision, if any, arrived at by Government on the report of the-
Mitra Committee ? ’

The Honourable Dr. John Matthai: (a) The Summary of the recommenda--
tions of the Mitra Committee appointed by the Railway Board in connection
with the type of quarters to be constructed for Railway staff is in Annexure A.

(b) The Committee’s recommendations in connection with expansion of old
quarters to conform to the new standards have been shown in Part IV of the
Summary at Annexure A.

; (¢) Government have these recommendations under active consideration..

/

ANNEXURE A

Summary of the Recommendations of the Mitra Committee

‘Mitra Committee’s Report has been made out in four parts. Part 1 deals with accom-
modation and amenities to be provided, and the designs and construction of quarters. Part IE
deals with classes of staffi to be housed. Part IIT deals with basis ©f assessment of renk
and financial aspect of return. Part IV deals with improvements in the existing quarters.

Part 1

Accommodations

. (1) Accommodation.—The minimum living accommodation should not be less than two-
living rooms. The minimum size of rooms to be provided should be 12’x10’ with a height of
12;1“ t.hef centre .and @ at the eaves for a gable roof, and a minimum height of 11’ for-
a flat roof.

(2) Plinth.—Plinth level should not be less than 18” above ground level.

(3) Doors.—Height of doors should not be less than 6-9”; width should .
than 3’ for main doors but may be 1'-9” for bath rooms. e s not be lees

(4) Windows.—Window area should not be less than 1/6 of the floor area.

(5) Ventilators.—Roof ventilators should be provided but not the sky lights.

(6) Kitchens.—No kitchen should be less than 60 sq.-ft. in ares.

(7) Verandahs.—Verandahs are considered necessary next to the living rooms and kitches.

be 11()?3 z’(;v;e F}:‘lace.—-Thm should be provided only ;f stations where winter temperatures are-

Amenities

The following amenities should be provided for all staff quarters :—

. (9) Good, adequate and pure water
in every Railway.

(10) A compound wall of not less than 6’-6” i i ing .
of 16’ from the building should be provided for ‘A, s Lol  Minimum clear width

) : ‘D’ type quarters.
(11) An independent bathing place with a small cistern for storing vyv:m:l "
(12) A small shed for keeping odds and ends. ‘
(13) Bufficient numbers of shelves, almirahs and lofts,
(14) An independent sanitary latrine for everv quarter.
(15) A smokeless chula in each kitchen alon, “wi i
g with boiler for hot

(16) A small dust bin with a platform. o ater.
(17) A washing place with an inde i

: pendent tap in all types of ing ‘A’
(18) Electric lights where carrent is available. e nariers excepting “A”

gg; gew pegs for hanging clothes, mosquito nets, etc.
ommunity Cent: : : .
should be made er: ntres for colonies with 200 units of houses or more where provision.

supply for which a al;ecil.l staft should be employed.
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(a) Health and Welfare Centre.

(b) Community Hall. N

(c) Primary and Adult School.

(d) Recreation ground.

(e) Playground for children.

(f) Co-operative shops, and

(g) Co-operative dairies. )

(21) Welfare Organisation with an Assistant Welfare Officer, in charge of 200 unmits of

quarters.

(22) Cattle sheds should not be allowed inside small houses. Independent lock-in-type
sheds with proper- drainage and out-fall may, however, be rovided where necessary, rental
at 5 per cent. on capital cost being charged from the stall holders.

Designs and Construction

On the basis of accommodation and amenities described above, six one line type drawings
for quarters for various classes of subordinate staff have been prepared. Copies of drawings
have been placed in the Library of the House.

Enclosed type :
A 2 rooms for workmen—unskilled and skilled.
B 2 better rooms for lowest grade of subordinates.
C 3 rooms for intermediate grades of subordinates.
D 4 rooms for higher grades of subordinates (over a salary of F.s. 200 p. m.)

Open typs : .
E 3 better rooms for Assistant Inspeclors or Assistant Foremen and others of equi-
valent status.

F 4 better rooms for Inspectors, Foremen and others of equivalent status.

The Committee recommends the setting up of four Research Institutes, one each at
Calcutta, Madras, Bombay and Delhi, each station to be under the control of an Engineer -
Director and that the work of railways should be required to dovetail in with the work done
at these Institutes. The objective of these Institutes should be to- find materials good for
20 years and others good for 70 or 80 years. They would include such things as cheap
materials for paint or plaster, stablising of soil for use in Walls, rot-proofing of grass,
bamboo and timber, etc.

The Committee recommends d#s essential—
(a) the appointment of a number of architects and Town Planning Engineers attached
to the Railway Board’s office or to the railways in the more important towns;

(b) the immediate purchase of land which will ultimately be required to complete the
housing programme which is estimated to spread over 10 years;

(c) the standardisation for mass production of as many parts as practicable;

(d) the despatch overseas of several Engineers of the rank of Deputy Chief Engineers
to study mass production methods in other countries.

-

! ' Parr II
Classes of Staff to be housed
The Committee recommends : .

(a) the provision of houses for over 80 per cent. of the permanent staff. Essential staff

H;:i form about 62 per cent. of the total staff ard they should be dealt with
2

b N . .
( )th:hei;;el;mw;nﬁ; n;t:ﬁ under certain circumstances should be encouraged to build

R Parr III
Rent

The Committee recommends that all staff should rent Bki
that X k i
workmen on the lowest grades occupying the Committee'f.i and B typelnc:gsr::r‘: sh;?l’: lg::

rent at the rate of 6 r t. of
0 e et £ emil nr; en(;:l.l of emoluments and other staff should pay rent at the rate
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The total cost of new bnildinﬁ work envisaged in' order to provide living accommodat:
for about 80 per cent. of the railway staff is estimated at about Rs. 174 crores ss & ro h
ess, Ra. 114 crores Capital and Rs. 60 crores Revenue. The Committee estimates that :
income in rental would yield about 2-13 per cent. on new capital to be spent on the whole
scheme. The Committes points out that deprecistion should form no part of the charges to
be met by rent. - P -
: ART

Improvements in existing guarters.

The objective in improving the existing quarters should be to bring them to as near the
Bew standards as practicable. It should be possible to alter most of the single-roomed
existing inferior trpe quarters into two-roomed units and provide other necéssary amenities.
In some large colonies some of the blocks of quarters could be converted into Bachelors’
dormitories with centralised kitchen, privy and stores.

ABOLITION 6F LowER GAZETTED SERVICE ON RamwLways'

50. Seth Sukhdev: Will the Honourable Member for Railways be pleased
to state:

(a) how the proposal regarding abolition of the Lower Gazetted Service on
the Indian Railways was decided; and -

(b) how many officials of the Lower Gazetted Service on the North Western
Railway are still officiating but have not been confirmed? )

The Honourable Dr. John Matthai: (a) As announced in H. M. War Trans-
port’s Budget speech in February 1944 Government have decided to abolish the
Lower Gazetted Service at the appropriate time. The proposal has not yes
been implemented.

(b) The number of persons officiating in the Lower Gazetted Service on
the North Western Railway is 109, but only twelve of these, who are officiating
against permanent vacancies, are eligible for confirmation. The question of
their confirmation is under consideration. It may be added that of the balance
spproximately half the vacancies are due to the creation of temporary posts on
the North Western Railway in connection with post-war schemes of expansion,
rehabilitation, ete. '

INDIANS TN MECHANICAL AND TRAFFIC (PowER) PrANCH PROMOTED TOo LOwER
GAZETTED SFRVICE ON RATLWAYS

51. Beth Sukhdev: Will the Honourable Member for Railways be pleased
to state: . ' .

(8) how many subordinates of the Mechanical and Traffic (Power) Branch
have been promoted to Lower Gazetted Service from 1st April 1943 up-to-
date, by communities; and ,

_ (b) whether Government are aware that Indians have not been promoted
in large numbers; if so, why? -

The Honourable Dr. John Matthai: (a) The following are the details by
communities regarding the number of subordinates permanently promoted to
the Lower Gazetted Service in the Transportation, (Power) and Mechanical
Engineering Departments of those Indian Government Railways on which this
Bervice exists during the period 1st April, 1943 to 81st January, 1947:

(i) Europeans . . o . . . . B . « 9
(ii) Anglo Indians . 10
(iii) Indian Christians . .2
(iv) Muslim . . . . 1 -
(v) Hindus . 2
(vi) African (British subject) 1

Total . 2
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b) Government do not accept the implication in the first part of the ques-
t.ion(. )Of the 25 men promoted, 15 were Indians which number includes Anglo-

Indians who are statutory Indians. The second part does not arise.

RuLES r¢ CHARGESHEETING OF AN EMPLOYEE BEFORE REVERSION FROM AN
OFFICIATING APPOINTMENT ON RalLways

53. Seth Sukhdev: Will the Honourable Member for Railways be pleased

40 state:

8) whether rules exist to present a charge sheet to an employee before
revérzing him from an oﬂicistinré appointment, if he had drawn one or more
.annual increments; if so, where such rules are published; and

(b) if not, whether it is proposed to frame such rules? ‘

The Honourable Dr. John Matthai: (2) The Rules governing Discipline of
aon-gazetted railway servants are contained in Chapter XVII of the State
Railway Establishment Code, Vol. I, a copy of which is in the library of the
House. These require that before an employee is awarded one of the pe'ns_l-
ties specified in the rules he must be informed of the offences for which it is
proposed to impose & penalty on him and be asked to submit his explanation.
A list of offences for which penalties can be imposed is also given in the
rules referred to. The reversion of an officiating incumbent of a post to his
substantive post is in itself not a penalty unless it takes the form of reduction
to a lower post for one of the specified offences.

Government have the right to revert an officiating incumbent of a post when
either the vacancy in which he is officiating or the justification for his conti-
nuous employment in the higher post ceases to exist. The fact that increments
have been drawn by the officiating incumbent does not affect that right. °

(b) In the light of the explanation I have iuat given, Government do no$
consider any further action is called for.

ApDVicE rY SucAR CONTROL ADVISORY COMMITTEE re. INCREASE OF EX-FaACTORY
PRICE OF SUGAR.

53. Sri D. P. Karmarkar: Will the Secretary, Food Department be pleased
to state:

(8) the personnel of the Sugar Control Advisory Committee, $he date on
which it was constituted and the authority under which it was constituted;

(b) the representatives of the consumers on that committee; and

(c) the reasons for the advice that the Committee gave to Government for
increasing the ex-factory price of sugar by Rs. 4-4-0 a maund?

Mr. K. L. Panjabi: (a) The Committee has no fixed personnel, but is com-
prised of representatives of the Provincial and State Governments concerned
with sugar industry and of Indian Sugar Syndicate, Indian Sugar Mills
Association, Deccan Sugar Factories Association, Bengal Sugar Mills Associa-
tion, South Indian Sugar Mills Association and Sugar Merchants’ Association
of Cawnpore and Bombay. The Commitfee is not a statutory body and only
advises the Sugar Controller for India. It was constituted in July, 1942.

(b) Consumers are not directly represented on the Committee.

) (c) The main consideration which influenced the Committee to recommend
an increase in the cane price was that there had been an appreciable fall in
the area under cane in the two main sugar producing provinces of the U. P
and Bihar and a consequent fall in the production of factorv sugar owing to
the' great disparity between its price and the price of foodowaing and other
agricultural produce. The ex-factory price of sugar had to be increased to
correspond to the increase in the price of sugarcane.



SHORT NOTICE QUESTION AND ANSWER

Expokt oF Gur Propucep 1IN N. W. F. ProvINCE To PUNJAB

.Ehan Abdul Ghani Khan: Will the Secretary of the Food Department
please state: ) .

.(a) whether Government are aware that all the gur 'ptoduced by the North:
West Frontier Province has been allocated to the Punjab; ) )

(b) whether Government are aware that the North West Frontier Province
people are not allowed to export their gur anywhere else unless they complete:
the quota allotted to the Punjab; o

(c) what is the quota allotted to the Punjab; _

(d) whether Government are aware that the Punjab is asking the commo-
dity at an uneconomical price; and

{(e) whether the Government propose to consider the necessity of allowing:
free export of gur to any part of India? \ . .

Mr. K. L. Panjabi: (a) and (c). No Sir. Out of the total production of
about 1,07,000 tons and an exportable surplus of 70,000 tons, a quota of
50,000 tons has been allotted to the Punjab.

(b) Yes Sir. This is in pursuance of an agreement reached between the:
Sugar Controller for India and the representatives of the Governments of the:
N. W. F. P. and the Punjab.

(d) No Sir. A ceiling price 'of Rs. 15 F. O. R. per imperial maund was
agreed to between the representatives of the N. W. F. P. and the Punjab
Governments ae being fair compared with the price of U. P. gur, which is
only Rs. 12 per maund.

(e) No Sir. Control over prices and movement of gur all over India has
been adopted to maintain sugar production and also to make gur available at
a reasonable price to the poorer consumers who take it in place of sugar. Free
trade in gur is considered to be ‘inadvisable.

Khan Abdul Ghani Khan: The Honourable Member said in reply to (a) tha

only 50,000 tons were allotted to the Punjab. Where has the rest beem
allotted? : €

Mr, K. L. Panjabi: 4,000 tons have been allotted to Baluchistan and 4,000
tons to Kashmir. That is the total allocation.

Khan Abdul Ghani Khan: Is it a fact that this gur was not allotted tilb
the Punjab quota was completed and the Punjab Government was using the
Slugar ?Cont.roller of the Central Government to stop the export to various
places

Mr. K. L. Panjabi: Tt was agreed that the quots {o the Punjab would be
met first. .

Khan Abdul Ghani Khan: May I know which representative of the North-
West Frontier Province agreed that Rs. 15 was an economic price?

Mr. K. L. Panjabi: I have not got his name but I have the agreement$
with the North-West Frontier Province. )

Khan Abdul Ghani Khan: Is it a fact that negotiations between the North-
West Frontier Province and the Punjab Government were going on for over
a month and now the Frontier Government is allowed to export the gur other

_than to the Punjab Government, because the former refused to give the
goods at such an uneconomic price?

Mr. President: Is it a fact that the North-West Frontier Province have
allowed the export of gur to provinces ofher than to the Pinjab? '
Mr. K. L. Panjabi: T have no official information on tha
Khan Abdul Ghani Khan: Will Governmen
they will not ellow their Controller of Sugar
Mr. President: Order. order.

; t point.
t give an assurance that in future
f to become a tool of one province?
This question presumes that he was a too
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DIFFICULTY IN REGARD TO PRINTING OF BILLS DUE TO STRIKE:
IN THE PRESS :

Mr, President: The House now proceeds with the next item on the agenda..

I will invite the attention of the Honourable Members that in the‘ agem}a..
for the Legislative Business, there are two Bills for introduction. One is a Bill
further to amend the Indian Coinage Act and the other is a Bill further to-
amend the Reserve Bank of India Act. There have been difficulties with
regard to the printing of this Bill and it has not been possible to place it on -
the Members’ tables. But copies are cyclostyled and Honourable Members .
wishing to have copies can get them from the Secret#ry or after the recess from
the Notice Office.

I am stating this before the other business is taken up.so that Honourable -
Members who wish to study the Bill before the motion comes before the House -
may have an opportunity of' getting copies and reading it.

Dr. Zia Uddin Ahmad (United" Provinces Divisions: Muhammadan Rural):
It will not come up today for discussion?

Mr, President: It is for introduction. The motion is a formal one and*
‘Members would like to see copies,

RATLWAY BUDGET FOR 1947-48

The Honourable Dr. John Matthai (Member for Railways and Transport): -
Sir, I have the honour to present the Railway Budget for 1947-48.

This is, I venture to think, a unique occasion in the history of the Rail-.
ways and of India as a whole, since today for the first time the Railway Budges.:
is being sponsored by a Government at the Centre reflecting the political
opinions of almost the entire House—I might sav' of almost the whole of"
British India. As the House is aware, it is only a month ago that I took over -
charge of the Railway Departmenf from my distinguished predecessor Mr.
Asaf Ali. I must, therefore, crave the indulgence of the House in perform-
ing the difficult task of presenting the finances of the Indian Railways with the-
necessarily brief acquaintance I have with these problems.

2. The Indian Government Railways are by far the larges? industrial con-.
cern under one management in the country, emploving over 9 lakhs of workers:
of all grades. Further they are almost completely nationalised and their-
financial stability has, therefore, a large bearing on the financial stability of*
the Central Revenues and consequently on the economic position of the coun-
try generally.

8. In view of the magnitude of this undertaking conditions in Railway ser-..
vice have not only an influence on other Government Services, but must of-
necessitv have a profound effect on the industrial situation in the eountrv.
In the past, close contact has heen  maintained  hetween  the.
Railway Board and organised Railway labour and this contributed in no small“
measure to the industrial peace which, with very few exceptions, prevailed-"
. during the difficult years of war. It was, however, but nafural that the large-
body of Railway servants who had worked so loyaily and strenuously in fur-.
therance of the war effort should, directly hostilities ended, have felt thaf.
their economie troubles would come to an end with the end of the war, and-
viewed with apprehension the possibility of retrenchment due to reduction in
Railway activities and ahgorption of ex-servicemen. Thus in the cold weather-
of 1945-46 a number of communications were received by Government from-
the All-Tndia Railwaymen’s Federalion over a corstantly enlarging field.

Having carefully selected the demands in respect of which an impartial.
investication mioht serve a useful purnose, Governmant anponinted an Adindi-
eator in April, 1948, to consider the hours of work and periodic rest of Rail-
way servants, the adequacy of the exisfing leave reserve and the leave rules.
spplicable %o daily-rated and inferior staff. . So far as retrenchment was con-
cerned Government. while appreciating the workers’ anxiety conld not acree that!
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-the question whether there would or would not be work enough for all employees
was o mutter for udjudication as demanded by the Federation, since work must
. necessarily vary with the Toad which the Ruailways are called upon w carry.
-Government considered that it was the responsibility of Govérnment as a
- whole to explare the possibilities of absorbing staff surplus to Railway require-
.ments in alternative employment.
-In May 1946 Government announced the appointment of the post-war Pay
- Commission with wide terms of reference which inter alia included consider-
- adion of machinery for the settlement of disputes relating to conditions of
. service arising befween Government and Government’s employees.
The All-India Railwaymen’s Federation were, however, not satisfied with
the steps taken by Government. and on the 1st of June 1946 gave notice of a
strike to.commence on the 27th of that mouth. The acceptance of the kede-
> raticn’s demands would have involved additional expenditure far beyond the
capacity of Railway finances, and the demands were, therefore, referred to
bhe Standing Finance Committee for Railways for their consideration in the
. light of the expenditure which would be involved. @Having heard in person
she Secretary of the Federation and having considered their claims agains§
- ghe background of the economic life of the country and the condition of Rail-
- way finances, the Standing Finance Committee recommended the grant of
interim relief ‘to Railwaymen in receipt of a pay of s..250 per month and
below with retrospective effeet from the 1st of July 1945; involving an addi-
tional expenditure in the current financial year of some 9 crores of rupees
Government accepted this recommendation and in consultation with the Fede-
= ration it was decided to distrtbute this amount at the uniform rate of Rs. 4/8/-
per month to all employees drawing Rs. 250 per month and below. The
Standing Finance Committee were of opinion that the question of retrench-
= gnent was nof a trade dispute and #hat the Federation could not in law ask for
the matter to be referred to an Adjudicator. They recommended, however,
that in order to allay the fears of Railwaymen a high power committee should
be set up, charged inter alia with sugges{ing practical methods of absorbing
- surplue staff on the Railways. In pursuance of this suggestion Government
have since set up the Indian Railways Enquiry Committee, 1947. When the
- recommendations of the Standing Finance Committee were discussed with the
All-India Railwaymen’s Federation the latter contended that Government#
- should not prejudge the issue of retrenchment by continuing to discharge sur-
plus staff pending the Adjudicator’s award on the hours of work, ete. Govern-
- ment agreed to this proposal and instructions were issued to the effect that no
Railway servant in service on 15th September 1945 should be discharged on
‘.beoomlng surplus unless he refused alternative employment until the Adjudio-
ator’s award had been considered by Government. In pursuance of this poliey
- hhe number of discharges that have taken place since July 1946 is 430. Tt
may interest the House to know that since the end of the war out of a total
ot about 9,25,000 Railway emplovees 87,100 were declared surplus of whom
- 29,000 have been provided with alernative employment and only 8,100 have
" been discharged of which over 4,000 were men who had been employed by the
Railways, not on Railway work, but on behalf of other Government Depart-
- ments.

The strike notice was finally vescinded by the Federation on the 21sf of
June 1946. nevertheless sudden strikes and stopnases of work have oc-
<curred in izolated Railway centres from time to time and one major strike—
Shat on the South Indian Railwav in August and September last—persisted
fitfully for a number of weeks and although it never caused a total stoppage
.of traffie, it resulted in considerable inconvenience to the public and substan-
tial loss to the Government and to the strikers themselves. In spite of every
-sympathy with the legitimate demands of labour T feel it myv dutyv to warn
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those whe have the great responsibility in these difficult times of advising:
and directing organised labour that strikes, stoppages of work and ‘‘go slow”"
policies will react detrimentally on both the country’s economy and the wor-
kers themselves. Among the repercussions of such activities are a fall in.
reveuue, d.slocation ot trade and~industry, diminution of production and there-
fore a general deterioration of national well-being. 1f the earnings of the
Railways are reduced the improvement of service conditions which the workers.
and Governmen$ alike desire cannot possibly be effected. @ With a Govern-
ment in power pledged to the amelioration of conditions of life not merely of
their own employees but of the masses generally, there can be no justification
for strikes or “‘go slow’’ policies merely because times has necessarily to elapse
before a full examination of such & complex subject can be carried out and
decisions arrived ab. It may be that for some time while these complex pro-
blems are under active examination the conditions of service, particularly of:
those who uave not highly paid, may not be all that could be desired.  Hut all
Railway servants must rest assured that decisions on pay and conditions of
service will be taken by Government as rapidly as possible after the reports-
of the Adjudicator and the Pay Commission have been received by Govern-
ment. In view of this assurance, Government trust that, pending the revi-
sion of conditions of service, Railwaymen will. observe strict discipline and:
apply themselves honestly, diligently and with good-will fo the duties which.
are assigned to them. Indian Railwaymen have a-great tradition to live up-
to and I hope that both in their own interests and m the country’s they will:
make a determined efforti to maintain it.

4. While on this subject of pay and conditions of service I feel it incumbent.
on me tb utter a word of caution. Inflationary tendencies prevail in India
today as is evidenced by the upward trend of prices during the last few months
and no one can regard this with equanimity. Should the upward trend ‘be
emphasised by any factor the position may well get put of hand and we have
learnt from the bitter experiences of the 1930 slump the extent of the hard-
ships and suffering likely to follow in the wake of a period of severe inflation.
Substantial increases in the pay level have to be met in turn by increases in
freight rates no matter what economies may be found possible towards offset-
‘ting the increase in the pay bill. This in turn may lead fo increases in'the
prices of commodities including necessities, and so the wage earner finds him-
self no better off while inflafion has received a fillip. ~And so the spiral goes
on.

Prices of many of the necessities of life in India today are well above world
‘prices and it is imperative that the upward trend should be arrested and the
disparity reduced. - I do not wish to prejudge the issue of the level afi which
wages should be fixed. But it is well to remember that if wages and salaries
are pitched too high, they may not merely not result in any benefit to "the
workers themselves but may cause serious damage to the economy of India as
a whole.

It seems to me quite possible that after a time retirocession from inflatio-
nary conditions may set in and the greater the height to which inflation reaches.
the greater will be the subsequent retrocession. Railways, as Government’s
largest spending industrial concern, will try so to arrange their development.
programmes as to be spending at the maximum rate when retrocession sets
§n, though meanwhile, in spite of the present inflationary fendency, Railways.
will be forced to undertake heavy expenditure in order to overtake the arrears
of maintenance which war conditions occasioned and to render the Railways
mapab'e of carrving the load which the eventual industrialisation and develon-.
:nent of the country will produce. - T+ would be short-sighted in my opinion to-
" postpone this very essential expendifure.
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New Constructions and Restorations .

5. The post-war Kailway Programme of new Lne projects aud restoration of
-dismantled lines was prepared in 1944 in consultation with the Provincial Go-
vernments concerned, and a fresh reference has recently been made to them
with a view to finding out whether any modification to the programme is consi-
dered nccessary. Detailed survey investigations of projects cowmprising about
-5,000 miles of new constructions and of about 400 miles of restorations of lines
‘dismantled during the war are at present in hand. Survey reports in respect of
‘some of these projects have already been received and arp under examination.

6. Lhe present declared policy of the Central Government m respect of
‘the financing of unremunerative lines has been fo ask the Provincial Govern-
‘ments concerned to give an unlimited guarantee against loss for an indefinite
period. This system has, however, not been found satisfactory, and two
alternative proposals of financing branch lines have been offered fo the Pro-
‘vinoes, vis. —

(a) that the Railway Department and the Provincial Government ocon-
cerued should share both the capital cost and the earnings on an
agreed basis; or -

(b) that an initial lump sum subsidy should be paid by Provinces so as
to render the capital cost to be incurred by Railways remunerative,
the Province having no share in the profits.

Economy and Financial control.

7. This brings me to the steps we are taking to improve the position regar-
.ding expenditure by the Railways. The Railway Board have already im-
.pressed on all Administrations the urgent need for effecting economy in ex-
.penditure in all possible directlons. In addition, among the matters referred
-0 the Indian Railways Enquiry Committee, 1947, to which I have already
. alluded, is -the following:—

“To suggest ways and means of securing improvement in net earnings
+b :

= (a) economies in all branches of Railway administration, and
.(b) by any other means." B
--It will be seen that the Committee will be covering the whole field of Railway
- administration in & search for economies and in addition will be exploring the
possibilities of improving net earnings through schemes which while involving
additional outlay will yield net gains. .

8. Another line of action which the Railway Board are pursuing to secure

. economy is the tightening of the machinery for financial control of railway ex-
penditure, both at the headquarters of the Government of India and on the
Railwavs. This matter has recently been receiving the attention of the Stand-

. ing Finance Committee for Railways. As a first step the Railway Board
have, with the approval of the Public Accounts Committee and the Standing

- Finance Committee for Railways, rearranged the structure of the Demands for
Grants with effect from the Budget for 1947-48. A self-contained note ex-
plaining the changes and reasons underlving them has been separately printed
as part of the Budget literature to which I would draw the aftention of Hone-
urable Members. . )

The Railway Board have also under examination the development of a
technique of control over expenditure better suited to the needs of a commer-
cial department like the Railways than that now in force, which was worked
out primarily for ordinary non-commercial spending departments of Govern-
ment. Thev are also taking effective and practical measures to place at the
disnosal of the General Managers of railways improved machinerv for finaneial
advice and control. The reorganisation in the Board’s office. which was an
.essential preliminary Yo the reorganisation on the railwayvs, has recently been
~carried ont.  The nevt step is to bring into exisfence a Finance Bransh on
each railway, which will not be concerned with routine accounts cheeks and
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which will be amalgamated with the Budget Branch of _the General Mana-
ger’s office. The necessary deteiled investigations to this end have mnow
Jbeen taken in hand.
h Regrouping of Railways

‘9. With the management of Government-owned railways passing into the
‘hands of Government the problem of regrouping them into .convenient units
for more efficient management has assumed greater importance.  Accordingly
this matter has been considered afresh and while Government are alive to
‘the necessity for taking up this question at the earliest possible moment,
they feel that for two reasons no firm decision in this regard can be taken in
the immediate future. Firstly, the railways have not yet recovered from the
offects of war, and any attempt at regrouping at this stage would tend to
4hrow the organisation out of gear to such an extent as to hamper rapid rehabi-
‘litation.  Secondly, several new line constructions and restorations of dis-
.mantled lines are under investigation and any decision on regrouping would be
premature until the investigations are completed and a decision is taken as
4o which of the projects are finally to be. taken in hand.

Revision of the Rating Structure .

10. In the course of last year’s Budget speech mention was made of the
‘need that exists for revising the railways’ goods rating structure and to the
progress made in that direction. The task is complex and difficult. In order
o afford the House and the general public an insight into the nature of the
problem, Government have had printed and circulated & pamphlet explaining
the existing structure and the steps that are being taken to rationalise the
wates. The revision calls for extreme caution both in the interests of : the
public and of the Railways. If a uniform rating system, simple to under-
:stand and apply, is #o be evolved, there must be assimilation not only of vary-
ing rating practices and procedures but also of the different commodity rate
Jevels at present obtaining on the different railways.  Assimilation infers
changes to the advantage of some and to the disadvantage of others; as also
-changes which in some cases will benefit the trade and in others the Railways.
Such is the inevitable result of any attempt to introduce uniformity where
-oonsiderable diversily exists and if progress appears to be slow it is because
of the complex nature of the many problems involved and the necessity for
solving them in a manner which will be equitable both to the Railways and
their constituents. @ Honourable Members will no doubt have seen the Press
‘Note issued by the Railway Board in connection with the proposed experiment
‘with the new ¥ype of telescopic ‘class’ rate to be applied to Manures, Oileake
and Bonemeal (for manure) on a continuous mileage basis. The experiment
commenced on the 1st of this month and will extend over a period of six
‘months and much useful data, which will assist the work of revision of the
‘rating structure as a whole, is expected to be obtained.  Meanwhile, the
revision of rules and regulations affecting the interchange of goods between
‘the different railways; the routing of traffic; the division of earnings; pro-
cedure for the quotation and alteration of rates; the introduction of Station
‘Rate Registers; and the revision of longstianding traffic agreements to bring.
them into line with the national character of the Railways, are all matters

which are receiving close attention and satisfactory progress towards flnality
is being’ made.

There is still much work o be done and some considerable time must elapse
‘before the changeover from the present rating system can be completed, but in
order that the period shall be reduced to the minimum, a standing eommittes
of Railway Rating experfs has been set up with the dual object of hastening
completion of the investigation and advising the Railway Board on all con-
-necfed problems as they arise.
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Restoration of passsngsr services.

11. The House will be interested to hear what has been accomplished so-
far towards the restoration of pre-war railway facilities. A .total of 1,046
train services, covering a daily mileage of over 67,000 had been restored or
extended since the war ended on the principal Railways up to 1lst October
1946 and certain further additional trains the details of which have not yet
been received from railways have been re-introduced since then. Although
the restoration in full of all services curtailed during the war has not yet been
possible, cousiderable progress in this direction has been achieved. The present
passenger train mileage ranges from 80 to 90 per cent. of -the pre-war services
on most of the Railways. The Railways are most anxious to restore passen-
ger train services to the pre-war level, but they are still handicapped by lack
of coaching stock, a considerable smount of which is still on loan to the-
Defence Department.

During the war, in order to cope with heavy operational moves, the Indian
Government Railways loaned 1,390 bogies and 68 four-wheeled carriages to-
§he War (now Defence) Department, and these were used for the running of
Military Special Trains and Military Mail Trains. By the end of January 1947
the Defefice Department had released 679 bogies and 22 four wheelers, leaving
a balance of 711 bogies and 46 four-wheeled carriages still in use by the De-

fence Department. '

The Railways are fully aware of the urgent necessity for placing the maxi--
mum amount of stock into service in order to relieve the presenf congestion in
trains and every effort will continue to be made to increase train services to:
the maximum extent possible consistent with the sfock available.

12. During the war 927 stations were closed for goods traffic and 515 for
passenger traffic on the various Railways. TUp to December 1946, 860 sta-
Bons had been reopened for goods traffic and 146 for passenger traffie.

The Railway Administrafions propose to continue the policy of reopening

stations and restoring train halts as and when it is possible to do s¢
18. I now Burn to the question of rolling stock.
Manufacturs of Locomotives and Boilers in India
The Ajmer workshops of the B.B. & C.I. Railway have continued o manu-

facturs locomotiveés so far as their capacity permitted. The first Latch of
Ben XT/1 elass locomotives was oomtil:;ted lasf] February and handed over %o
the N. W. Railway. Work on ano batch of ten is now in hand and an
order for fifty-eight YB passenger locomotives was placed on these shope lasd
'‘August. The boilers for the latter will be manufacfured in Tata's 8ingbhum
shops. Reference was made in last year’s Budget speech fo the delay oc-
casioned in converling the locomotive repair shops at Kanchrapara into a loco-
motive manufacturing plant owing to the fact that the whole capaeily of the
shops had to be used for essential repair work fo Broad Gauge locomotives.
'A subsequent survey of the capacity available for repair work and the volume. -
of work to be carried out in future revealed. that none of the capacitv of the
Kanchrapara shops could be spared for manufacture. If has therefore been
decided to erect an enfirely new production plant at Kanchrapara North, a
short distance away from the existing repair shops. Having in view our
future requirements of locomotives the plant will be designed To produce 120
locomotives and 50 boilers a vear with single shift working, fo which a further
B0 looomotives could be added by working a double shift. The S8fanding
Tinance Committee for Railwavs approved of the scheme at a cost of Rs. 11.4
trores at their meeting last December. The construction of the shops and
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<colony and installation of machinery are expected to be completed by Septem-
ber 1949. Taereafter manufacture can begin but the production of coaplete

locuizslogives Is not expected to begin in any appreciable numbers before the end
of 1950,

As the House is aware the Singbhum workshops of the E. I. Railway were
handed over to Tatas on the 1st of June 1945. They are now engaged on the
manufacture of 100 SGS class boilers. ' ~

Imported Locomotives .

14, Of the total of 934 goods type,Broad Gauge locomotives ordered during
the war, 930 have already been received and the balance will have beencrecei-
ved and put into service by the end of the current financial year. The receipt
of these locomotives has eased the situation considerably on the Broad Gauge
as far as goods power is concerned.  Our most pressing Broad Gauge require-
ments now are express passenger type locomotives. An order has already
been placed in the United Kingdom for 84 such: locomotives to an existin
design. A further order has just been placed in the U. S. A. for 16 locomo-
tives to a new design which will burn non-coking cosl. These will be used as
prototypes for subsequent orders. These 100 locomotives are expected during
1648-49.  An order for a further 800 locomotives has recently been placed iu
the United Kingdom though the final specification will not be decided upon
unti] full trials have been curried out with the 16 prototypes. This has been
done because capacity for manufacture and suitable delivery dates cannot be
seeured unless orders are placed now. The 300 locomotives are for delivery

by 1950. These orders were placed with the approval of the Standing Finance
Committee for Railways, ‘

358 of the American goods type Metre Gauge locomotives owned by the
‘War Department but used by the Railways have been purchased -by the
Railways.

By the lst of March 1948 we expect to have in service approximately 6,100
B.G. and 2,300 M.G. locomotives as against 5,215 and 2,064 respectively in
1939. Of these approximately 2,100 B.G. and 800 M.G. will be overage.

Coaching Stock

15. Our Carriage Workshops are having to cope with the extensive repairs
to couching stock necessitated by the intensive use to which it was subjected
during the war, often without adequate maintenance. Nevertheless it is hoped
they will be able in addition to turn’ out 200 new coaching vehicles during the

current year. Work has been hindered to some extent by shortages of mate-
rial and labour difficulties.

Of the 216 B.G. and 94 M.G. underframes on order in Australia very few
havz arrived as yet owing to a shortage of suitable shipping. It is expected
that most of them will be received in the course of this yvear, Orders have
been placed in India for 826 B.G. and 254 M.G. underframes. On 850 of the
B.G. underframes it is intended to have metal bodies built by outside firms.
The Railway Board have decided that future broad gauge passenger coaches
shall be 11" 8” wide instead of 10’ wide and it is hoped that the manufacture
of these vehicles will be undertaken as from April 1948.

The various amenities discussed from time to time will be incorporated in
these vehicles and for the purpose of demonstrating the standards of comfort
planned by the Board for each of these new classes a train of prototype vehic-
les which will contain samples of the new III, II, 1 and Air-conditioned classes
will be placed on exhibition in Delhi in March.

It will be appreciated that the designs for these new vehicles which are %o
be of special Jight weight construction and to have all metal shells, cannot be
prepared rapidly, and the earliest time from which the introduction of the
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change-over was considered possible was April 1948, It has therefore been
necessary to construct the vehicles referred to abcve to the old width.of 10%.
At the same time evety effort is being made to incorporate as many improve-
ments in these carriages as can be managed. This in the present difficult
design and produetion situation, is the best that could be done.

By the 81st of March 1948 we expect to have in service approximately
14,100 B.G. and 7,800 M.G. coaching vehicles as against 12,347 and 7,809 res-

pectively in 1939.  Of these approximately 3,500 B.G. and 3,200 M.G. will
be overage.- '

Wagdns
A8. Of the 19,290 Broad Gauge general service wagons ordered abroad dur-
ing the war 11,455 had been delivered by the end of 1945-46 leaving a balance

of ,685. Practically all these have since been received, and all but 2,000 of
these wagons are expected to be in service hy the end of next month.

The Railways have also purchased 6,505 Metre Gauge bogie general service

wagons as well as some special type wagons which belonged to the Defence
Department but were being used by the Railways.

During the war, orders for 19,1835 Broad and Metre Gauge general service
wagons together with some special type wagons were placed on the indigenous
wagon building industry.  Practically all these wagons are expected to be in
service by the end of this financial year.

In all 11,538 new Broad Gauge general service wagons and 101 new Metre
Gauge general service wagons were put into traffic from the 1st of April 1946
to the end of December last. It is expected that x further 8,240 Broad Gauge

- and 75 Metre Gauge wagons will be put into use by the end of the current
financial year.

By the 81st of March 1948 we expect to have in service approximately
168,000 B.G. and 56,500 M.G. general service wagons as against 140,000 and

51,850 respectively in 1939.  Of these about 6,200 B.G. and 10,100 M.G. will
b2’ overage.

Coal

17. Keeping the' Railways adequately supplied with coal remains an ever
present anxiety and, in some instemces, train services have had to be curtailed
and booking restrictions imposed for short intervals to tide over the more diffi-
cult periods. The North Western and Oudh Tirbut Railways and latterly the
Great Indian Peninsula Railway have been particularly affected. OQut of a
total of some 26 million tons of coal despatched annually from the pitheads the
Railways’ requirements are of the order of 10 million tons so that fuel economy
on the Railways is of very special importance. The Railway fuel economy
campaign continues to be vigorously pursued. Every possible method of eli-
minating the wasteful use of coal is followed up and the special fuel economy
staff, who were reintroduced in 1944, were responsible for & total saving in coal
consumption of 174,413 tons in 1945-46, as well as seeing that the coal which
is burnt is used more efficiently. Coal for locomotives is issued on an accur-
ately rationed basis and a strict check is kept on consumption. The careful
training of engine crews in the most economical methods of operation receives
eonstant attention. In suitable areas, where locomotives can be effectively
operated on oil fuel, increasing use is made of it, although this should only be
regarded as a temporary substitute because it makes the Railways dependent
on imported fuel. For ancillary services no coal is used where any suitable -
alternative fuel is available and increasing use continues to be made’ of cinders,
sorap wood, sarap sleepers, ete. In workshops, measures for the conservation
of heat. such as the lagging of boilers and steam lines progress, as efficient lag-

ging materials become increasingly -available.  Fuel economy Bulleting are
rd
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issued periodically by the major railways reviewing progress to date and detail-
ing results achieved and measures under trial.

The production of the better grades of steam coal continues to be inade-
quate to meet the ever increasing demands ,and Railways, much to the detri-
ment of operation, are forced to accept higher proportions ~of less suitable
varieties and lower grades of coal. - This has added to the difficulties of secu-
ring economy. E

18. As a long term policy the Railway Board are planning to reduce overall
coal consumption by the introduction of rolling stock, both passenger and
.goods, materially lighter than that in use today. :

19. In their construction projects the Board have given the highest priority
to those in the coalfied area and those designed to facilitate the expeditious
distribution of the increased raisings of coal that have been planned. The fur-
ther additions to wagons and rolling stock which these developments will neces-
sitate and other connected matters are now under active examination.

20. In their report the Indian Coalfields Committee have drawn attention
to the need for conserving Iudia’s limited resources of good metallurgical
ccking coal. The Railway Board were already iully alive to the situation and
are prepared to forego the use of those particular high grades of coal required
for metallurgical purposes as soon as suitable ulternative arrangements can be
effected. These are being examined; but the situation ig not simple and an
immediate change from existing coal resources to others is not possible.

" 21. The Board are also exploring the possibilities of alternative forms of
power. They have under examination the prospects of electrifying 1,500
route miles of India’s railways including the Bombay-Ahmedabad section of
the Bombay Baroda and Central India Railway. the Howrah-Moghalserai sec-
tion via the Grand Chord ou the East Indian Railway end the extension of
electrification on the Great Indian Peninsula Railway from Igatpuri to Bhusa-
wal and from Poona to Dhond. -

In addition the development of diesel electric, gas turbine and other forms
of traction is being investigated. V

. Co-ordination of Transport

22. In November last, my predecessor referred in his address to the Trans-
port Advisory Council to the possibility of all forms of transport in the country
being brought within the same focus and their co-ordination being eutrusted to
a Joint Transport Board. A beginning has been made in this direction by the
formation recently of a Central Board of Transport for co-ordinating the plan-
ning and execution of transport development with a view to eliminating waste-
ful competition. Though to start with, the Board is composed entirely of
officials and has_only advisory functions, it is hoped that it will in due course
develop an integrated machinery for the. co-ordination of all forms of transport
so a3 to provide the best possible service at the least real cost to the commu-
‘nity. Coming now to one aspect of this, namely road-rail co-orditstion, the
House will recollect that in February last & sum of 3.48 crores included in the
Budget for 1946-47 for investment in road services was refused on the recom
mendation of the ad hoc Committee of the House thai further action should
be postponed until the new Provincial Governments had had an opportunity to
study individual schemes of rail-road co-ordination. Ministerial Governments
in Provinces have since considered the subject and a nuniber of them have inti-
mated that they are in favour of co-ordinating both forms of land transport on
the basis of financidl association by railwayvs with road undertakings. The
Government of India have also reviewed the subject and are conwinced that
co-ordination is essential to avoid wasteful competition, protect Government
finanees and provide better transport services for the publie. 'While of -the
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view that in most Provinces this could best be achieved in the case of-passen-
ger transport by the formation of tri-partite companies in which the” Railways,
the Provincial Government and road interests would participate, they would,
bowever, permit Railways to essociate financially in provincialised transport
schemes while continuing to urge that an equitable adjustment of the existing
operators rights should not be overlooked. The Governments of Bombay,
United. Provinees and Sind bhave iormulated schemes which include the
Lsilways and it is expected that about 76 lakhs will be required for investment
by Railways in these schemes in the Budget year. It has not been possible
to estimate precisely the amount that will be required for investments in
other Provinces but, judging by available datu, some 75 lakhs will be required.
A provision of 151 lakhs has, therefore, been made on this account in the
Budget, with the approval of the Standing I'inance Committee, on the under-
standing that no actual investment will be mude in any undertaking until a
detailed scheme shas been approved by the Coumittee.

23. 1 will now proceed to explain the general budgetary position.

dAotuals for 1945-46

‘Our revised estimates of gross traffic receipts for 1945-46 were put at 225
-crores.  The actuals exceeded this by only % crore. Net miscellaneous
receipts were 41 lakhs above the revised. Expenditure proved 4-8 crores less
than anticipated mainly due to the throwforward of part of the anticipated
debit to revenue of the inflationary element in the cost of rolling stock, the
deliveries of which did not come up to expectations by the end of the year,
purtly offs2t by an increase in the loss on grain shops. The net result was a
surplus of 38.20 crores as against the revised estimate of 82.07 crores. Of the
surplus 32 crores went to General Revenues and the balance of 6.20.crores into
the Railway Reserve. The throwforward of rolling stock resulted in a redue-
tion of about 3 crores in the withdrawals anticipated from the Fund. The

balance in the Reserve at the end of the year stood at 38.13 crores as againsh
the revised estimate of 29.05 crores,

"

-

Revised Estimates for 1946-47

94. Our budget estimate of gross traffic réceipts for the current year was
177 crores. The revised estimate has been put at 206 crores, an improvemend
of 29 crores. Passenger earnings are up by 20} crores of which some 7 crores
are due to the military load falling away more slowly than had been anticipated
at this time last year. Civilian passenger traffic hag n}hown a remarka}ﬂ.e
upsurge due largely to the part restoration of pre-war train services and facili-
tier. Other coaching receipts are up by 5 crores, again largely because of

the slower reduction in military specials. Goods receipts nra expected to be
3 crores higher.

he other hand ordinary working expenses are now estimated 'at 159
cror2e5s', 22 ?ncrease of some 33 crores over the budget estimate. Of ‘thls, 102
crores is occasioned by throwforward from the previous vear in delivery .oli
locomotives, boilers and wagons the m@atlonary. element in thp cost of. whic!
is debitable to revenue under the spec}al war-time arrangement of which 'tha
House is aware, and the payment of hire for Defence Department locoqmtw.es )
and wagons used by the Railways. Ten crores is due to the grant of interim
relief and increased rates of dearness allowance Yntlg retrospective e.ffeciz. Our
budget estiraate of the loss on grain shops anticipated some reduction in food
prices. Food prices have. however, risen and this accounts for a further
expenditure of 63 crores. The fuel bill is up by 1} crores.
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Total +working expenses, including depreciation and payments to worzed
lines, are now estimated at 174 crores. 'I'here is a saving of 65 lakhs in inte-
rest charges and an improvement of 6 lakhs in net miscellaneous receipts
which partly offset this increase.

Supplementary demands voted by the House in November last, cover the
major portion of the increased expenditure and further supplementary demands
will be placed before the House later in this session to cover the remaining
7% crores. -

26. The net result of all the variations is that we now expect a surplus of
8.64 crores after meeting all charges, as against a budgeted surplus of 12.22
crores. In accordance with the ad hoc agreement mentioned in the budget
speech last year General Revenues will receive only 5.61 crores against the
budget expectation of 7-36 crores, the Betterment Fund will receive 3 crores
and the Railway Reserve 3} lakhs.

27. The Bettermeht Fund was maugurated this year with an initial trans-
fer of 12 crores from the Railway Reserve. It will be debited with 1.4
crores for works chargeable during the current year und after receiving the
credit of 8 crores plus interest will stand at about 188 croves.

28. The balance in the Railway Reserve will be reduced by the 12 crores
transferred to the Betterment Fund and by some 5 crores under the special
rules for allocation of the cost of rolling stock ordered during the war. It is
therefore expected to stand at some 21} crores at the close of the year, out of
which 5 crores, is earmarked for arrears of maintenance which accumulated
owing to war conditions.

Budget 1947-48

29. With existing rates and fares the budget estimate of gross traffic
receipts for 1947-48 is 183 crores. The decrease of 23 crores from the revised
estimate includes a further reduction of 14 crores in military traffic and 8 crores
from parcels. The estimate makes some allowance for the adverse effects of
increasing competition from road and other forms of transport, which are
inevitable. )

80. Our estimate for ordinary working expenses has been put at 155}
crores. I may mention that this estimate does not take into account anyv
increase in the total wage bill which may result from the decisions which
Government take on the recommendations of the Adjudicator and the Pav
Commission. To cover any such increase it will be necessary to approach
the House at a later date with supplementary demands. Out of the reduc-
tion of 23} crores from the revised estimate for 1946-47, the fact that the
special debits to revenue of part cost of worksand rolling stock ordered during
the war will be virtually completed in the current year and the non-recur-
vence of hire charges on locomotives and wagons owned by the Defence
Department and used by the Railways, account for nearly 21 crores. The
non-recurrence of arrears of interim relief and dearness allowance accounts
for a fall of over 8} crores. These reductions are partly offset by an increase
of 1% crores in the provision for repairs under works and rolling stock.

The appropriation to the Depreciation Fuud has been placed at 15.34
crores, of which 1.84 crores is a special appopriation made in order to credit
to the Fund the amounts that would have accumuiated therein if the Bengal
and North Western and the Rohilkund and Kumaon Railway Companies’
lines had been Government-owned from 1924-25 and had maintained a Depre-
ciation Fund like the rest of the Government Railways. Payments to
worked lines on the basis of present charges would be 1.6 crores and net mis-
cellaneous receipts 2.95 crores.  Interest charges ure expected to be 26.58
crores. The net balance would then be 7 crores’ which has to provide for
tllie contributions to General Revenues, the Betterment Fund and the Railway

eserve.
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31. The revised estimates indicate that the contribution to Geuecral Reve-
nues in the current year is likely to fafll 1§ crores short of the Budget esti-
mate of 7.36 crores and in view on the one hand of the heavy commitments of
the Government of India in respect of large development schemes and on the
other of shrinking revenues and public borrowings, Government have fixed the
contribution to General Revenues for next year at 74 crores after the loss on
stratégic lines has been met. '

32. The Betterment Fund is expected to open the Budget year with a
balance of about 18.8 crores out of which it is expected to spend 4} crores.
This Fund as the House is aware has to defray the cost of amenities for
passengers, works connected with staff welfare including quarters for inferior
staff, and certain non-remunerative operative improvements designed for the
safety of passengers and improvement in the efficiency of the services rendered
in future years and it is considered essential that the appropriation to the
to the public. ILixpenditure from this Fund will increase rather thio diounsn
Fund in the Budget year should at a minimum be 5 crores.

33. The Railway Reserve is expected to stand at 21} crores at the end of
the current financial year out of which 5 crores are earmarked for the arrears
of maintenance which have accumulated owing to war conditions leaving a
1p.u Iee balance of 164 crores. Expenditure from the Reserve in the

‘™ Budget year is put at 2 lakhs so that the balance at the end of the
year would remain practically unchanged. A Reserve of this order for a
commercial concern with over 800 crores capital at charge can only be regarded
as quite inadequate.  This facti was recognised by the Wedgewood Com-
mittee who recommended in 1937 that the Reserve should be built up to at
least 50 crores.  Government therefore consider it essential to provide for a
contribution of not less than 5 crores in the Budget year. Even at chis rate
it will take seven years to build up the Reserve to the minimum level.

84. The requirements for contributions thus total 17} crores to ineet which

the estimated balance is 7 crores. There is thus a gap of 10} crores to be
covered.

35. When there is a gap between revenue and expenditure, an industrial .
concern would set about putting matters on a sound financial basis by endea-
- vouring to reduce costs as far as practicable and if by this means the gap
sould not be covered then it would have no option but to raise the prices of
its products. It is in this way I have addressed myself to tne prublem.
I have indicated earlier in my speech the attempts that are aiready being
made to reduce working expenses and we trust that some further economies
may evolve from the recommendations of the Railways Enquiry Committee.
The measure of possible economies must of necessity be limited and this will.
be seen from a rough breakdown of ‘the estimates of working expenses. = Out
of the total of 185} crores, staff including pay, allowances, gratuities, provi.
dent fund contributions and loss on grain shops, account for 85} =rores. Go
vernment have pledged themselves to no retrenchment of staff until after the
Adjudicator’s recommendations are published and there is the possibility of

a further increase in the pay bill as the result of the recommendations of the
Pay Commission.

Fuel accounts for nearly 221 crores. the cost of which is not within the
control of Railway administrations though they are constantly pursuing
s»measures to secure economy in consumption.

Consumption of stores for operation and maintenance including ciothing,
accounts for 23} crores. In view of the load to be carried and the arrea;s

* of maintenance which have to be overtaken in the next few years the possi-
bilitv of reduction under this head seams remote. ) ’
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The remaining 4 crores covers a variety of smaller items such as the pro-
vision of stationery, forms and tickets, comPpensation for goods lost or dama-
ged and for accidents, police, and certain contributions and grants.

36. Hopeful as Government are that some economies may prove practic-
able it is expected that they will do no more than arrest the rise in operating
costs and the gap which exists now is not likely to be lessened in the near
future. = Government have therefore come to the conclusion that it is essen.
tial while effecting all possible economies, to take steps concurrently to mode-
rate the decline in -earnings.  This ‘can only be achieved on a falling volume
of traffic handled, by a lift in the level of charges for both passengers and
merchandise.

Early in 1940 when it became apparent that additional revenue would be
required to cover the rising cost of operation due to war conditions, a sur-
charge of 124 per cent. was applied to freight on general merchandise except
for foodgrains, manures and fodder, and 6} per cent. to passenger fares above
Re. 1. No other increase was made in the general level of railway charges
-throughout the war years, excepti that the surcharge on parcels traffic by
passenger train wes raised from 12} per cent..to 25 per cent., and so long as
high revenue levels were maintained no further enhancements were mada in
spite of a phenomenal rise in the working costs.

Today, however, we are faced with the inevitable result of the ch‘mged
economic and social conditions that have emerged in the aftermath of war—
highe» wages and  higher costs of materials, stores ~and fuel,
all  agpregating to  the continuance of a high level of
operating  expenses, while on . the other hand the level ,of
revenues has commenced to decline and it is not- at present possible to fore-
see the level to which they may eventually recede. — Not only have the large
revenues from military traffic and traffic actuated by the needs of war been
cut off, but soon, road and other forms of competitive transport will be revi-
ved and intensified, as the vehicles of movement become increasinglv avail-
able. In spite of the high degree of co-ordination with such forms of transport
which the railways hope to achieve, a decline in railway revenues is inevit-
able.

87. Most reluctantly, therefore Government have decided that the time
has come to raise the level of rallway charges to ensure the solvenc oy of this
national undertaking, and this, it is proposed to do by a 6% per cent. increase
on the present level of fares above Re. 1 and the application of a 6} per cent.
increase to fares below Re. 1 which have hitherto not been called npon to
make any contribution to the increased costs of operation. The minimum
fare of one anna will, however, remain. The yield from this increase is
estimated al Rs. 4% crores.

As regards merchandlse by goods trains, to which an increased charge of
124 per cent. already applies, (except for foodo-rams in wagon loads, manures
and fodder) and to that by, passenger train to which an increased charge of
25 per cent. applies, Government are anxious to avoid any action calculated
to retard the developmenti of nascent industry or to increase the retail prices
of the necessities of life; but at the same time additicnal revenue to ihe cxtent
of Rs. 5% crores has to be found and a rise in the freight rates for the
carriage of merchandise cannot wholly be avoided without throwing a heavier
burden. on passénger traffic than is proposed. It is necessary to explain
~ that there are many commodities, the general leve! of rates for which are. to-
day lower—and in many cases much lower—thar what the traffic can bear,
and it is believed that the additional revenue réquired ecan be obtaired by
lifting, within the framework of the present scales of authorised charges, the
level of many of the special and station-to-station rates mnow in existence.
These rates owe their existence and the low level at which they are pitched,
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to economic and transport condiéions which no longer obtain, and many com-
modities can afford Yoday to bear a higher general level of charges tnan in
prewar days. Nevertheless, the increases contemplated, particularly in so far
as these relate to the necessities of life, as 1or example foodgrains and piece-
goods, will be individually far too small to offer any justihication for an in-
crease in retail prices. The incidence of the freight increases will never
exceed one pie per seer of foodgrains or one pie per yard of cloth. The yield
anticipated from these freight adjustments is about. 5§ crores, and although
this' may appear to be a large sum in the aggregate, the incidznce of the in-
credse will be so spread as to fall equitably and in just proportion to the
ability of the different commodities to bear it. = Government are of the view
that this is a more satisfactory method of securing the additional reveune
required than a general percentage increase which would fall equally on all
varicties 'of merchandise irrespective of the lesser or greater ability of diderent
commodities to pay the higher freight charges.

38. In.making these proposals, Government have kept in mind the impor-
tance of keeping in check the inflationary tendency which still prevails. It
will be realised that an increase in passenger fares is deflationary in effect,
resembling in this respect an increase in direct taxation. An increase in
freight rates on the other hand tends to raise prices but as I have explained,
our proposals are so framed that they will have no perceptible effect on #he
prices of essential commodities. = Moreover they involve no alteration in the
general structure of our goods rates but are confined to a readjustment of the
gpecial rates brought into existence by conditions which no luuger apply.
The position roughly is that as against an increase of 185 per cent. in our
wholesals price index and of 159 per cent. in the cost of living index (based on
Bombay prices). the increases in rates and fares since the war started, and

includivg those now proposed have not reached 12} per cent. and 13 per cent.
respectively.

The increase in Ppassenger fares will take effect from the lst.March next
and in the freight rates concerned from the 1st April next.

39. The effect of these changes will be .to cover the gap of 10} crores st
present visible.  The gross traffic earnings will then become 1938} . crores.
The printed budget estimates I am presenting today include the anticipated
receipts from these enhanced charges. :

Capital, Betterment Fund and Deprecialion Fund Expenditure 1946-47

40. The budget estimate of the works programme for the current year was
84.54 crores, against which the revised estimate is 32.90 crores, 13.49 crores
under Capital, 1-42 crores under Betterment Fund and 17-99 crores under
Depreciation Fund. This includes a small provision of 7 lakhs for capital
expenditure on the Vizagapatam Port, the administrative control of which
was transferred to the Railway Department from the War Department on
1st April 1946. The settlement of the terms under which the Railway

Department will assume full financial responsibility for the Port is nearing
completion.

The expenditure on New Constructions in the current year is expected to
be only about 42 lakhs, against 2 crores included in the budget, as final deci-
sions have not yet been taken in regard to the constructions it was then thought
might be comrmenced this year. Open line works expenditure is, however,
likely to exceed the budget provision by 2.61 crores, mainly on the housing
of colliery labour and the creation of a reserve of coal at Bokaro Colliery.
Suspense balances are now expected to be reduced by 1.57 crores in pursu-
ance of the policy' of cutting down surplus stocks now that the war emer-
gency is over. Expenditure on rolling stock is now expected to he about a
Quarfer of a erore less than the budget since 144 suburban electric caaches
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for the Bombay Baroda and Central ludia and Great Indian Peninsula hail-
ways, a ferry steamer for the South lndian Ralway and 6 Broad Gauge loco-
motives for the Madras and Southern Mahratta kailway and some boilers
provided for are not expected to be received till 1947-48. As against these
throwforwards provision has now been made for the difference between the
price of 850 MacArthur locomotives aud 2,100 Metre Gauge wagons purchased.
from Defence Department and provisionally adjusted last year and the price
as now finally settled this year, as well as for the cost of 8 more Mac-
Arthur locomotives and 4,588 more Metre (auge wagons which it has now
bevn decided to purchase. Of the expenditure of about 2.8 crores invoi--
ved in this, one crore will be charged to Revenue Working Expenses under
the special rules of allocation for stock ordered during the war and the balance
of 1.8 crores to Capital, the Depreciation Fund and Railway Reserve. Be-
sides this, provision has also been included for certain Broad Gauge locomo--
tives and wagons expected last year but received only in the current year.

1947-48

41. The works programme for the budget year is for a gross total of 58.43.
crores, 33.45 crores under Capital, 5.50 crores under Betterment Fund and
19.47 crores under Depreciation Fund. 2.47 crores is for New Constructions .
and for the restoration of dismantled lines, which include the Bhimsen-
Khairada Section on the Great Indian Peninsula Railway and the Rupar-
Talaura line on the North Western Railway, which is expected to be opened.
to traffic during the year. 385 lakhs has been provided for the purchase of the-
Mandra-Bhaun Railway, of which 6 lakhs, representing premium, has been
provided under Revenue Working Expenses. A provision of 1.51 crores has.
been made for probable investments in road services. No investment will
be made without prior reference to the Standing Finance Committee for-
Railways.  Capital expenditure on Vizagapatam Port accounts for 15 lakhs.
For Open Line Works we have provided 54 crores, which includes 5§ crores.
for staff quarters, the major portion being. for inferior staff. =~ Over 97 lakhs.
has been included for expenditure on amenities to staff such as the provision
of institutes, hospitals, dispensaries, maternity and child welfare centres and
improvements in sanitation and water supply in railway colonies. A lump
sum cut of 15 per cent. has been made on the programme for Works, Rolling
Stock and Machinery, as it is probable that the railways will not be able to
spend the -full amount. The net provision thus comes to 50 crores of which
4.7 crores will be charged to the Betterment Furid and 16.09 crores to the Dep-
reciation Fund. :

*

Taking into account the increased receipts expected from the increases in
fares and certain freight rates the balances in the Betterment Fund, Depreci-
ation Fund and Railway Reserve at the end of 1947-48 are estimated at 14.56:
crores, 101.92 crores and 26.45 crores respectively.

The Convention

42. An exhaustive investigation has been carried out by officéers of the
Railway Board of the data available with Railway Administrations pertaining-
to replacements of the various classes of railway assets in past years. From
these data provisional conclusions have been reached as to the appropriate
figures for the lives of the various classes. The capital at charge of each
railway is now, with the use of such records as exist, being apportioned bet-
ween the various classes. ~When this has been completed it will be possible
to calculats the appropriate annual contribution to the Depreciation Fund. It
is hoped that this work will be finished in time to put the proposals before-
the Standing Finance Commitfee for Railways next July.
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Government expect to arrive at early decisions on the recommendations
of the Adjudicator and the Pay Commission so that the resulting effects on
the Railway pay bill should be known within a reasonably short time. Although
‘the future trend of traffic receipts may still be a matter for some speculation
it would in Government’s opinion be advantageous to appoint a Committee
now to review the whole question of the Railway Separation Convention.
Even though the Committee may not be able to start their work in earnest
before the late summer, if they are constituted now they will certainly be
able/ to take up the work before the next session of the Legislature.

1 shall therefore during the course of this session bring forward a motion
regarding the election of Members of the House to the Committee which
‘Government propose to seti up.

43. The first full year of peace is drawing to a close and looking back evi-
dence is not wanting that some progress has been made along the difficult
return path from war to peace conditions. The changeover is, however, so
.great and its effects on such a vast organisation as the Indian railway system
are so profound, that it is not surprising if strains and stresses develop in many
directions and a variety of difficult preblems are thrown up. Added to the
general unrest, which always follows in the wake of wide-spread war, there
.have been the unsettling effects of political changes. But given goodwill and
the exercise of a little patience by the staff and the public alike, which I
, think the House will agree this Government is entitled to expect, the major
-difficulties will be smoothed out in the near future and we can apply ourselves
.to the rehabilitation and development which we all so earnestly desire.

44. 1 should like in conclusion to express on behalf of Government our
warm appreciation of the work done by the staff und by all railway.employees
during the year. It has been an exceptionally trying and difficult year which
‘has imposed a heavy strain on the whole of my organisation from the Chief
Commissioner downwards. I wish to take this opportunity to pay a tribute

‘#0 the loyalty and zeal with which they have discharged their duties under
‘adverse conditions.

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock, Mr.
‘President (The Honourable Mr. G. V. Mavalankar) in the Chair. -

-

BANKING COMPANIES BILL

PRESENTATION OF THE REPORT OF THE SELECT COMMITTEE

The Honourable Mr. Liaquat Al Khan (Finance Member): Sir, I present
-the Report of the Select Committee on the Bill to consolidate and amend the
{aw relating to Banking Companies.

RAILWAYS (TRANSPORT OF GOODS) BILL
PRESENTATION OF THE Rﬁrou OF THE SELECT COMMITTER

The Homourable Dr. John Matthai (Member for Railways and Transport):
Rir, T present the Report of the Select Committee on the Bill to.confer for a
Mimited period special powers for regulating the transport of goods en railweys.



NDIAN, COINAGE (AMENDMENT) BILL

The sivaubrable Mr. Liaquat Ali Khan (Finance Member): Sir, I beg fot
leave to introduce a Bill further to amend the Indian Coinage Act, 1906.
Mr. President: The question is: ;

“That leave be granted to introduce a Bill further to amend the Indian Coinage Act,
1906.* )

The motion was adopted.
The Honourable Mr. Liagquat Ali Khan: Sir, I introduce the Bill. -

.

HESERVE BANK OF INDIA (AMENDMENT) BILL
The Honourable Mr. Liaquat Ali Khan (Finance Member): Sir, I beg for
leave to introduce a Bill further to amend the Reserve Bank of India Act, 1934.
Mr, President: The question is:

“That leave be granted to introduce a Bill further to amend the Reserve Bank of India
Act, 1834,” : -

The motion was adopted.
The Honourable Mr, Liaquat Ali Khan: Sir, I introduce the Bill.

LLECTION TO COMMITTEE ON PUBLIC ACOUNTS

The Honourable Mr. Liaquat Ali Khan (}Finance Member): Sir, I move.

“That the non-official members of the Assembly do proceed to elect, in the manner
required by rule 51 of the Indian Legislative Rules, four members to be members of the
Committee on Public Accounts in place of Syed Ghulam Bhik Nairang, Shri Mohan Lal
Saksena, 3jt. B. S. Hiray and Pandit Sri Krishna Dutt Paliwal, who retired on the 31st
January, w47 in accordance with sub-rule (4) of the same rule.”

Mr, cresident: The question is:

“That the non-official members of the Assembly do proceed to elect, in the manner
required by rule 51 of the Indian Legislative Rules, four members to be members of the
Committee on Public Accounts in place of Syed Ghulam Bhik Nairang, Shri Mohan Lal
Saksena, Sjt. B. 8. Hiray and Pandit Sri Krishna Dutt Paliwal, who retired on the 3lst
January, 1947 in accordance with sub-rule (4) of the same rule.”

The motion was adopted.

ELECTION TO STANDING COMMITTEE FOR LABOUR DEPARTMENT
The Honourable Shri Jagjivan Ram (Labour Member): Sir, -I move:

‘“That this Assembly d> proceed to elect, in such manner as the Honourable the Presi-
dent may direct, one non-official member to serve on the Standing Committee to advise on
subjects with which the Department of Labour is concerned for the financial year 1946-47,
vice Sir Hasan Subrawardy deceased.’’

Mr. President: ‘The question is:

“‘That this Assembly do proceed te elect, in such manner as the Homourable the Presi-
dent may direct, one non-official member to serve on the Standing Committee to advise on

subjects with which the Department of Labour is concerned for the financial year 946-47,
‘vice Sir Hasan Suhrawardy deceased.’"

The motion was adoepted.

( 695 )
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Mr, Pregident: I have to inform Hononrable Members that the following dates
have been fixed for receiving nominations and holding elections, if necessary,
in connection with the following two Committees: —

—_ Date for nomination Date of election
Committee on Public Accounts . . | 20th February, 1947 | 22nd February, 1947.
/
Stuigggy ing Committee for the Department of Do. . . Do.
Labour.

The nominstions will be received in the Notice Office up to 12 Noon on the
date mentioned for the purpose. Tl#e elections, which will be conducted in
accordance with the Regulations for the holding of elections by means of the
single transferable vote, will be held in the Assistant Secretary’s room in the
Council House, between the hours of 10-30 A.M. and 1 p.M.

INDUSTRIAL DISPUTES BILL

Mr. Pregident: The House may now proceed with the further consideration:
of the Bill to make provision for the investigation and settlement of industrial
disputes and for certain other purposes as reported by the Select Committee.

Mr, Vadilal Lallubhai (Ahmedabad Millowners’ Association: indian Com-
merce): As I said, this amendment is a consequential amendment to Clause 1.
which has been amended in the Select Committee. In the old Bill an award
was not binding and the wording of the Bill as inftroduced in the last session were.

“That in the event of such an award the appropriate Government may by order in writing
declare the award binding wholly or in part. But if the appropriate Government rejects
the award it shall record its reason therefor.’ :

In the Select Committee we changed it and made the award compulsorily
binding on all concerned except where it affected Government. As we have
chapged this into & compulsorily binding award, I do not see why this change in
this sub-section of clause 3 should not be made. If we allow both parties to
carry on the struggle in spite of there having been appointed a Board of Arbitra-
tors which would go into the merits of the case and give a binding award whereby
the necessity of a further strike is definitely avoided, there is no meaning in
keeping these wide powers with the Government: so that although they refer the
matter to the tribunal, they would be empowered to allow both the parties to
carry on the struggle which would only be harmful both to industry and lahour
and also to consumers in the country at large. Further if such a strike is allowed
to be carried on, the proceedings of the tribunal would be vitiated to the extent
that the atmosphere will be hot and the strike may be going on in that city or

industry while the arbitrators are actually discussing the matter with the parties
concerned.

Sir, the only objective to my mind would be, and that objective cannot be
of the Government but a charge may be laid at the doors of the Government that
they want to keep these powers with them so that in case a labour union is not
seeing eye to eye with the Government of the day that labour union may be
allowed to suffer if the lock-out is allowed to be continued so that that labour
union may come to grief or vice versa. If the industrialist concerned do not
see eye to eye with the Government of the day that power may be used in such a
fashion that the industrialists by the carrying on of the strike would be made to
suffer so heavily that in the future they would think ten times before opposing
any established Government, although they may believe that in certain respects
that the Government was not doing the right thing. That would be the charge’
laid at the door of the Government if the Government would interfere and that
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s why I would say that such a wide power ought not to be given. I would there-
fore request the Labour members here that they must consider that aspect of
the case before they oppose this amendment of mine and if they would not agree
to this amendment of mine, I would not press for it, because I would not like
that any unnecessary difference should be created. I thought it my duty to
show to the House that this amendment is just a consequential one and a
‘very necessary one, so that all strikes and lock-outs are avoided, because actually
there is not going to be any fruitful results as a result of these strikes being
.continued once the matter is before a tribunal or a Board. Sir, I move.

Mr, President: Amendment moved: .

“That in sub-clause (3) of clause 10 of the Bill, for the word ‘may’ where it occurs for
ithe first time, the word ‘shall’ be substituted.”

The Honourable Shri Jagjivan Ram (Labour Member): Sir, 1y friend Mr.
Vadilal Lallubhai has made two points. The first, that his amendment is a
-consequential amendment t6 Section 15. I do not understand how it could be
-consequential to a section which we have not yet considered. I do not want to
dilate on that point. The amendment is not consequential.

The second point that he has made is that when the-Government refers a
matter to arbitration or a Board, the award of that body is binding. I want to
make it clear that the award of the Conciliation Board is not binding. It is only
‘the award of adjudication that is binding. I would refer my Honourable friend
to Section . . . . .. ..

Mr. Vadilal Lallubhai: If the Honourable Member would agree to a compro-
mise-only in the case of a tribunal, I would agree.

The Honourable Shri Jagjivan Ram: I will come to that. I would draw the
attention of my Honourable friend to clause 1 of the section under consideration,
according to which it is not compulsory for the Government to refer any disputes
‘to conciliation or adjudication. If my Honourable friend has agreed to give such
wide powers to the Government, whether to refer or not a dispute to conciliation
-or adjudication, I do not understand why these powers should not be left with
the appropriate Government to decide in which case to direct that the strike
-shall not continue and in which case to let the matter as it was. In that view
-of the matter I do not accept the amendment and I hope my Honourable friend
-will not press for it.

Miss Maniben Kara (Nominated Non-Official): Sir, I am sorry that We can-
not accept the amendment which has been moved by my Honourable friend,
Mr. Vadilal Lallubhai, because we are not convinced by the arguments which he
has advanced. However, I am glad to know that he has agreed to respect our
desire to the extent of withdrawing the amendment, if we did not accept it. The
point is that Mr. Vadilal Lallubhai by moving the present amendment is asking
the Government in all cases to compel the unions to withdraw their strikes. Our
anxiety is that Government has too much power already. They can intervene at
any stage and ask the workers to withdraw their strike. That being the position,
under no circumstances will we be prepared to accept Mr. Vadilal Lallubhai’s
amendment, which compels the Government in all circumstances to ask us to
withdraw the strike. With these words I oppose the amendment.

Mpr. Vadilal Lallubhai: Sir, T would like to withdraw my amendment.

The amendment was by leave of the Assembly withdrawn.
Mr. President: The question is:

‘“That clause 10 stand part of the BilL” !
The motion was adopted.

Clause 10 was added to the Bill

Clause 11 was added to the Bill.
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Miss Maniben Kara: Sir, I move:

#That in sub-clause (6) of clause 12 of the Bill, for the word ‘fourteen’, the word ‘seven’
be substituted.”

¥ do not intend to speak long on this amendment as I have made it clear from
the very start that I am against any compulsory arbitration. Since that is my
position I am anxious to have as short a time as possible for the report of the
proceedings. Clause 6 reads ‘‘A -report under this section shall be submitted
within fourteen days of the commencement of the conciliation proceedings’’.
The dispute will not only be referred to the Board of Conciliation, but after it is
referred/to the Board of Coneiliation it may be referred further on to the Court of
Enquiry and also to adjudication. In that case the period is very much pro-
longed and the workers will not be in a position to go on strike. We would accept
the clause as it stands provided the Government would not insist on the with-
drawal of the strike during the pendency of the conciliation proceedings. We
feel that if that right is taken away, the workers lose their bargaining power.
For these reasons we are very anxious that the report be ready as early as
possible. For conciliation machinery I do not understand why seven days should
not be sufficient. The Conciliation Officers will have only to bring the two
parties together and get facts. If the Conciliation Board is going to take a fort-
night, then it naturally follows that the other proceedings also will take a lot
more time. For this reason, I would appeal to the Honourable the Labour
Men;(ll)er to accept our amendment for seven days in the case of the Conciliation
Board.

Mr. President: Amendment moved:

“That in sub-clause (6) of clause 12 of the Bill, for the word ‘fourteen’, the word ‘seven’
be substituted.” .

The Honourable Shri Jagjivan Ram: Sir, the period provided in this clause
is already a small period. In matters of conciliation, if the dispute is spread over
a wide range, it may take rather a longer period than fourteen days even. But
here the option has been left to the appropriate Government to fix a period
shorter than this if the Government feels that the dispute will not take a longer
time. I do not therefore see how a period of seven days will be sufficient for
them. I do not accept the amendment. Sir, T oppose it.

Mr. §. Guruswami (Nominated Non-Official): Sir, in supporting the amend-
‘ment moved by my Honourable friend, Miss Maniben Kara, I must point out
that the intention of the amendment moved by her is this, namely, that four-
teen days time cannot be allowed for conciliation for public utility services. 1t
is this important period which should be utilised by all the parties concerned
and the Government to bring about conciliation. All that we ask is that the
Conciliation Officer should not take 14 days. As a matter of fact even one -day*
is sufficient if he is available for the purpose and if he knows his job. Extend-
ing the period of conciliation by a Conciliation Officer to fourteen days would
be an attempt not only to prolong the dispute but to see that the strike does
not take place on the specified date. Therefore, as Miss Maniben Kara rightly
pointed out, when the Government have armed themselves with the powers
that no strike should continue if they so decide during the pendency of concilia-
tion proceedings, there should be no further difficulty for the Government to
accept this amendment. Fourteen days is too long a time. And what is it
that & Conciliation Officer will do if he cannot bring both the parties together
and if hg, cannot suggest some via media for a compromise. In actual practice
two days would be sufficient. You should appreciate the fact that we agree tc
seven days instead of saying that it should be two days so far as the Concilia-
tion Officer is concerned. = With these words I would ask the Honoursble
Member not to stick to his original drafting but: to see also our poin} of view
instead of relying on the majority.



INDUSTRIAL DISPUTES BILL 695

. Mr. P.J. @rifiths (Assam: European): Sir, my Honourable friend, Miss
Maniben Kara, appears to be under a misconception that this section has some:
bearing on the period of report of a Conciliation Board. This clause is con-
cerned purely, as I read it, with the report of the Conciliation Officer. The
power of (Giovernment to prohibit strikes or lock-outs during conciliation pro-
ceedings, to which she referred, applies not to the proceedings of the Concilia-
tion Officer but the proceedings of a Conciliation Board. It has no relevance
to this section. Miss Maniben Kara says in effect that Government has the
power to prohibit strikes during the period of conciliation and. therefore the:
period of conciliation should be short. Government has no power under this
Bill to prohibit strikes during the proceedings before a Conciliation Officer.
There .is therefore no argument to the effect that the period should be kept
short under this section. Miss Maniben Kara’s remarks would apply to pro-
ceedings before a Conciliation Board but it would not apply to the proceedings

contemplated under this section by a Conciliation Officer. I oppose the
amendment.

Sir Oowasjee Jehangir: (Nominated Non-Official): Mr .President, there is
some misunderstanding. Under the Bill, as it is drafted, a notice of fifteen:
days for a strike is only required for public utility services and not for any
other strike. We are of the opinion that there should be a fifteen days notice-
for every strike, whether it be a public utility concern or hot. If my friends-
would concede the point that a fifteen days notice should be given for every
strike, then I would not have any objection to making it seven days instead of
fourteen. They cannot have it both ways. If Government do mnot declare

under their powers under this Bill a certain strike to be in respect of a public:
utility concern . . . -

Mr, President: I am afraid there is some misapprehension on the part of
the Honourable Member. The section deals with the report by a Coneiliation-
Officer. The sub-clause says that it should be submitted within fourteen days.
Miss Maniben Kara’s contention is that it is a long time and that the report

should be submitted within seven days. That is the only point. It does not
deal with notice at all.

Sir Cowasjee Jehangir: Their argument is, as Mr. Griffiths said very clearly,
that. a notice of fifteen days has to be given for a strike and that period of
fifteen days should be utilised by both parties for conciliation. I pointed out
that fifteen days notice is not necessary for a strike in all cases under this Bill.
If it was I would be quite prepared to accept seven days. There are certain
strikes which can be lightning strikes—which I consider to be the weakest poipt
in this Bill, We shall come to it when we deal with the clause. But to use
this argument that a strike cannot take place without fifteen days’ notice is not
correct. It is not so for all strikes. It is so only for a certain class of strikes.
Therefore this fourteen days’ time is an absolute necessity in the case of a
strikes which is a lightning strike. That is the point.

Dr. Zia Uddin Ahmad (United Provinces Southern Division: Muhammadan
Rural): I do not fight on the number of days, whether it should be fourteen
or seven. I want to stress that in a matter of this kind there should be no
delay.  Delay is not a good thing in the interests of the general discipline and
the general welfare of the people. The quicker the Government decide the
better. From my personal“experience, I can say that even a day’s delay makes

gy B0 enormous difference. This matter ought to be decided very

* 7" ‘quickly and I think the shorter the time the better it will be.

Mr., President: The question is:

“That in sub-clause (6) of clause 12 of the Bill, fcr the word ‘fourteen’, the word ‘seven”
be substituted.”

~

The motion was negatived.
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Mr. President: The question is: .

“That clause 12 stand part of the Bill.”

The motion was adopted.
Clause 12 was added to the Bill. .
Miss Maniben Kara: Sir, I move:

“That in sub-clause (5) of clause 13 of the Bill, for the words ‘two months’ where it
«occurs for the first time, the word ‘fortnight’ be substituted.’’ -

I am glad to hear my friend Mr. Griffiths advance the argument on the pre-
-vious occasion that when the dispute is before a conciliation officer it does uot
-debar workers from going on s strike and his support was based on that

ent.

'Mr. P. J. @rifiths: On a point of personal explanation. I did not support
-the argument. I said it was not relevant to this clause.

Miss Maniben Kara: In this particular case, where the dispute is referred
to a Board, the workers may or may not have given 14 days’ notice. The
‘workers whose dispute has been referred to this Board will not be in a position
to go on strike even after having given notice and if the Board is going to take
two months to decide about this dispute and give their report, it means that
‘the workers will not be in a position to go on strike for 24 months.

Once dgain I would repeat that this reference to the Board is not with the
-consent of the parties. The Government accepts the responsibility to decide
at which particular stage they would intervene and at which particular stage
‘they will refer the dispute to the board of conciliation. Under those conditions,
‘where the parties are not agreeable to referring the matter to the Boa#d, where
‘they think that as a result of their strike they may get their demands granted
and if at this stage the Government intervene, and do not publish the report
for two months, it would be most unjust to the workers. It will be inost un-
just because the workers will be compelled to put up with those intolerable
-conditions. The workers do not necessarily go on strike until the conditions of
work are intolerable. Strikes very often take place as a result of a sudden
-decision on the part of the employers to make changes in the conditions of
their work. Moreover it is not said at what stage the Government will inter.
-vene. QGovernment may not intervene immediately.* They may do so after
-assessing the strength of both the parties and after intervening they are not
-compelled to publish the report for two months. This is most unjust and’ un-
fair to the workers, that they should be kept waiting for 2} months. We are
not being irresponsible and asking you to publish the report in a week. We are:
prepared to give two full weeks. I hope Government will accept this amend-
‘ment.

Mr, President: I would suggest to the Honourable Member that she may
move the next amendment also. It is a corollary to what she has just moved.
‘The arguments will be identical and I shall put both together to the House.

Miss Maniben Kara: Sir, I move:

“That in the first proviso to sub-clanse (5) of clause 13 of the Bill for the words ‘two
months’, the word ‘fortnight’ be substituted.’”

‘Mr. President: Amendments moved:

“That in sub-clause (5) of clause 12 of the Bill, for the words ‘two months’ where /it
occurs for the first time, the word ‘forinight’ ke substituted”; and
. “That in the first proviso to sub-clause (5) of clause 13 of the Bill, for the words ‘two
months’, the word ‘fortnight’ be substituted.”

The Honourable Shri Jagjivan Bam: We have the same anxiety that all
these proceedings should be finished as early as possible but the practical poing
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-of view has to be taken as well. There-may be cases in which it will be physi-
cally impossible for the Conciliation Board to finish the proceedings within 8
period of two months. To cite a concrete case, take the case of coal fields. If
the disputes in the. coal fields of Bengal and Bihar were referred to a board of
-conciliation and if the disputes were between a number of unions and a rumber
-of colliery owners and there were half a dozen points at issue, the time taken
will naturally be longer and this period of two months in such cases will not be
-considered very long. Of course the power is there for the provincial govern-
ments or the appropriate governments to fix a shorter period as well and if °
they- feel that the dispute is a very small one and may be finished in one or
two weeks, they will fix that period but in some cases even this period of two
‘months may not be considered to be adequate and in that case power nas been
.given to the appropriate governments in proviso (1) to this clause to extend
that period but that period will not extend to more than two months, taking
:all the extensions together. Therefore, I do not think the period that has been
provided is unreasonably long and therefore T do not accept the amendment.

Mr. S. Guruswami: Sir, T am sorry the Labour Member has not been able
to appreciate the point of this amendment that has been moved. In the first
‘place, there is proviso No. 2 which says:

“Provided further that the time for the submission of the report may be extended by
such period as may be agreed on in writing by all the parties to the dispute.”

After all, a considerable number of the Members of the Board consist of
1abour representatives and will it be necessary to continue the prceeedings. if
they feel to the contrary? There are ample powers in this clause to extend the
time of conciliation proceedings by the Board. But if the labour representatives
do not consider that there is any case for extension of the conciliation proceed-
ings, then all that we ask is that you should not have more than a month to
-extend the proceedings of the conciliation. Instead of two months, we say
that the Board of Conciliation should not sit for more than a fortnight in the
first place, and, if necessary, this period may be extended by another fortnight.
"This means to say that the Government will hgve power, if they accept the
amendment moved by Miss Maniben Kara, to conduct the proceedings for at
least one month and more with the co-operation of the labour representatives.
‘The very nature of the constitution of the Board of Conciliation is such that,
unless labour members co-operate, there can be no effective proceedings of the
Board of Conciliation. Therefore, trying to secure powers which will be nseless
in actual practice without the co-operation of the members representing labour
is only an attempt fo sabotage a strike, that might otherwise bé successful.
‘That is why I say it is not fair that the Government should arm itself with
‘powers to stop a strike during the pendency of the .conciliation proceedings. It
is also unfair to have the power to prolong the proceedings of the Beard of
-Conciliation by nedrly four months as the proviso contemplates. Therefors, 1
would ask the Government to consider that the labour is prepared to accept on
merits the extension of the proceedings to an indefinite period which may be
-agreed to by the labour representatives. In the circumstances, Government
should not compel them to keep quiet by dragging the proceedings of the Board
-of Conciliation, . especially at a time when a successful strike in defence of a
-good cause is possible and there is no faith in the outcome of a -Coneiliation
Board’s proceedings.

Mr. 8. C. Joshi (Government of India: Nominated Official): Sir, May I
point out to my Honourable friend the inconsistency that will arise and the
difficulties that will be felt if this amendment is carried? Just now we have
passed clause 12, which provides 14 days period for the conciliation proceedings
‘before a Conciliation Officer, and the period of one month that is prescribed in
sub-clause (5) of clause 18 is of two months from the date of the notice under
section 22. Therefore, if the 14 days perind, as is contemplated by the mand-
‘ment, is carried, the result will be that the Conciliation Officer will take the

Ay
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[Mr. 8. C. Joshi.] ]
same period during.which the Conciliation Board has to complete the proceeding..
Therefore, it will be inconsistent with what we have already decided. Concilia-
tion proceedings by conciliation officers are compulsory in public utility services
and such conciliation proceedings have to be finished before the expiry of the
14 days notice, which has got to be compulsorily given under clause 22. It is
only after such conciliation proceedings have failed that a Board will be
appointed, and yet the Board will take only two months from the date of the
notice under clause 22. Therefore, the whole period is not of two months and

15 days; it is really of one month and 15 days.

Mr. S. Guruswami: On the understanding that the Board of Conciliation is

appointed ‘after the completion of the proceedings, which is not necessarily the
case. / :

M. S. C. Joshi: Yes, it is not nccessarily the case but it will generally be
the case. Therefore, we have to provide for cases which are likely to occur

and what I have said is likely to occur. Therefore, it will be inconsistent with
what-we have already decided.

The second thing is that in conciliation proceedings in disputes like the rail-
way disputes, is it possible to finish the proceedings within 14 days from the
date of notice? My Honourable friend represents railway labour and he knows
it perfectly well that he himself will take 14 days to prepare his case and to
appear before the Conciliation Board. - He will have to collect all his friends.
and colleagues and discuss the matter with them before he puts up his case.
It has been found that even in the case of proceedings before the Railway
‘adjudicator it was difficult for him to put up his case for a period of two

- months, although he was crying hoarse that the proceedings should have b=en
finished in a shorter time by the adjudicator. But he himself was not able to
put up the case of the railwaymen before the adjudicator within a period of
two months. Let him say by what time from the date of adjudication he wuas
able to put up the statement of his case? In such cases, therefore, it is use-
less to say for my Honourable friends that the Board of Conciliation can finish
the proceedings within a fortnight. It is not possible at all. The same thing
happened in the case of Posts and Telegraphs adjudication proceedings.

Mr. P. J. Griffiths: The wording of the clause is: ’

“Provided that the appropriate Government may from time to time extend the time for
the submission of the _report by such further periods not exceeding two months in the

aggregate.’’

It is not clear which are the periods which in the aggregate must not
exceed two months. Is it the total of the extensions that must not exceed
two months or is it the aggregate of the original period plus the extension;?
1 take it to mean that the period will be two months in the first place and
there may be another two months extention altogether. That is not exactly
as it was put just now by the Labour Commissioner.

Mr. President: Does the Government accept that view? But even if the
Government accepts it, it does not matter because it will be for the court of
law to interpret the meaning. Is the question clear?

The Honourable Shri Jagjivan Ram: No, Sir.

Mr. P. J. Griffiths: The wording say that the aggregate period must nat
axtend two months. Now, what are the periods which in the aggregate must
not exceed two months? Are they merely the periods of extensions or are
they the total period from the time of first giving notice? Suppose the
Government first fixes a period of 7 weeks for report? Could they afterwsrds
extend the period for a further 2 months? One reading of it is that the whole
thing must be finished within two months from the date of giving notice, and
the other reading is that you may fix the first period to be say seven weeks and
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after that you may give an extension, but the total extensions must not be
for more than 2 months, so that your total period may be two months ard
seven weeks. .

The Honourable Shri Jagjivan Ram: The intention of the Gowernment is
the latter one. X

Mr. President: [ propose to put both the amendments together; but if
the Honourable Member wishes me to put them separately, I will do so.

Miss Maniben Kara: That is not necessary; they can be put together.
Mr. President: The question is:

“That in sub-clause (5) of clause 13 of the Bill. for the words ‘two months’ where it
occurs for the first time, the word ‘fortnight’ be substituted”; and

“That in the first proviso to sub-clause (5) of clause 13 of the Bill. for the words ‘twe-
‘months’, the word ‘fortnight’ be substituted.”

The motion was negatived.
Mr. President: The question is:

“That clause 13 stand part of the Bill."”

The motion was adopted.
Clause 13 was added to the Bill.
Miss Maniben Kara: Sir, I beg to move:

“That in clause 14 of the Bill. for the words ‘six months' the words ‘one month’. he-
substituted. ' '

Mr. President: The argument seems to be the smme as in the case of
previous amendments. :

Miss Maniben Kara: No, Sir. Slightly different.
MYr. President: Let there be no repetition of arguments. Only the differ-
ence may be pointed out.

Miss Maniben Kara: The clause as it now stands says ‘six months from
the commencement of its enquiry’. Sir, the difference in this clause is ‘that
Government will institute an enquiry at any stage, not necessarily at the
stage when the strike notice is given. The Government will institute san
enquiry at any stage, and from the date of enquiry will take six months to-
publish- the report. - ’ : i

The Honourable Shri Jagjivan Ram: What is the harm?

Miss Maniben Kara: Six months is certainly too long a period. Assuming
in certain cases where the strike is already going on for a month or so, it tnay
be going on for two months. Government do not intervene for two months.
and then the Government may decide to refer the matter to the Board.
Then the dispute might come before the Court of Enquiry. Report will take
six months not from the commencement of the strike, but from the time-
when the dispute is referred to the Court of Enquiry. This will mean strike

period plus six months before the report is published. I would certainly try
to understand the reason why the Government should take such a long .time
. to publish their report.

The Honourable Shri Jagjivan Ram: There is nothing about publication.
Miss Maniben Kara: I am sorry, I mean the conclusion of their enquiry.
As was pointed out by my Honourable friend Mr. Guruswami, if this enquiry-

is going on with the consent of both parties, then certainly the workers will’
not gridge the prolonged time, that is being taken.

The Honourable Shri Jagjivan Ram: That is another clause.

Miss Maniben Kara: But here taking six months and making strikes illegal..
compelling workers not to go on strike . . . :
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The Honourable Shri Jagjivan Ram: They can go on’ strike.

Miss Maniben Kara: Compelling the workers to keep their conditions
pending for six months. All that we are asking for is that they should finish
their conclusions within one month so that the workers may exactly know
their fate. I“%am hoping that this amendment of one month will be sccepted
by the Honourable the Labour Vember. '

Mr. President: Amendment moved:

“That in clause 14 of the Bill, for the words ‘six months’ the words ‘one month’, be
sulistituted.”’

Mr. S. Guruswami: I rise to say a few words in support of the -amend-
ment on the ground that a strike is not illegal during the pendency of a court
fof enquiry. It was on this basis alone that I appealed to Government not to
|insist upon illegalising the strikés during the pendency of ‘enquiry by Board
‘of Conciliation or Tribunal. While that is so, we would also like to make it
clear that labour is not anxious to go on strike simply for strike’s sake. There
are organised Unions which would like to know the result of a Court of
Enquiry before deciding whether they should go on strike or not and to pro-
long the pro¢eedings for six months and with no safeguarding clause that.the
report is binding or will be accepted by the employers is only to put them at
a disadvantage so far as public opinion is concerned. This is not a very vital
clause so far as Government is concerned especially when they do not think
that the appointment of a Court of Enquiry is of such a serious nature as to
require their being armed with powers to illegalise the strikes during the
pendency of proceedings of a Court of Enquiry. That is why I am appealing
to Government whether they should not at least show their token sympathy
with our demand by saying that they will accept this amendment.

The Honourable Shri Jagjivan Ram: I have only one point to place before
the House. This period is for a Court of Enquiry, it is not for a Conciliation
Board or a Tribunal. I would ask my Honourable friends who represent
labour interests in the House whether they honestly think that it will be
possible for any Court of enquiry where a big dispute is involved to {finish
their labours within a period of one month. I put this question direct to
them. I am sure they will agree with me that in many cases it will take a
much longer period than six months. Therefore, I hope they will not press
this amendment.

Mr. President: The question is:

“That in clause 14 of the Bill for the words ‘six months’ the words ‘one month’ be
substituted

The motion was negatived. .

Mr. President: The question is:

“That clause 14 stand part of the Bill.”

The motion was adopted.

Clause 14 was added to the Bill. .

Mr. President: Clause 15. There are three amendments to this clause.
The Honourable Member Miss Maniben Kara may move all the three amend-
ments at the same time, let us have common arguments for all the three
amendments. I will put them to’ the House separately.

Sir Cowasjee Jehangir: They are all alternative amendments.

Mr. President: They are not alternative in the sense of one against every
other.

Miss Maniben Kara: T do not move the first amendment.

Sir, I move:

“That in sub-clause (2) of clause 15 of the Bill, after the word ‘binding’ the folowing
lie added at the end, namely :

* ‘where reference to the Tribunal was made with the consent of the parties to the
Jispute” : and :
“That the proviso to sub-clause (2) of clause 15 of the Bill be omitted.’’.
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Sir, the reason for my not moving the first amendment is that where the
parties themselves have asked for Government intervention, then naturally
- they are expected to bind themselves by any decision. I do not move my
first "amendment as it is covered by my second amendment which says ‘‘where
reference to the Tribunal was made with the consent of -the parties to the
dispute’’. If the workers themselves feel that they are not in a position to
get their demands granted as a result of thd negotiations, or as a result of
any other machinery, or even as a result of a strike, then if these workers
themselves approach the Government and refer their dispute to the Jrovern-
ment and ask their intervention, in such cases, the award may be binding on
both sides. But what happens in the present case is that Government reserve
the right to decide whether they should intervene or not. They deprive the
workers of their right of choice, they do not give freedom to workers. What
they say is, we shall intervene, we shall decide for you and - then make it
compulsory and binding on the workers the award which is given by us. The
proviso says that the Government reserve the right of accepting or rejecting
the award. Now, on this point, curiously enough, Sir Cowasjee Jehangir and
myself find each other in agreement. . Government appoint on this Board their
own men—High Court Judges and warious other people—in whom they have
confidence. They feel that they are competent and responsible persons. 1f
Government themselves have no confidence in the people they appoint how
can they expect the workers to have confidence in them? This clause practi-
cally reduces the award to a farce. Tf the award is not going to be binding
on Government and they refer the matter to the legislature, why unnecessarily
go through all these proceedings and have an award? I think it will be very
unfair and one-sided. If Government expect workers to have confidence in
their machinerv then they themselves must have confidence in the machinery
which they create. They create a machinery and if the award is not accept-
able to them they want to reserve to themselves the right to go to the legisla-
ture and get their vote on it. I cannot understand or appreciate this kind of
one-sided stand. Government must be compelled to abide by the award. If
you are not prepared to accept the award you will not be justified under any
circumstances to expect labour to abide by it; and for this reason I would -
ask for the deletion of the proviso.

Mr. President: Amendments moved:

“That in sub-clause (2) of clause 15 of the Bill, after the word ‘binding’ the following
be added at the end, namely :

‘wherve reference to the Tribunal was made with the consent of the parties to the
dispute " ; and . . -

“That the proviso to sub-clause (2) of clause 15 of the Bill be omitted.”

The Honourable Shri Jagjivan Ram: Sir, T oppose these amendments.
As T explained on previous occasions, the fundamental principle of this Biil is
whether. where a dispute exists or is threatened, Government should inter-
vene and, if necessary, refer the matter compulsorily to adjudication. Adjudi-

~ cation will have no meaning if the award is not to be binding; it will simply
take away time without any result. And as regards the proviso. I fesel that
this power should be in the hands of the appropriate Government. There is
no question of having no confidence in High Court or other Judges, but the
question is to examine the award from a wider point of view, to examine_ the
award from the point of view of the repercussions which it might produce on
the economy of the country. And Government is the competent authority to
examine the award from that point of view. Therefore the power provided
under the proviso should be there in the hands of Government, to alter the
award if necessary with the sanction of the legislature. I think the clause as
it stands is necessary and I do not accept the amendment.

Mr. S. Guruswami: Sir, this clance 15 is a  very important  elanee ond
affects the policy of Government relating to settlement of trade disputes. This
goes further than what they stated at the beginning. For example, the
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Ahmedabad’ mill industry was cited as a very model case where the employers -
and the employed agreed to fix their conditions of service on the basis of
voluntary arbitration. This -elause proposes even to vitiate that pfinciple.
Govarnment want to arm themselves with powers to modify an award that majy
- be giver by a tribunal which may be appointed with the consent of both the
parties. Even though both parties may be willing Government seem to feel
that they should have the power not to make them agree. It is not a power for
(zettlement of u dispute but for its prolongation which Government -seek undar
this clausc N

~ Theu the principle of compulsory arbitration is not supported by a majority.
‘of workers throughout the.world. Except in Australia and New Zealand the
principle of compulsory arbitration does not obtain anywhere else. Therefore
those who want to model the growth of trade union movement in this country
uot on the basis of what happens in Australia and New Zealand would strongly:
oppose it. And 1 as a representative of the Trade Union Congress would
strongly oppose this clause which is sought to. be introduced by the Government
of India. But, as I have already said on another occasion, I am myself =
Leliever in compulsion. I have a dualattitude; but I have made my :sition
quite clear, that F will not support compulsory arbitration unless the necessary
social security legislation is first introduced; and then the fixing of conditions.
of service by the rule of strike or rule of lock-out should be out of order. Till
then I would submit the right of strike to be given prominence, and not only’
given prominence but Government should also encourage strikes. In 1938, I
visited Mexico, and I had an experience of Government insfigating strikes,
so that the capitalists might say that they could no longer\run the industry
and Government might nationalise that industry. On that basis T would «ask
Government either to accept the basis that thev will implement the awards
onlv whea they are in favour of the workers,—if they declare that policy I will
support it.—but if they are against the workers they should not implement the
award. T know this the Government will not do. T will cite a recent example.
In Madras the adjudicator’s award has beén flouted by a Congress party by a
declaration of strike against the binding award of an adjudicator in Coimbatore
. textile mills. T do not think the Tamil Nad Congress Committee will accept
ths policy that is adumbrated in this clause 15. T would ask the Honourable
Memb-r how he would explain the attitude of the Tamil Nad Congress Com-
mittee in Coimbatore in support of their action for improvement of their condi-
tions of scrvice; but according to the rule laid down in this clause 15 it would
‘he an‘unreasonable strike. I want him to explain his attitude in this matter by
application of this specific case to this clause. Apart from this T do submit that
there should be no reference to an Assembly in regard to awards that are not
accepted by Government. This would ‘'make an award a political issue and
not 2 trade union issue. Therefore T oppose the clause which provides for -
reforence to the Central Assembly or to the appropriate provincial legislature
where the Governments do not aceept the award. I also oppose the hmdmg
nature of the awards where they go against the workers.

Mr. President: The question is:

“That in sub-clause (2j of clause 15 of the Bill, after the word ‘hinding’ the following
‘t.c-added at the end, namely :

‘where reference to the Tnbuml was made  with the consent of the parties to the
dispute’.”

The motion was negatived.
Mr. President: The question is:

: )
“That the proviso to sub-clause (2) of clause 15 of the Bill be omitted.”
Th2 motion was negatived.
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Mr. S. C. Joshi: Sir, I beg to move: _

“That in the proviso to sub-clause tf) of clause 15 of the Bill, for the words ‘the
-appropriate Government is a party to the dispute and in its opinion’, the words ‘in the
-opinion of the appropriate Government’ be substituted.”

The clause says that the award shall be made binding by an order issued
by the appropriate Government in writing, and in case where the appropriate
‘Government feels that it would be inexpedient on public grounds to give effect
to the whole or any part of the award, the matter will be referred to the proper
Legislative Assembly. The proviso as it stands seeks to restrict the power tu
make reference to the Assembly only in those cases where the appropriate
‘Gevernment is a party to the dispute, but not in other cases. I personally feel -
that in cases where the Government is not.a party to the dispute the matter
before the adjudicator will be such as may be of general interest and in which
(Government may be concerned. And yet Government may not be represented
befo.e thy adjudicator. It is possible that the adjudicator’s award may be
such as will affect not only the employer but the entire economy of the country,
And it is on that ground that I personally feel that the Government should have
the power in all cases. T am'conscious of the feelings of a section of this House
that they do not like such a wide power ‘o be given to the appropriate Govern-
ment, and they want that the power should be restricted only to those cases
where the appropriate Government is a party to the dispute. 1t might also be
said that if the Government is reserving the power only in those cases where
Government is a party—that will be an accusation of selfishness on the part
of the Government . . . . -

Sir Cowasjee Jehangir: We do not accuse vou-of that.

Mr. S. C. Joshi: I personally feel that it would be uecessary to have that
wide powuor. Therefore I have moved this motion. Sir, I move.

Mr. President: Amendment moved:

“That in the proviso to sub-clamse (2) of clause 16 of the Bill, for the words ‘the
appropriate Govérnment is a party to the dispute and in its opinion’, the words ‘in the
opinion of the appropriate Government’ be substituted.” )

Sir Cowasjee Jehangir: Sir, this amendment requires- a little further
explanation than has been given by the Honourable the mover. In the first
instance there were some in the Select’ Committee who opposed power to be
»given to Government to make an award binding. But we saw that in certain
cases in which a matter was sent to a tribunal the award could not be made
binding. and I will explain in which cases: In the cases in which Government
-themselves are concerned, the award may mean a very big financial liability and
Government may not be prepared to incur that very big financial responsibility
without the backing of the Legislature, and therefcre being reasonable persons
we conceded the argument that in such cases the award should not be binding,
but that Government should be given the right and the privilege of bringing
before this House the rejection of the award or the modification of the award
and this House should then judge the award on its merits especially from the
financisl point of view. That was the real fourdation for the amendment as it
wns moved in the Select Committee I would have preferred that .in clause 10
of the Biil which gives power to Government to refer a dispute to a tribunal that
that powe: should be allowed to be exercised by Government only in the case
of public utility concerns and in the case of a grave national disturbance, but
the Select Committee did not aceept that. They said that Government should
be giver: the power to send the dispute to a tribunal in all cases. Then, Sir,
when we came to.this clause where it was to be decided whether the award of
a {ribuual shall be binding or not, Governmernt said ‘Oh! no, it should not be
binding; it should be left to us to decide’. We contended in the Select Com-
wmittee that if the Government had the power to refer any dispute to a tribunal
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the Government should not have the power of reviéwing the award in the case.
of those disputes in which Government was not concerned and in which there-
was no question of a public utility concern. The Select Comumittee saw the
force oi that argument and ultimately we came to the conclusion that only in.
certain cases, such as the ones I have explained, should Government through .
the instrumentality of this House have the power to upset or modify an award.

Now, Mr. President, Government have moved an amendment upsetting the
compromise we came to. I do not mean to contend that we are taken by
surprise; we are not. We were told that Government having been defeated in.
this matter, theyv would move an amendment, but it was said in a half hearted
way. Mr. Joshi has let the cat out of the bag by saying that some people-
may accuss the Government for using the power in their hand in those cases
where Government is a party. We do not accuse Government of that. We say
that it you refer the dispute to a tribunal, the decision of that tribunal should
be binding on both sides, and Government shall have no voice in the matter.
‘Thersfore there is no question of Government being accused of anything. It is-
we who ask for it. and, therefore, Mr. President, I trust Government will see
there way to withdraw this amendment In short we consider that in all cases-
in which’ public utility concerns are not a party to the dispute or where there-
is no national crisis and if Government send a dispute to a tribunal, the decision:
of that tribunal ghall be binding on both sides, and no one shall have the power
to interferc with that decision, and therefore I hope that the Honourable the

Labour Member will now ask the Honourable Member who sits behind him to:
withdraw this amendment.

Sjt. N. V. Gadgil (Bombay Central Division: Non-Muhammadan Rural):
Mr. President, I want to offer a few remarks, and I also join, probably for the:
first time, with my Honourable friend, Sir Cowasjee Jehangir, in requesting:
the Government to withdraw this partlcular amendment,

The Honourable Shri Jagjivan Ram: He is fortunate today.

Sjt. N. V. Gadgil:\The whole idea of this Bill is based on one central fact,
namely compulsory arbitration and that is justified on the ground that the-
Government represents the community and as” a guardian of every
interest concerned it must have the power in certain emergent cases to refer
any dispute in the interest of the community to arbitration. When the matter
is referre. to arbitration it is only logical and reasonable that the award should
be binding in normal circumstances. If the justification for compulsory arbitra-
tion is the highest interest of the community, then it is also in the same iuntcrest
that the aw.rd given by the arbitrator in normal circumstances should be binding.
Now, therec may be an exception and that exception is provided for by the
proviso to sub-clause 2. In matters in dispute where the parties are private
employers and employees. both parties are effectively represented before the
arbitrator and in normal circumstances it is not possible to say that any point
of view was not pressed before the arbitrator.

A point was made by my Honourable friend, Mr. Joshi. that in certaiu pro-
ceedings, questions of a general character may arise and that may ultimately
affect the economy of the country. I do not share that view though I ean
well visualise what normally are the trade disputes that are referred to the
adjudieator. Most of them are with respect to conditions of work and wages.
There are certain recognised principles on which the adjudicator has to act.
It may be that he may be called upon to consider whether the wages represent
a hvmg wage. It may be that he is asked upon to adjudicate whether a parti-
cular wage rate that has been received by the emplovees in the parficular
dispute represents a fair wage. Or it may be whether the demanded rate the
particular industry can bear. These are the main recognised principles on
which wages are usually fixed. Where the emplover is a private person, I do
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not ‘think that he will ever neglect to put before the adjudicator all points
relevant to the capacity of the industry to bear the burden. Therefore, there is
po possibility of any question of such u general nature being.
decided by the -adjudicator so as to affect the entire economy of the country.
If the object of the whole Bill is to have finality of the dispute as early as.
possible, if the object of the Bill is to secure industrial peace, it is hardly.
fair thut the matter should be delayed from time to time.

Some poiut Las been made by my Honourable friend repe ssenting labour that
in this process of conciliation and enquiry and tribunal a giod deal of time is-
usually wasted. If after the last process has come to an ead, if Government
reserves for itself a power to accept or not to accept,, or partly accept the
award made by the adjudicator, 1 do not think that there will be an end to
the dispute at all. Further, it may be said that there will be a good deal of
opportunity for lobbying, for bringing pressure and influence by the capitalist,
and by the employer class on the Government.

»

Mr. P. J. Grifiths: Or by labour!

Sjt. N. V. @adgil: 1t is not fair that Goverriment should sit on the judgment
of the adjudicators’ award. Just imagine what a man who has heen appointed.
to make an enquiry and give his decision would feel. Who in the "normal
circumstances would accept such a position when what he has carefully enyuired
into, when he has come to a conclusion after weighing all the evidence and the
pros and cons should have this possibility that his award may be held in sus-,
pense and may not be ultimately accepted. It is only fair that judicial decision
should not be ordinarily disturbed by executive act. But that apart, the con-
sideration that weighs with me most is that the dispute must be finally settled
and as quickly as possible, otherwise the very object of this Bill is frustrated. I
bumbly submit, Mr. President, that this amendment, runs counter to the very
spirit of this (Bill and hence the Government should see its way to withdraw it.
“When | said that in normal circumstances an award of this character must be
held binding, it followed that in abnormal circumstances the Government must
have power either to reject it or vary it and those abnormal circumstances are:
provided for in the proviso. For instance if a big concern like the railways in
which the Government is the employer and a dispute is referred to a tribunal
the award may raise serious questions. Now the financial implications as.
was suggested by my Honourable friend, Sir Cowasjee Jehangir, may be huge
and serious. I do not suggest that the Government of the day is not representa-
tive at anv rate of the majority of the countrv. At the same time nro one will
deny that no Government can be 100 per cent. representative of the country.
The financial implications mean additional taxation for the citizens of the
conntry. Now, it is just possible that their point of view may not have
been adequately presented even by the best legal talents of the Government
before the adjudicator. Further, if it is a question of wages. in a private enter-
prise, the courts can certainly find out from the balance sheets what the parti-
cular industry can bear. [But is there any measure to ascertain the capacity
of the country so far as its capacity to pay taxes is concerned?
That is 2 matter more or less to be discussed not before a court of the character
contemplated in this Bill, but is a matter which must -be thoroughly dis-
cussed in a House which is representative and a House in which the taxpayers’
point of view is urged in a fair manner. Therefore, Sir, when the Government
is the employer and when the Government thinks that accepting the award
fullv enfails a large financial liability. it must have an opportunitv to get the
sanction of the Legislature. Or if it wants to reject partly or whollv. it must
have the backing of the representatives of the country. Therefore in those

abnormal circumstances only a departure from the binding character of the-
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award is justified. Otherwise the binding character of the award mus} remain
intact. 1 respectfully, submit, as I have stated, that this amendment rums
-counter to the very spirit of the Bill and I would urge on the Honourable Mem-
ber kindly to withdraw it. n .

Mr. 8. O. Joshi: In view of what has been stated, I would not press the
matter but would ask for leave to withdraw the amendment.

Mr. President: The Honourable Member wishes to” have leave to withdraw
fhis amendment.

' The amendment was, by leave of the Assembly, withdrawn,
\. Mr. President: The question is:

“That clause 15 stand part of the Bill.”

The motion was adopted. ,
Clause 15 was added to the Bill. *
Clause 16 was added to the Bill.

Miss Maniben Kara: Sir, I move:

“That in clause 17 of the Bill, for the words ‘one month’ the word ‘fortnight’ be.substi-
ituted.”’ ')

The clause itself reads:

‘The report of a Board or Court and the award of a 'Tribunal, together with any minute
-of dissent recorded therewith, shall, within a period of one month from the date of its
receipt by the approximate Government, be published in such manner as it thinks fit.’

It is no more a question of getting evidence, or witnesses, or making an
enquiry. After all this procedure has been gone through, all that we have
asked for is the publishing of the award and I do not understand why a fort-
night should not be enough for the publication. From the very beginning we
hava been consistent in our opposition to any compulsory arbitration and its
- delay in report. The Government have asked for one whole month. Certainly the

"~ Government of the country must be in a position to print things as quickly as
they like. We are not asking for any great thing but we are asking for publish-
ing the report in two weeks. Tt is a small amendment and I hope the Honour-
.able the Labour Member will accept it.

Mr. President: Amendment moved:

“That in

clause 17 of the Bill, for the words ‘one month’ the word ‘fortnight’ be suﬁsti-
-tuted.” ' :

The Honourable Shri Jagjivan Ram: There is one difficulty the Govern-
ment 1nay have to face—the difficulty which you yourself pointed out this
morniug. Sir, as a result of which a Bill could not be printed and had to be
.cyclostyled. - .

Miss Maniben Kara: There will be no strike.

The Honourable Shri Jagjivan Ram: There may be a report of a Court
of Enquiry which may sit for six months and it may produce a voluminous
report and it may be, 8ir, that at that particular time there may be strikes in
the presses So, it you make a specific provision that Government shall have
to print within such and such a time or even within a fortuight, Government

may b2 charged with breaking the Act itself. Therefore +4his provision is
- Wecessary. ’ ' '

Mr. President: Shall I'put the amendment to the House?
Miss Maniben Kara: Yes, Sir.

¥ -~
¥
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Mr. President: The question is:

“That in clause 17 of the Bill, for the words ‘one month’ the word ‘fortnight’ be substi-
dated.” . ~
The motion was negatived.

Mr. President: The question is:

“That clause 17 stand part of the Bill."

The motion was adopted. N
Clause 17 wus added to the Bill.

Clause 1o wa., added to the Bill.

Miss Maniben Kara: Sir I, move: ! .

“‘That in sub-clause (2) of Clause 19 of the Bill— )

(i) the words ‘and if no such period is agreed upcn, for -a period of one year.” be

omitted ;

(ii) for the words ‘three months’ the words ‘one month’ be substituted.”

Bir, the clause says ‘‘such settlement shall be binding for such period as is
agreed upon by the parties”. 1f the two parues, the employer and
\ the employees, as a result of their negotiation agreed to a particular
~period, natutally they will be bound by it and in most cases they will agree
‘that the award should be binding for a specific period. But the clause further
says: that i no such period is agreed upon, for a period of one year. I think
-this period. of one year and the compulsion on the parties that this award should
be binding on them for one year is a great setback to the liberties of the workers.
‘Not only that the clause goes further and says ‘‘until the expiry of three mouths
from the date on which a notice in writing of an intention to terminate the
settlement is given by one of the parties to the other party or parties to the
settlement.’”’ T think that this clause as it stands is most detrimental to the
working classes. I certainly cannot accept that there should be such compulsion
‘when both the parties are not agreeable. This oce year is too long a period
and it should not be there. - . '

The Honourable Shri Jagjivan Ram: It is going to be reduced.

Miss Maniben Kara: I am glad to hear from the Honourable Member that
he is going to reduce it. I hope he would reduce 1t to the extent of :my amend-
ment. )

The Honourable Shri Jagijivan Ram: Then I hope you will withdraw. vour
amendmeunt.

[At this stage Mr. President vacated the Chair which was then cceupied by
Mr. Deputy President (Khan Mohammad Yamin Khan.)

WMr. Deputy President: Amendment moved:

“That in sub-clause (2) of Clause 19 of the Bill—

(i) the words ‘and if no such period is agreed vpon, for a period of ome vear.’ be
omitted ;
(ii) for the words ‘three months’ the words ‘one month' he substituted.’”

_ The Honourable Shri Jagjivan Ram: Sir. another amendinent is going to
‘be moved by Mr. S. C. Joshi, which will reduce both the periods and I hops
‘that in view of that this amendment will not be pressed.

Mr. Deputy President: Does the Honourable Member want to press ‘or her
-amendment, in view of the subsequent amendmént that is going to be moved?

Mr. S. Gmm: Sir 1 shaild like to support_the amendment noved by
my Honourable friend Miss Kara, because the very fact that a ‘settlement hus to
be a mutual one and during the period of the settlement no strike or ‘ockout can
ffbg declared would militate against any compulsory period being prescribed
without the agreement of the parties concerned. If both the parties do not

4P M
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agrec to a settlement later and if they were good enough to come to a settlement-
‘at any time, to prolong the effective period of that settlement to one year under-
this clause is not a proper thing. To reduce it to six months or even to one
month makes no difference. A settlement must be binding during the period
when there is mutual agreement. The effect of having such & clause is the one-
that is complained of is to discourage mutual settlement between the employer-
and the ewaployees and I would therefore request the Honourable Labour-Member-
to accept the amendment of Miss Maniben Kara.

. Deputy President: The question is:
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“That in sub-clause (2) of Clause 19 >f the Bili—

(i) the words ‘and if mo such period is agreed upon, for a period of one year.’ be-
omitted ; * . .

(ii) for the words ‘three months’ the words ‘one month’ be substituted.”
The motion was negatived.
Mr. S. O. Joshi: Sir, I beg to move: . .

* “That in sub-clause (2) of Clause 19 of the Bill— :
(i) for the words ‘one year’; the words ‘six months’ be substituted; and
(ii) for the words ‘three months’, the words ‘two months’ be substituted.”

8ir, I do not want to make any speech. The matter is very clear and I hope
Honourable Members representing labour will support the amendment.

Mr. Deputy President: The question is:
“That in sub-clause (2) of Clause 19 of the Bill— '
(i) for the words ‘one year’, the words ‘six months’ be substituted; and

(ii) for the words ‘three months’, the words ‘two months’ be substituted.’
The motion was adopted. *

Mr. S. 0. Joshi: Sir, I beg to move:

“That for the proviso to sub-clause (3) of clause 19 of the Bill, the following be substi-
tuted, namely :—

‘Provided that if, of its own motion or on the application of any party bound by the-
award, the appropriate Government considers that there has been a material
change in the circumstances on which the award was based, it may refer the-
award to a Tribunal for a decision whether or not the award should, by reason.
of such change cease to be in operation before the expiry of the period. so fixed,
and the period of operation of the award should he determined by the decision:
of the Tribunal on such reference’.” "

Sub-clause 3 of clause 19 refers to the operation of the award which is made
binding. It reads as follows:

“‘An award declared by the appropriate Government under section 15 to be binding shall-
come into operation on such date as may be specified by the appropriate Government and
shall remain in operation for such period. not_exceeding one year, as may be fixed by that

Government."’

Tt might so happen that during the period, the award is made, binding circum-
stances might change and in that case it may become necessary to reduce the-
period of one year during which the award is to be binding. The question is as
to whether or not there has been any material change in the circumstances on-
which an award is based. An application for reducing.the period may be made-
by other party. If the proviso as it stands is to operate, it would only mean
that as soon as an application is received by the appropriate Government, that
application will have to be forwarded to the Tribunal and it is the Tribunal that
will decide the same. I am afraid there will be many such applications from time-
to time. It is not unlikely that every day there will be applications, to the:
effect that there has been a material change in the circumstances.” On every
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wuch application tne tribunal will have to be moved which will be difficult.
Therefore, I think, Pir that it is necessary that the appropriate government
should have the power to decide whether there has been prima facie use regard-
ing material change in the circumstances so as to justify a reference to the tri-
. bunal. Of course a prima facie case has got to be made out and if it is made
-out, it is not the Government that will finally decide whether a material change
in the circumstances has or has not occurred. 1t is for the tribunal to decide that
question finally. Bub a prima facie case has got to be made out. That is the
whole object of my amendment. It might happen that the tribunals may be
ad hoc and not permanent tribunals. The tribunal, after the award is made,
‘may cease to exist. In that case on the application made by any party at any
‘time the tribunal will have to be reconstituted. It is much better to refer the
application to the same tribunal to decide whether or not there has been a
material change in the circumstances on which the award was based. It-is only
-on the ground of expediency that the powers should be given to the appropriate
government to decide whether a prima facie case has or has not been mude out.
‘Suppose one application is made and it is referred to the tribunal and the
tribunal has decided that there is no material change in the circumstances.
Later on another application may be made within a week. When the applica-
‘tion is made, even though on the face of it the application is {frivolous or
‘vexatious, sti]l Government cannot do any thing but to reconstitute the whole
tribunal. It is only on that ground that the power should be given to the
appropriate government to decide whether a prima facie case is made out or not.
With these words I move the amendment.

Mr. Deputy President: Amendment moved:

‘‘That for the proviso to sub-clause (3) of clause 19 of the Bill, the following be substi-
duted, namely :—

"‘Provided that if, of its own motion or on the application of any party bound by the
award, the appropriate Government considers that there has been a material
change in the circumstances on which the award was based, it may refer the
award to a Tribunal for a decision whether or not the award should, by reason
of such change cease to be in operation before the expiry of the period so fixed
and the period of operation of the award should be determined by the decision

- . of the Tribunal on such reference’.” : i

Mr. Vadilal Lallubhai: Sir, I cannot understand why when any one of the
parties to a dispute does not want this to be referred again to the Tribunal the
Government wants to step in and say that new circumstances have arisen and
although both parties to the dispute do not realize that there are special circum-
stances Government realize that there are special circumstances and so Govern-
ment will interfere. I think it is too wide a power and it is not necessary. If
even one of the parties does not want to come to a tribunal again for deciding
whether there are new circumstances on which the award may be considered once
.again_, why does Government want to interfere? If.both the parties do not want
any interference why should Government want this new amendment? Sir, I
oppose the amendment. -

Mr. Deputy President: The question is:

“That for the provisc to sub-clause (3) of claure 19 of the Bill, the following he substi-
tuted, namely :—

Provided that if, of its own motion or on the apgplication of any party bound By the
-award, the appropriate Government considers that there "has been a material
change in the circumstances on which the award was based, it may refer the
award to a Tribunal for a decision whether or not the award should, by reason

of such change cease to be in operation hefore the expiry of the period so fixed,"

- and the period of operation of the award should be determined hv the decision

of the Tribunal on such reference’ * :

The motion was adopted.
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Mr. Deputy President: The question is: -

“That clause 19, as amended, stand part of the Bill.”

The motion was adopted.

Clause 19, as amended, was added to the Bill.

Clauses 20 and 21 were added to the Bill.

Miss Maniben Kara: Sir, I move:

“That after sub-clause (1) of clause 22 of the Bill, the following new sub-clause be-
inserted, namely :— .

‘(1A) No employer in a public utility service shall make, in breach of contract. any
change in the conditions of work of his workmen to their disadvantage without
giving to them a fortnight's notice in a preScribed manner’.”

Sir, zﬁis particular clause places a number of restrictions on the workers.
Firstly it says that the workers will not go on strike without giving notice. It
also says‘that during the pendency of any conciliation proceeding before a
Conciliation Officer, and even seven days after the conclusion of such procéedings
the workers will not be able to go on strike. When the Bill attempts to place so
many restrictions on the workers, all that my amendment seeks is that when
the employer in a public utility service wants to make any changes in the condi-
tions of the work of the workmen he also should be asked to give notice of the
contemplated changes. T hope that the Labour Member who claims to represent.
capital and labour, who also wishes to do justice to- capital and labowr at the’
same time. will certainly not find it difficult to accept the amendment which
only says that, while placing so many restrictions on the shoulders of the workers,
kindly ask the employers that before they make any changes in the conditions of
work of the workmen they will give notice to the workers. From my experi-
ence in the trade union movement I can say that the employers have a knack
of quietly making changes in the conditions of the work of the people thus
compelling workers to go on strike. If the workers go on strike as a result of
their not having received any notice of the change in conditions of work, even
then, according to the clause as it stands there are penalties for the workers.

This clause is a very important clause because it deals with the public utility
services. Workers in public utility services are subjected to lot of restrictions,
but the employers are going scot free. All that is being asked is that, when they
make any change which the workers do 'not like they should give notice.
Employvers have no right to make changes without giving notice to the workers.
The workers are not in a position to oppose this except through a strike for
which they will be treated as criminals. They may be imprisoned, and fined.
¥f the employers desire to effect certain changes in the conditions of their work,.
certainly the workers must have notice.. The argument put forth by the em-
ployers generally is ‘‘Are we bound to consult the workers before we can make
any changes in our own establishment?’” Why should the employers who are
the bosses and who govern the lives of thousands of workers come down to the
level of being compelled to give notice of any changes which they may want to
effect in their own establishment? I ask in the name of justice—is this right.
I have known employers shrewdly making certain changes and trying o explain
away that these changes are not of a fundamental nature. This will create
terrible lot of dissatisfaction among the workers. I would appeal to the
employers and the Labour Member to see the justice of my amendment which
only wants employers to give notice of their intention to make changes. This is
a harmless amendment. If you desire industrial peace, then let the workers first
have some right, so that they can undertake corresponding responsibility. We
eannot expect the workers to undertake responsibility without giving them
certain rights. Let the workers get the notice from the employers of the con-
templated changes and then they will be free to give counter notice saying that
they will not be prepared fo work under those conditions. This is only fair to
the workers and I hope the Honourable Labour Mémber will accept my amend-
ment and will not object to the. principle underlying it.
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Mr. Deputy President: Amendment moved: -

“That after sub-clause (1) of clause 22 of- the Bill, the following new sub-clause be-
inserted, namelyg—

‘(1A) No employer in a public utility service shall make, in breach of contract, m}
change in the conditions of work of his workmen to their disadvantage without.
giving to them a fortnight’s 1 otice in a prescribed manner’.”

The Honourable Shri Jagjivan Ram: Sir, I rise to just point out that there-
is already a provision which is wider than the one suggested by this amendment.
I shall refer my Honourable friends the Labour representatives to-the Standing:
Orders Act, sections 10 and 13 whereby no employer can modify the standing
orders without previous notice to the certifying authority and if he does that.
he is penalised and punished. That provision is already there and that provision,
T claim, is a wider one than what is proposed by this amendment.. This amend-~
ment only claims that notice should be given and nothing more but here there is.
a penalty in addition. Therefore this amendment is unnecessary. This amend-
ment will be rather detrimental to the workers and T hope my friend awill with--
draw the amendment.

Mr. Deputy President: The question is:

“That after sub-clause (1) of clause 22 of the Bill, the following new sub-clause be-
inserted, namely :—

“(1A) No employer in a public utility service shall make, in breach of contract, any
change in the conditions of work of his workmen to their disadvantage without:
giving to them « fortnight’s notice 1 a prescribed manner’.”

The motion was negatived.

Mr. Deputy President: The question‘ is:
“That clause 22 stand part of the Bill.”

The motion was adopted. -

Clause 22 was added to the Bill.

Mr. Vadilal Lallubhai: Sir, I beg to move: “

“That in clause 23 of the Bill, after the words “shall declare a lock-out’, the following:
new parts he inserted, namely :— :

e

‘(a) .without giving te the employer and emplo;ees respectively notice of strike or-
lock-out as hereinafter provided, within six weeks before striking or declaring
lock-out as the case may be, or’, ‘

‘(b) within 14 days of giving such notice;’ and , d ‘c)- - :

! _as parts (-:;, (d) %nd l(ge) respectively.’ parts (a), (b) and te) bo renumbered.

The clause as it is in the Bill is a weak link in this Bill, the object of which
is to reduce industrial disputes but if this clause is kept as it is, disputes will
start and thgq Government will step in to see whether there should be arbitra-
tion or conciliation and so-on. In all progressive legislation, it is customary
that some_days notice at least is given by both sides to each other, so that in
the meantime both parties may come to a settlement if they can. If they can-
not and if the situation is serious, Government also gets a certain amount of’

time to decide whether it is worth interfering and .in that case G
would establish a board or a tribunal. § ¢ Government

When I first read this Bill, I was surprised that there was no notice cla i
this Bill. If you read the Bill passed in Bombay, we see there a prolﬁsi;?t
about the notice /per.iod. The object of this is to avoid strikes and-lockouts
and if the notice period is not given, there ie bound to be lightning strikes, on
‘account of which the country may suffer in all respects. That is whyAI, am
suggesting that 14 days notice should be given by both parties within which:
l period both may come together and also strikes and lock-outs may be avoided.
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Mr. Deputy President: Amendment moved: -
“That in clause 23 of the Biil, after the words ‘shall declare a lock-out’, the following
new parts be inserted, namely :— ‘ .

‘(a) without giving to the employer and employees respectively notice of strike or
lock-out as uereinatter provided, within six weeks before striking or declaring
lock-out as the case wmay be, or’, . .

‘(b] within 14 days of giving such notice;’ and parts (a), (b) and (c) be re-numbered
as parts (c), (d) and (e) respectively.”

Mr. P. J. Griifiths: Mr. Deputy President, I rise to suppart the amendment
‘because it seewns to me to be in keeping with the whole spirit underlying the
present Bill. The intention of this Bill is to diminish the number and severity
.6t industrial disputes und to do that by inaking the machinery of conciliation
lsuch that it will be used on all occasions of such disputes. lf conciliation
machinery is to function, somebody has to press the lever, somebody las to
;press the button and set that machinery in motion. Under normal circumstances
‘as prescribed in this Bill, that somebody will be the Government. How is the
.(yovernment to set in motion the inachinery of conciliation without notice
of disputes? It may not even know that a dispute has taken place, Surely,
.if the Government is to operate the conciliation machinery, it is necessary tha
‘the notice of strike must be given in all cases, so that the Government can
~épply its mind to the question whether it is or is not suitable occasion for using
their powers. It does not seem to make sense to say that conciliation is to be
‘the normal process and yet not to insist that the employer or the employed as
the case may be shall give notice before a strike takes place. 1 caunnot sce any
rhyme or reason saying on the one hand that conciliation is to be made com-
pulsory and, on the other hand, hesitating to say that no one shall go on strike,
:no employer shall lock-out his men, until notice has been given. There is no
+question here of imposing any restriction on the ultimate right to strike or the
:right to lock-out. All this amendment seeks to say is that before you go on
.strike, before you lock-out, you must tell Government so that action may be
“taken to try to bring two parties together. I cannot conceive any grounds on
which this amendment can be opposed, and it seems to me that the amend-
-ment itself breaths the whole spirit of the Bill and must logically be accepted
by the Government if they reallv believe. and I think thev do believe. that
.conciliation is the right way of settling industrial disputes. Sir, I support the
.amendment. o
. Sir Cowasjee Jehangir: Mr. Deputy- President, Sir, this amendment, in my
‘humble opinion, remedies one of the weakest spots in the Bill. T do not know
~-whether Honourable Members realise that in this Bill a distinction is made
“between strikes in two different kinds of companies, in a public utility company
and in a company which is not treated as a public utility company by Govern-
ment. In a public utility company or a company held to be a (pul;]jc utility
company by Government 15 days notice is necessary under clause 22 which we
have just discussed. Under clatise 23, which deals with other companies, no
notice is required of a strike. In other words, it means .that in all these
companies a lightening strike is possible. Now, that is what I should think this

Bill is out to remedy. We do not want lightning strikes. It has just been

<tated that after 15 days notice a strike can take place; there is nothing to

stop that strike, unless Government steps in under this Bill. Whv has this
been done by Government? Why has this distinction been made?  That is
what T want to know. If Government desire to obviate lightning strikes, if

Government desire to make the chances of a strike less, thén T should have

thonght that thg first olause that should have been included in a Bill of this

character was to make a notice compulsory before a strike takes place. -
Now, another distinction has been made. As vou know, the rul or t

Defence. of India Act are still in force. and under these rules no rslh'?lsxell::: rt::k:

olace .without 15 days notice. * Tf on thie very dav a strike takes place without

!

- .
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15 days notice, it will be deemed to be illegal. But when this Bill comes into
force, a strike may take place under certain conditions without 15 days notice.
Therefore, it is a retrograde measure. It is going back on a very good provision
which is in existence today by an ordinance and which has been found to be
very useful during the war years. Why go back on it? What is the object?
Why make this distinction? You give power for a lock-out to certain com-
panies without notice. Why should there be a lock-out without notice? Let
the workmen have a notice of the lock-out just as the employer desires a
notice of a strike. I see no reason to make a distinction between public utility
companies and others that are not public utility companies as has bcen made
by clause 22 and clause 23 of this Bill.

Sir, I think an explanation is due to this House and to the country. I
believe that this Bill has been founded to a great extent on a measure that has
been passed by the Bombay Legislature lately, which took the place of all
these ordinances. In this Bill there is a provision for giving 15 days notice.
Why have you not embodied it here? Why do you make lightning strikes
possible? 'What is your object? It goes against the fundamental busis of
this Bill. I trust that we shall receive a satisfactory reply from Governmnent
and that they will see their way to accept Mr. Vadilal's amendment.
Personally, I am very much surprised to see the omission of this very salutary.
provision. )

Then, there is another point. 1f in the Bombay Act there is such & provi-
sion as has been provided for by Mr. Vadilal's amendment to this Bill, which
takes the precedence? This or the Bombay Act. There is no conflict. Lf
the Bombay Act takes precedence, then in the province of Bombay 15 days
notice will be necessary; whereas in all other provinces where this Bill is
accepted, no notice is required for a strike. Is this the position you want to
create in this country? I am unable to understand the position. Therefore,
I would urge that Mr. Vadilal’'s amendment be accepted or some sort of
explanation given to us which we can understand as to the omission of this
provision in this Bill. I would also like an explanation as to how this difference
i8 going .to be worked between a province like Bombay and the other provinces
all over India who are going to accept your Bill. I think that there should be’
as far as possible similar legislation throughout the country, at least for labour,
The Gowernment of India should at least try and see that sound provisions in
legislation passed on concurrent subjects by Provincial Governments should be
included in their legislation. If they do not do that, then I ara afraid this
question of concurrent legislation will become a farce. Let not Governinent
make this question of concurrent legislation a farce. Let them do something
that appeals to commonsense and reason. I trust that our appeal will at least
on this occasion have some effect and Government will see their way to remedy
lthis d;f::t, if not now for eorue reason or other which I do not kuow, at some
ater date.

Miss Maniben Kara: Sir, I rise to oppose the amendment which has been
moved by my Honourable friend Mr. Vadilal Lallubhai. Sir, I listened with
great interest to the arguments advanced in support of the smendment by my
Honourable friends Mr. Griffiths and by Sir Cowasjee Jehangir. While .listen-
ing to them, I felt that they were -under the impression that workers go on
strike without notice. Sir, for lightning strikes, the employers alone are
responsible. The workers generally do give notice of prolonged strikes. T
believe that workers should give notice of strikes. There is nobody who will
be against such notice being given. But we are against making a law com-
pelling the workers to give notice of strike. Sir, the implication of this Bill
is Imown to the Members here that the failure to give notice will be a criminal
oﬁence: I agree that the workers must give notice if they want to ge on strike.
But failure to do that can only mean the breaking of a civil contract. Tt can-
not be a criminal offence. What my Honourable friend Sir Cowasjee Jehangir

*
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is trying to do 18 that i, every case the workers must be compellcd to give
notice. Sir, what happens in other countries. What happens in highly indus-
triabsed countries? ‘I'he workers generally do give notice of their intention te
go on strike.  But there is a machinery provided for voluntary agreenmient.
There is 8 machinery provided where the two parties can refer their disputes to
Tribunals but here no such machinery exists. In the absence of such a
achinery, any compulsion will certainly be stoutly opposed by labour. L can
assure my Honourable friends that if healthy relationship is established between
employers and employees, take it from me, Sir, Cowasjee, that workers will
cive you strike notice. The workers do not give you strike notice because you
eat the workers as mere dust under your feet. If the workers are not treated
human beings, if they are not considered as essential to the industry as
capital, the workers do not generally respect their employers; they regard their
employers as their exploiters, as their blood suckers. By passing such laws,
you are not going to make the workers to give you notice, you are not going to
succeed in your attempt to treat workers as criminals. Under the Defence of
India Rules, workers are compelled to give strike notice, but how many workers
gave notice even under the Defence of India Act? Simply by passing laws the
workers are not going to be cowed down. Let us pass such laws which the
workers under the present conditions can respect. Let us not create lawless-
ness by bringing in such laws which the citizen will not simply abide by. My
Honourable friend, Sir Cowasjee Jehangir, wants that notice rules should be
made whereby workers failing to give notice, will have to be treated as criminals.
Do not distrust workers. Let workers come to their own. Let the workers
get some confidence, restorc to them the prestige that they are as essential
to industry as capital, let their importance be recognised, let them feel that
they have the right to sit across the table with the employers to settle
disputes, let the employer adopt such methods, then the workers will give you
notice before going on strike. So long as the present relationship exists
between employers and the employees, we will oppose any sort of imposition
from above. We will not accept any compulsion. We shall resist all compul-
sions. My Honourable friends Mr. Joshi, Mr. Guruswami and myself all
belonging to the trade union movement, are of the opinion- that workers must
give notice of their strike. But we are against compulsion. You tell me there
aré lightning strikes. I can tell you that lightning strikes are forced by vou
on the workers. Most of the lightning strikes take place because of some
change in the condition of work. T will give you an example of Bombay Cor-
poration. Sir as a result of the last strike, some of the empiovees in the
Bombay Municipality who were serving for a number of years were wmade
permanent. Workers working for over three years were made permanent. Now,
Sir, after the Municipality made them permanent as a result of the strike, the
municipal authorities did not put up notices to show that certain holidavs will
be given as holidays with pay to the workers to which they were entitled. For
days and days, for monthe and months together, correspondence passed heiween
the workers and the municipal authorities on this subjeet. The municipal
authority wrote to us saving that till this concesrion was passed by the Stand-
‘ng Committee, leave to workers on holidays will be deducted from their casual
leave. For six months and more the workers had to sacrificeé their leave out of
their casual leave simply because of this red tape of the municipalitv. This
state continued till such time as there was a lightning strike on a particular
holiday. The workers would not work unless and until thev were given this
holiday with pav to which they were entitled. TUntil the matter reached that
climax the Corporation would not move in the matter. Sir, lichting strikes take
place only on such jssues. Thev do nof take place on major isssues. Where
workers can give strike notice, they do and thev should give such notice. Tn
the case which has been mentioned by mv Honourable friend Sir Cowasjee
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Jehangir about a strike in the Delhi Government Press, well, Sir, 1 am 1ot
sonnected with that strike, nor do 1 know the condiuions of workers 1n that Press.

SIr Cowasjee Jehangir: 1 never mentioned anything about the Press strike
in Delhi Government press. 1 know nowung about 1t

Miss Maniben Kara: As far as | know Delhi strike was declared after giving
strike notice. - In a major issue, all workers are involved so the workers carry
on strike propaganda,. they canvass and explain to their colleagues the rcason
why they are going to strike. The prepuration for a strike 1s done openly in
the meetings and the employers know about such strikes in advance. We are
only opposed to any compulsion from outside. 1 therefore hope that the
Government will not accept this amendment which has been moved by my
Honourable friend Mr. Vadilal Lallubhai.

Sjt. N. V. Gadgil: Mr. Deputy President, I join my humble voice to that of
Houourable friend Miss Maniben Kara ir requesting my Honourable friend Mr.
Vadilal Lallubhai to withdraw his amendment. Now, Sir, my reasons are
these. My reasons are that the private employer must have an obligation to
keep his employees satisfied. After all people do not like to go on a strike for
the fun of it, because it means great loss to them. In the Bombay Act, as
was stated by my. Honourable friend Sir Cowasjee Jehangir, there is already a
provision for notice because there are certain standing orders. If there are no
such provisions or if there is no such legislation in other provinces it is for the
other provinces to come in line with the Bombay legislation. Meanwhile the
best course would be to remove as far as possible the suspicion and distrust of
the working classes. Throughout the discussion of this Bill you must have seen,
Sir, that the same thing is being harped upon again and again that the workers
right to strike is being taken away; when there is a conciliation proceeding it
is being taken away, and before and after conciliation; and somehow or other
they come to feel—wrongly—that this Bill is an attempt to eircumvent what
little freedom they have. That is not really the case; but if suspicions can
be removed by not accepting the amendment of my Honourable friend Mr
Vadilal Lallubhai it should be done.

Now the difficulties of employers are sometimes real if they are to face a
sudden lightning strike. But at the same time, as I said, the workers are not
all mad men; they know their own interest as much as any other citizen in
the community. Let us see how many lightning strikes have taken place in
the course of last year; you will find that the percentage of such strikes to
strikes undertaken after due notice will not work even to 3 per cent. That
does not entail very much harm; and for these reasons I submit that instead
of making the suspicions still worse my Honourable friend Mr. Vadilal should
withdraw his amendment '

Mr. S. C. Joshi: Sir, T should like to invite the attention of the House to
the consequence of the acceptance of this amendment. From the heginning of
this Bill a distinction has been made between industrial establishments which
eonstitute public utilities and those which do not constitute public utilities; and
if this amendment is accepted that distinction will be ccinpletely wiped out
and also an anomalous position will arise.

Mr. Vadilal Lallubhai: That is not correct; sub-clauses 3, 4, 5 and 6 of clause
22 are quite different.

Mr. 8. C. Joshi: T was going to refer to those very sub-clauses. On clause
22 of the Bill which has just been passed my Honourable friend had given
notice of an amendment to remove the words ‘‘public utility service’’, but he
did not move it. What will be the consequence of this? He knows very well
that if that amendment had been moved, the various sub-clauses of that clause,
viz., 8, 4, 5 which have got a bearing on the question af issue would be appli-
osble to a notice that would be required to be given either by an employer or
by a workman when a lock-out or a strike is to be declared in a public utility
service.

Now if this amendment to clause 23 is carried the consequence will be that
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while the ciause wil provide for the giving of notice by the employer or by the
workmen as the case may be there will be nothing at all in the clause dealing

with the question of the person by whom the notice is to be given, the person
or persons to whom notice is to be given and how the notice is'to be served.
All these provisions are absent in clause 23 which is based on uun entirely
different footing. But if my Honourable friend, Mr. Vadilal, really wanted
that there should be no discrimination in regard to the giving of notice then
the proper pluce for amendment would have been clause 22. He had given
notice of that amendment but did not move it. That was possibly becuuse he
wanted that the distinction between public and non-public utility services,
which is made in that clause of the Bill aud this clause should remain. What
will happen now? . o
1 There will be another anomaly if this amendment were carried, and that is
this. In the case of public utility services under clause 10 Government is
under an obligation to refer the dispute to a tribunal if conciliation had failed.
There is no such obligation placed in regard to other undertakings. Now my
Honourable friends want that there should be notice given by the workmen in
a non-public utility service before going on a strike; and at the same lime these -
workers are not given any facility of compulsory reference to a tribunal. Com-
pulsory reference to a tribunal in the case of a public utility rervice is, accord-
ing to me, an advantage to the workers. That advantage is to be denied to the
- workmen who are in a non-public utility service. The fundamental principles
of the Bill will be completely frustrated if this amsndment is carried. §

Then my Honourable friend Sir Cowasjee Jehangir asked why a distinction
has been made in this Bill and why the provisions of the Bombay Bill are not
followed. The Bombay Bill and this Bill do not stand on the samne footing at
all. In the Bombay Bill the fundamental principle is the Standing Orders and
that is the basis of the suhsequent provisions of that Bill. The Standing ‘Jrdere
must be registered and no change in them can be made or can be demanded
without the giving of notice either by the employers or by the workmen con-
cerned; and it is only that kind of notice, namely, a notice to make a change in
the provisions of the Standing Orders that makes a strike either legal cr illegal.
Want of notice to make the change makes a strike illegal. ™Whereas, in this
case we are not concerned with the Standing Orders which are provided for
by another enactment which has been passed, and that gives us ample scope
for the registration of Stahding Orders. The Standing Ordars Act also provides
that once the Standing Orders are certified by the employer no change can
be effected by him within a period of six months from the date of the certifica-
tion of the Standing Orders. Once he makes a change in the Standing Orders
and gets them certified, for a further period of six months he cannot make
another change without an agreement between him and his workmen. That
is far more advantageous than the provisions which are contemplated by iny
Honourable friend. The fundamental provisions of the Bombay Bill and this
Bill are different. Therefore it will not he correct to say that there is a provi-
sion in the Bombay Bill for the purpose of giving notice of a strike in every
industrial undertaking, whereas there is no such provision in this Bill. The
only provision in the Bombay Bill is for a change in the Standing Orders but
P there is no provision for giving notice of a strike. T do not think

t this. Amendment will serve any useful purpose.

Mr. Deputy President: The question is:

“That in clause 23 of the Bill, after the words ‘shall declare a lock-out’. the following
mew parts be inserted, namely :— !
‘(a) without giving to the emplover and emplovees respectively notice of strike or
lock-out as hereinafter provided. within six weeks before striking or declaring
) lock-out as the case mav he. or’, )
(b) within 14 days of giving such notice;’ and parts (a), (b) and {c) be re-numbered
as parts (c). (d) and (e) respectively.”
The Assemblv Aivided. '
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Griffiths, Mr. P. J.
Gwilt, Mr. Leslie.
Hirtzel, Mr. M. A, F.
Jehangir, Sir Cowasjee.

Lawson, Mr. C. P.
Martin, Mr. W. M.
Ormiston, Mr.. J. F.
Tyson, Mr. Geoffrey W.

NOES—46.

Adityan, Sri 8, T.

Banerjee, Sree Satyapriya.
« Bhalja, Mr. G. S.

Chundrigar, The Honourable Mr. I. I.
Gadgil, Sjt. N. V.

Gangaraju, Sri V.

Gokhale, Mr. B. K.

Gole, Mr. P. B. .

Gounder, Sri V. C. Vellingiri.
Guruswami, Mr. S.

Ishaq Seth, Haji Abdus Sattar Haji.
Jagannathdas, Sri.

Jagjivan Ram, The Honourable Shri.
Joshi, Mr. S. C.

Kara, Miss Maniben.
Karmarkar, Shri D. P.
Kharegat, Sir Pheroze.
Lahiri ‘Choudhury, Srijut Dhirendra Kanta.
Lal, Mr. Shavax A.

Liaquat Ali Khan, The Honourable Mr.
Mahapatra, Sri Bhagirathi. .

Mandal, The Honourable Mr. Jogendra Nath.
Mangal Singh, Sardar.

The motion was negatived.

Matthai, The Honourable Dr. John.

Menon, Sri A. K.

Mukut Bibari Lal Bhargava, Pandit.
Narayanamurthi, Sri N.

Nazar Hasan, Mr. Shah. R
Nehru, The Honourable Pandis Jawaharlal.
Neogy, Mr. K. C.

Oulsnam, Mr. S. H. Y.

Patel, The Honourable Sardar Vallabhbhai.
Panjabi, Mr. K. L.

Rajagopalachari, The Honourable Sri C.
Ram Narayan Singh, Babu.

Reddiar. Sri R. Venkatasubba.

Saksena, Shri Mohan Lal

Sanyal, Mr. Sasanka Sekhar,
Satakopachari, Sri T. V.

Siddiq Ali Khan, Mr.

Sinha, Shri Satya Narayan.

Thakur Das Bhargava, Pundit.

Turner, Mr. A. C.

Varma, Mr. B. B.

Zafar Ali Khan, Maulana.

Zia Uddin Ahmad, Dr.

Mr. Deputy President: The Honourable Member cannot move this because

sub-section (1A) of Section 22 has nat been allowed by the House.

this is out of order.

Therefore

—_—

Miss Maniben Kara: Which amendment?

Mr. Deputy President: Item No. 13. The amendment which the Honour-
able Member intended to move was insertion of new clause 23A :

“A change in the conditions of work made by an employer, to the disadvantage of his
workmen in contravention of sub-section (1A) of section 22, shall be illegal.”

That becomes out of order because (1A) 22 has not been accepted by the House.

‘Therefore, there is no such section.

Accordingly it is out_of order.

Sir Cowasjee Jehangir: Have you puf 23 to the vote?
Mr. Deputy President: I have not. 1 will put it now. The question is:

““That clause 23 stand part of the Bill."”
The motion was adopted.
Clause 28 was added to the Bill.

Mr. Deputy President: What does the Honourable want to say?
Miss Maniben Kara: I want to know whether you have disallowed clause 28

altogether.

Mr. Deputy President: There is no such thing. Has the Honourable Mem-
ber got the number that she intended to move?
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Miss Maniben Kara: That is gone.

Mr. Doputy President; ‘‘That after clause 23 of the Bill, the following new
clause be inserted,...... . That is what the Honourable Member wanted. -
That sub-section referred to section (1A) of 22. There is no such thing as (14)
-of 22 and therefore that becomes out of order.

Miss_ Maniben Kara: There is another amendment.
Mr. Deputy President: Where is that?
Miss Maniben Kara: It is in the printed form.

. Deputy President: When I put the question, ‘“‘That clause 23 stand
parti of the Bill”’, the Honourable Member would have been quite in order to
-oppose that, but saying that the whole clause be omitted, is a negative state-
ment and that is not in order. That amendment cannot be allowed; Clause 24.

Miss Maniben Kara: 1 have an amendment. Sir, I beg to move:

“That in part (i) of sub-clause (1) of clause 24 of the Bill, the words ‘or declared’ be
-omitted.”’

The clause as it stands reads thus: )

‘A strike or lock-out shall be illegal if it is commenced or declared in contravention of
section 22 or section 23.” N

Now, Bir, I can understand that if a strike has already started then you may
declare it illegal. But a mere declaration of a strike to be illegal is something
which we cannot accept. Sir, I can understand if there is a strike in progress
‘but if the workers among themselves declare a strike, any declaration should
not be considered illegal. I therefore beg to move that the words ‘‘or declar-
ed”’ be deleted from this clause.

Mr. Deputy President: Amendment moved:

“That in part (i) of sub-clause (1) of clause 24 of the Bill, the words ‘or declared’ be
-omitted."’ .

The Honourable Shri Jagjivan Ram: Sir, it is necessary. A strike is com-
menced or a lock-out is declared. The word ‘‘commenced’’ goes for a strike,
-and the word ‘‘declared’’ goes for a lock-out. There has never been the inten--
tion to make the declaration of a trike to be illegal. Unless the strike is
there it cannot be illegal. Unless a strike commgneces there is no strike, and
unless a strike is in existence it cannot be illegal. That is the point. I think
the amendment is not necessary.

Mr. Deputy President: The question is:
‘“That in part (i) of sub-clause (i) of clanse 24 of the Bill, the words ‘or declared’ be
-omitted.”’
 The motion was negatived.
Miss Maniben Kara: Sir, I beg to move:
“That part (iii) of sub-clause (1) of clause 24 of the Bill, be omitted.”

Sjt. N. V. Gadgil: We will accept your amendment if you do not make a
‘speech ! :

Miss Maniben Kara: 1 hope your acceptance or rejection will not be on such
flimsy grounds.

This clause says:

“it has any object other than, or in addition to, the furtherance of an industrial dispuie
within the industry in which the workmen going on strike or the employers locking-out are
engaged and the strike or lock-out is designed or calculated to inflict severe, general and
prolonged hardship upon the community and thereby to compel anv Government in British
India fo take or abstain from taking any particular course of action.”

~
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This means that strikes which are calied in sympathy with strikers in other
industries will also be illegal. I am very glad that 1 have the assurance of the
Honourable Member that he would be good enough to accept our amendment,
viz., the deletion of this clause and thereby ensuring the soudarity of the work-
ing classes not only in this country but in every other country. Sympathetic
strike is a right of the workers by which they express their sympathy and sup-
port to the strikers in distress in other industries. Since this amendment has
been accepted, I would not like to waste the time of the House by saying more
on this amendment.

Mr. Deputy President: Amendment moved :

“That part (iii) of sub-clause (1) of clause 24 of the Bill, be omitted.”

The Honourable Shri Jagjivan Ram: Sir, I want to make it clear that I felt
that this clause was a necessary clause as it qualified such sympathetic strikes
and made them illegal only, in case they were prolonged and caused severe and
prolonged hardship to the community and thereby tried to compel Govern-
ment to take or not to take a certain course of action. But as I find a strong
feeling in the House and functioning as a responsible government we have to

respect the wishes of the Honourable Members of this House, I accept the
amendment.

Sir Oowasjee Jehangir: Sir, I would like to know the exact significance of
the omission of this clause. It is not a question of sympathetic strikes alone
but I presume that the omission of this Clause makes political strikes possible.
A fundamental principle which was in the Bill is now being omitted and I would
like Government to explain the omission. If the Honourable the Labour
Member will give me his ear for a minute, I will try to explain my point.

I want to understand the exact significance of the omission of this clause.
I think it was discussed in the Select Committee .and Government were of the
opinion so far as I remember that political strikes are also to be made illegal.
A strike may be for any cause and if it is for a political reason, with which the
employer is not really concerned, even then the strike can be made illegal. Am
I to understand that the omission of this provision will so enable my Honour-
able friends who sit behind me to have a political strike and that such a strike
would not come within the mischief of this Bill. Tf that is thc position the
House should understand clearly as to what the Government is accepting.
The point raised and Government definitely stated that they intended that this
Bill should affect strikes which may be caused for any reasons: it may be
wages, it may be some point on which the employers were discontented, it may
even be for a political reason, in which the employer is not at all concerned.
Now, am I to understand that the omission now suggested affects this vital
point. If so the House must understand it clearly and I would like the Honour-
able Member in charge of the Bill to give an unequivocal explanation to this.
House as to why he agrees to the omission of this clause. What will he do
when there is a political strike. It will mean that a political strike can take
place and Government will have no remedy. Is that the significance of the
omission ? )

The Honourable Shri Jagjivan Ram: Sir, I do not agree with the view that
if a political strike takes place and if Government wants to take any action,

they will have no weapon in their hands to deal with such strikes. The ordi-
nary law can deal with that situation. . . . .

Sir Cowasjee Jehangir: What is the ordinary law?

The Honourable Shri Jagiivan Ram: There is Section 144 and other sections
which can deal with those strikes and their leaders as Government in provinces
have been dealing with them.

Sir Oowasjee Jehangir: What Act? Under the Criminal Procedurs Code?

-,
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The Honourable Shri Jagjivan Ram: I shall explain the clause as it stands
and show how far it helps Sir. Cowasjee Jehangir and his friends. It does not
prevent a sympathetic or, a political strike, unless it is severe or is bound to
cause a severe general and prolonged hardship to the public or to society.
Sympathetic or political strikes are not illegal even under this clause and there-
fore, as 1 have explained previously, I thought the reiention of this clause was
necessary in cases of strikes which will cause inconvenience to society or force
Government to take or not to take certain course of action. But I have yield-
ed to the wishes of a great number of the Honourable Members of
this House. It does nott make much difference to industrialists:
even if the clause is there, sympathetic strikes may take place or even political
strikes may take place. They will be illegal only if they cause a general or
seve\re and prolonged hardship to the community. I would invite the atten-
tion'‘of Sir Cowasjee Jehangir to those three words in the clause—severe, gene-
ral and prolonged hardship and I think he will agree with me that even if the
clause stands as it is in the Bill, it is not going to help him at all.

Mr. P. J. Griffiths: Mr. Deputy President, I shall be very brief. I will
begin by referring to the Honourable the Labour Member’s remark that this
does not very much matter to industrialists. It is not as industrialists that
we are opposed to the deletion of this provision, it is as persons concerned with
the good Government of this country, persons concerned to see that certain
bodies, certain organisations are not allowed to exercise a tyrranous power for
the purpose of forcing Government or the public to do things which Government
otherwise would not want to do. The limitation which this amendment seeks
‘to remove is a very narrow one indeed. I shall summarise the section as ib
stands at present. The only kind of strike made illegal under this clause is
a strike that fulfils three conditions. The first of those conditions is that it is
not in furtherance of any industrial dispute. The second condition is that it
is calculated to inflict severe, general and prolonged hardship upon the com-
munity. And the third condition is that it is intended thereby to compel any
Government in British India to take or to abstain from teking any particular
course of action. Unless a strike satisfies these three conditions it is not hit
by the mischief of this section. A strike may be politieal, in the sense that
it is not concerned with an industrial dispute. Even then, unless it inflicts
severe, general and prolonged hardship upon the community, and unless it also
designis to compel the Government to do something which Government believes
to be wrong—unless these are satisfied, the strike will not be illegal under the
provisions of this sub-clause. I cannot believe that any Government— least of
all a Government like the present one endowed with a heavy sense of responsi-
bility for the welfare of this country and for the preservation of law and order
in it—I cannot believe that any Government would come forward and say ‘“We
are quite willing to allow people to go on strike with the object of inflicting pro-
longed and severe hardship upon the community, with the object of forcing us,
the government of the day, to do things which we believe to he wrong. Surely,
such a principle is a negation of the parliamentary system. If we are to allow
men with impunity to set themselves out by threats to coarce Governinent into
doing things which Government believes to be wrong—if that is the princi-
ple to be followed—let us close down the legislature and let us give up the pre-
tence of rule by parliamentary methods of government. Let us surrender
ourselves frankly to those fascist methods which constitute the mischief con-
templated in that section. I can understand my Honourable friends objecting
to a wide, sweeping clause prohibiting political strikes. ~But T cannot under-
stand them objecting to a clause which only prohibits strikes when those
strikes are specifically intended to inflict prolonged and severe hardship unon
the communitv and to compel Government to do that which Government bhe-
lieves to be wrong. T suggest that if Government urge to agree to anvthing of
this kind, they would be throwing away one of their sacted responsibilities.
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‘They would be undermining the very foundations on which the State, and they
‘themselves are buit. They would be laying up for themselves a store of trouble
which it is ditlicult to think about or even to imagine. I.do therefore ask my
Honourable friend, the Labour Member, to consider this again. I know he is
-anxious to please this House and he very often does. That anxiety has perhaps
led him to misunderstand the wishes of the House. ThisHouse does not want
him to throw away parliamentary government. Let me tell my Honourable
friend, the Labour Member, that he will be acting according to the real wishes
of the House if he refused to accept this amendment. If he does not do so, he
will enable any body of men to inflict prolonged and severe hardship upon the
public and compel Government to do what it believes to be wrong. He will
indeed be misunderstanding the wishes of the House. If he realizes now that
he should reject the present amendment, if he will do that, he will raise him-
self very high in our esteem, for it takes a very brave man to go back on what
he has just said. Let him prove that the welfare of the community matters
so much to him that he will not accept this amendment, inspite of its previous
acceptance to it.

8jt. N. V. Gadgil: Mr. Deputy President, this clause is exactly a repro-
duction of the relevant clause in the Indian Trade Disputes Act, 1929; and
that clause is,exactly the copy of the relevant clause in the British Act.” My
Honourable friend Mr. Griffiths kmows very well that practically the first act
-of the Labour Government in England was to repeal the whole Act. If the Bri-
tish Government can do without it, there is nothing to prevent the Government
of India to do without such a clause. Assuming that it is there, the clause
must be effective.  Otherwise it is no good putting it on the Statute Book and
to see helplessly that it does not give the requisite results. My Honourable
friend Sir Cowasjee Jehangir must be aware of the fact that in 1928 and 1929
there was a general textile workers® strike in Bombay. Some of the leaders
of that strike were prosecuted under this particular section.  The Bombay
High Court held in that case that, although the strike went on for six months.
it was not so severe, nor so general, nor so prolonged as to cause such hardship
on the community and thereby compel Government to do a particular thing
or not do a particular thing. Therefore instead of having such a thing on the
statute book when we know how very difficult it is to make it effective. it is
much better not to have it and create unnecessary suspicion.

* Naturally then the question arises as to what would the Government do
In circumstances which are really contemplated in this particular clause. If
the strike is of such a nature that it is a challenge to the state as such, T have
no doubt that the state will issue ordinance after ordinance and accept the
challenge and put down a strike of this nature. But, short of that, it is per
fectly clear that a Government which has pronouncedly deep sympathies for
the working classes should not have such a thing on the statute book. I should
like to congratulate the Government for having accepted the amendment of
the Labour representative and having responded to the general feeling and wish
es of the House. N
Dr. Zia Uddin Ahmad: Sir, I share the apprehensions expressed by B8i
Cowasjee Jehangir though I do not use the word ‘political strike’. I express
it in & different manner. WMy Honourable friend the Labour Member and his
friends must be familiar with the activities of communistd. In every society,
in every institution, in everv industries they have got their nucleus and they
carry on their work. Their intention is not to benefit the workers; their inten-
tion is not to help the industries. But they want to create disturbance of any
kind, whatever it may be. They are not interested in any party, or in the
Government, or the emplover or the workmen. They are interested in creating
troubles in order to paralvse the administration whether large or small. If the
disturbances are started by these communists, what would happen under this
clause? Thev take a long time to think and these people then ecarry out their
intentions.  Certainly section 10 will be applied. but in what manner?
I suppose neither the QGovernment mnor we on this side have an-
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sympathy with the disturpsnces created by communists with the intention of

creating chaos in the country. Who will, and in what manner wili the Govern-

ment swp such dusturbances? The action of the Communists 1s 80 quick that

they leave no tume for you to think. You please let me know under what clause

such disturbances will be stopped. ‘1 share the view of Sir Cowasjee Jehangir

that this is the kind of disturbance which we are looking forward to, and they

are becoming a danger and will paralise the society, the industries and every
organised form of administration.

| Mr. 8. Guruswami:!I should like to congratulate the Government on the
manner in which they have accepted the amendment. This is one of the
material objections which were raised at the beginning. It was raised in the
1929 legislation, and it has been very kindly accepted by the Government. X
understand Pandit Jawaharlal Nehru was responsible for inducing the Govern-
ment to accept this amendment. Whoever it be, it does remove a material
objection to the Bill as it has been brought before this House. |
But I would also like to point out that this does not mean that strikes will
become very easy. Mr. Griffiths’ apprehensiong are ill-founded. In regard
to strikes which are in furtherance of an industrial dispute theré are so many
restrictions under this Bill that the workers’ rights have been taken away by
being cribbed, cabinned and coffinned in every possible way under this Bill.
For employers, whom bhe supports, there is matter for jubilation over this Bill
and nothing to be afraid of. What has been removed by accepting this amend-
went is that the Government is prepared to accept the challenge to deal with
political or sympathetic strikes on their merits. I must give the government
their due and congratulate them for the bold step in accepting this amendment.

Mr. Deputy President: The question is:

“That part (iii) of sub-clanse (1) of clause 24 of the Bill, be omitted.”

The motion was adopted. N
Mr. 8. 0. Josghi: Sir, I move as a consequential amendment:

“That in sub-clause (1), part (ii) of clause 24 of the Bill, for the semi-colon a full stop
be substituted, and the word ‘or’ be omitted.”

Mr. Deputy President: The question is:

“That in sub-clause (1), part (ii) of clause 24 of the Bill, for the semi-colon a full stop
be substituted, and the word "‘or’ be omitted.”

The motion was adopted.

Sjt. N. V. Gadgil: May I move that sub-clauses (2) and (3) be also omitted,
and the other clauses be renumbered accordingly. This is also consequential.

Sir Cowasjee Jehangir: If it is really consequential, this can be moved in
the third reading stage. It should not be allowed to be moved without notice.
We must understand the significanceé of these omissions.

Mr. Deputy President: The implications of the ontission of these sub-clauses
must be studied. I cannot allow it to be moved now.

The question is:

“That clanse 24, as amended, stand part of the Bill.”

The motion was adopted.

Clause 24 as amendsd was added to the Bill.

Miss Maniben Kara: Sir, I move:

«That clause 25 of the Bill be omitted.”
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Mr. Deputy President: It has been explained by the Honourable the Pres:-
dent several times that a purely negative amendment cannot be moved. The
Honourable Member can oppose the whole clause or move the alternative
amendment down below. B

Miss- Maniben Kara: Very well. I move:

“That in clause 25 of the Bili, between the words ‘shall’ and ‘expend’, the word ‘know-
ingly’, be inserted.”

The clause as it stands says:

“No person shall expend ‘or apply auy money in direct furtherance or support of an
illegal strike or lock-out.’’ v ) d

Now, Sir, my amendment says that a person must first have knowledge before
he can be punished for helping a strike. Very often, when there is a strike,
the workers are in distress, with nothing to fall back upon.  Then, friends and
sympathisers are approached and they give help in the form of rice or wheat.
Not only the strikers but also their families are in distress. When thousands
of workers are on strike, public sympathy is with the strikers whom they want
to help.  Those who help only know that they are helping & humanitarian
cause. It will be most unjust to punish those people who may not even know
that to give any help in the form of money or kind will be punishable. I would
go further and say that I am opposed to this clause altogether. I can under-
stand, though I may not appreciate, that you want to penalise those workers
who may go on strike. But there can be absolutely no justification whatso-
ever to penalise their families, children and old people in the house for the
action of those people who have gone on strike, and thus starve them all eco- .
nomically and in every other way. This may apply even .to newspaper
publicity ; even the people who give the news may be considered to be helping
the strike simply because they sympathise with the strikers in editorial notes.
I would appeal that this clause may not be retained as it is because it will be
an encroachment on the families and the relatives of the strikers. If you want
to take against those people who have gone on strike in an illegal manner, the
clause provides so many penalties with which unfortunately we will have to
deal clause by clause. But the fact is that the workers are not the only people
involved in & strike. Suppose a thousand workers have gone on strike, then
not only these thousand workers suffer but there are other 10,000 people who
suffer. Each worker has behind him dependants to the extent of 8 or 10 persons.
Now, Sir, shall we be justified to say that to help those persons who are starv-
ing for no fault of their own may be thrown on the streets and may undergo

all sorts of difficulties because a few strikers have gone on strike? Those -
‘families may approach people to give them help; they may have some relief
works started. This is a humanitarian piece of work and I cannot understand
why such a clause should be retained whereby even humanitarian and relief
wark should be penalised. I would, therefore, appeal ir. the name of humanity
and in the name of relief work for the distressed families that such help as
may be given for the relief of those families be not penalised. I hope the
Labour Member will give his serious and sympathetic consideration to my amend-
ment. The clause, as it stands, has even no relation with the spirit of the
Bill. If the Bill is to have industrial peace, if the idea of the Bill is to prevens
- strikes, if the idea of the Bill is that by making sevzre restrictions on the work-
ers- they will be able to minimise the strikes, can you tell me by whg.t stretch
of imagination are we going tc help that process by even prosecuting those
persons and by harassing those persons who in the name of humanity and in
the name -of relief work may want to give some assistance to the strikers and
their families. There are already penalty clauses for the strikers, but we have
no right whatsoever to deprive the helpless families of the help which they can
get from their friends and sympathisers. I would here make a special appgal
to my Honourable friends in the Congress Party, to my friends-who are sitting
on other Benches here and to the Members of the European Group to see that
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they do not support a clause like this which makes it absolutely impossible for
any relief work to be started. Take, for example, the M. and S. M. Railway
strike. That strike should not have taken place, but there was a strike. Do
you mean to say that in an eventuality like this where thousands of workers
were involved, and there were many sympathisers and friends who helped the
families of these railway workers, they should not be allowed to come forward
and help them? They are not in any way directly helping the strikers as such.
They are not interested in the least whether the strike should continue or be
withdrawn. Those people who are helping these families who are in distress
are¢ doing so out of feelings of humanitarianism. 8ir, it will be absolutely
wrong that we should have this clause and 1, therefore, move that my amend-

ment be accepted.
The Honourable Shri Jagjivan Ram: Sir, I accept the amendment, though
it does not make any difference.

Mr. Deputy President: The question is:

“That in clause 256 of the Bill, between the words ‘shall’ and ‘expend’, the ‘word ‘know-
ingly’, be inserted.””

The motion was adopted.

Mr. Deputy President: The question is:

‘““That clause 25, as amended, stand part of the Bill.”

The motion was adopted.
. Clause 25, as amended, was added to the BilL
Misg Maniben Kara: Sir, I move:
“That in sub-clause (1) of clause 26 of the Bill, for the word ‘fifty’, the word ‘ten’ be
substitated.’’ -

Sir, may T have the permission to move my first amendment that clause 268 be
omitted.
Mr. Deputy President: No.

Miss Maniben Kara: Then, I will oppose the Bill as it stands, retaining my
right to move the second amendment.

Mr. Deputy President: The Honourable Member knows that if she does not
move her second amendment now, the result will be that, when the question
is put that this clause stand part of the Bill and the House accepts it, she gvill
be debarred from moving her amendment.

Miss Maniben Kara: I am sorry to cause you all this trouble, but I am not
familiar with the rules of the House. -

Dr. Zia Uddin Ahmad: I rise on a point of order. When the Chair states
that this clause should stand part of the Bill, I am at liberty to oppose.

Mr. Deputy President: That is no point of order. It has been explained so
many times before.

Miss Maniben Kara: Sir, this clause 26 is the most objectionable clause in
the whole Bill.........~

Mr. Doputy Bresident: The Honourable Member has already moved her second
amendment. She can continue her speech on the next day. I will put her
amendment to the House. Amendment moved:

“That in sub-clause (1) of clause 26 of the Bill, for the word ‘fifty’, the word ‘ten’ be
substituted.’’

The Assembly then adjourned till Eleven of the Clock on Tuesday. the 18th
February 1947. t
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